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INDIAN TARIFF (AMENDMENT)
BILL*

The Minister of Trade (Shri Kar-
markar): I beg to move for leaveto
introduce a Bill further to amend the
Indian Tariff Act, 1934.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri Karmarkar: 1 introduce**
the Bill.

CONSTITUTION (NINTH
AMENDMENT) BILL—contd.

Clauses 17 to 20

Mr, Speaker: The House will now
take up further clause-by-clause
consifleration of the Bill further to
amend the Constitution of India, as
reported by the Joint Committee.
Clauses 17, 18, 19 and 20 will be
taken up. The time allotted for this
group is 13 hours, Hon. Members
will kindly pass on chits indicating
the number of amendments they
want to move.

Shri K. K. Basu (Diamond Har-
bour): Clause 17 primarily deals
with the provision in respect of the
governance of the Urdon territories.
I am glad the hon, Home Minister
while moving for the eonsideration
of this Bill the other day has given
certain suggestions indicating the
lines on which the future set-up of
the Union territories is likely to be
formed. It is true that he has sug-
i‘ested, if 1 may say so, a very

iluted form of representative Gov-
ernment.

' When the Parliament is given full
powers, we expected that a compre-
*hensive scheme will be suggested by
which these Union territories will
havé a fully representative Govern-
ment with certain restrictions on
financial powers and law and order
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for a period of 4 or 5 vears. We for
ourselves would have wished to see
that all the Union territories have
the -same status as any other State
in India; but unfortunately, the Gov-
ernment of the day, for reasons best
known to themselves, have found it
convenient not to give these demo-
cratic rights. After flve years of
working of the Constitution and after
nearly nine years of freedom, we
thought there would not be any part
of India which would receive a
treatment different from any other
part. Therefore, we would have
very much liked that the hon.
Minister had given a scheme by
which all the Union territories would
have more or less the same status as
any other part of India. However,
he has given, as I said earlier, a
representative government in a very
diluted form. Ewven then, the same
has not been fully worked out. Even
though he said he would like to allot
some portfolios to the advisers who
would help the administrators that
would be entrusted with the adminis-
tration of the Union territories, he
has not made up his mind whether
the portfolios should be given,
though we said we very much wish-
ed it should be done. We wish that
in consultation with the representa-
tives of the Union territories who are
here or who will come in future, he
should chalk out a plan, so that
jmmediately with the formation of
the new States, the Union territories
will have a representative Govern-
ment. In the case of certain regions,
on the basis of a formula arrived at
between the Government and some
parties belonging to that particular
State, regional committees are going
to be formed in respect of Punjab
and Andhra Pradesh. 1 find today
that for the bigger State of Bombay
also, they are going to have some
such thing. We wish in the case of
Union territories, all these problems
of local self-government, health,
education, cottage industries and
everything other than law and order
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and possibly certain restricted rights
regarding finance, should be entrust-
ed to those people. It is absolutely
necessary for us to enthuse the peo-
ple in working out the plans for the
development of the particular area,
specially education, public health and
local self-government and even the
rottage industries and the other
economic activities in the distant
places like Tripura and Manipur.
They should have some say in the
working out of the plans because we
know fully well that though Parlia-
ment has been directly in charge of
the administration we pay little
attention to them. How many hours
do. we allot for discussing their
affairs in a year? Even if we put
questions, they form part of the list
along with the problems connected
with the entire country and so
naturally we cannot give the same
amount of attention as it deserves
because of our direct responsibility
for the administration of these areas.

But my amendment is more point-
ed and it is in respect of the provi-
sion regarding the new proposed
article 240 which deals with the
administration of the Union territo-
ries, Andaman and Nicobar and the
new island group of Laccadive and
Minicoy. We are glad that the Home
Minister has yesterday conceded that
even Laccadive will have a repre-
sentative in the Lok Sabha. But my
amendments, amendments Nos. 20
and 21 to clause 17, are very specific.
In the proposed new article 240 of
the Constitution they have more or
less adopted the principle that is
embodied in the administration of
Part D States. In the case of Anda-
man and Nicobar islands, the ad-
ministration will be through regula-
tions made by the President. I only
have added a provision that there
should be a standing committee of
Parliament to advise the Prezident
because the danger is that the Presi-
dent, being the Constitutional head,
will naturally act on the advice of
the Minister and we know fully well
that the  States Minister and the

.to administer
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Home Minister being the same per-
son and because there is so much of
problem to be tackled for the whole
of India, the real administration of
those territories will fall on the
Chief Commissioner or some Secre-
tary in the Department of the Gov-
ernment.  Therefore, what I say is
that when the Parliament hag direct
responsibility of administering those
areas, though the President has been
given the power through regulation
the particular Unior
territories, there should be a stand-
ing committee of Parliament to ad-
vise the Government and the Presi-
dent if they so require and at least
there should be some discussion be-
cause we know that even in the case
of those States where we have
President’s rule—now’ we are having
it in Travancore-Cochin; we had it
earlier in the State of PEPSU—we
always have a Parliamentary stand-
ing committee to advise the Govern-
ment, specially in the making of
laws. Under the powers given to
him, even the laws made by Parlia-
ment can be altered or modified by
the President, naturally on the advice
of the Government or the advice of
the executive. So the President is
given the powers to modify a parent
Act—if I may be permitted to use
the expression—passed by the Parlia-
ment.

Every part of India sheuld have
the same administration as is preva-
lent in any other part, especially in
the case of democratic set-up. But,
unfortunately, for certain reasons the
Government thinks that those areas,
the Andamans and Laceadives, can-
not be governed the same way as
even the other Union territories and
the President is authorised to make
regulations which have the force of
modification or ‘amendment of the
laws passed by Parliament. There.
fore, I suggest that there should he
a standing committee, as is usually
the case when the President directly
administers any particular State of
India because of the {failure of the
constitutional machinery as we have,
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at the present moment, in Travan-
core-Cochin; we had it earlier in the
State of PEPSU. My suggestion is
very simple. After all, the power of
the standing committee of Parliament
is of an advisory character and is not
binding.

Then, my amendment No. 21 says
that there should be the addition of
sub-clause (3) to article 240. I want
to add sub-clause (3) to article 240.
Sub-clause (2) of article 240 reads:

“(2% Any regulation so made
may repeal or amend any Act
made by Parliament or any exis-
ting law which is for the tiime
being made applicable to the
Union territory and, when pro-
mulgated by the President, shall
have the same force and effect as
an Act of Parliament which
applies to that {erritory.

So, a parliamentary Act can be
modified by the executive fiat by
issuing a regulation in the name of
the President, of course, on the ad-
vice of the Government which
practically is the advice of the execu-
tive  machinery. My amendment
seeks the addition of sub-clause (3)
which reads:

“(3) All repulations made
under the aforesaid clause (2)
shall be laid before the Houses
of Parliament within a week of
their promulgation if the Houses
are sitting or within a week after
their reassembly for not less
than thirty days and shall be
subject to such modifications as
Parliament may make and such
modifications shall have the force
and the effect of an Act of Parlia-
ment.”

I am not, for a moment, disputing
the necessity of the Government to
have these powers to administer
these areas by the method of presi-
dential. regulation. But even the
presidential regulation should be

~“gubject to the right of Parliament
for approval or revision. For ins-
“tan-¢, in the case of rules made in
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pursuance of Acts, they are laid on
the Table of the House and the
Parliament, as the supreme body, has
the right to modify them. In this
case, certainly the President has the
power to issue regulations. But what
we say is that Parliament being the
sovereign body in our country, any
presidential regulations that may be
issued for the governance of the
particular Union territory, which
naturally have the effect of repealing
or modifying or amending the laws
of Parliament, should be laid belore
Parliament and the Parliament will
naturally take into consideration
whether the Presidept’s rtegulations
should also be modified in the inte-
rest of the good governance of the
particular Union territory. Natural-
ly, parliamentary modification sheuld
be supreme and will be applicable to
the territory as opposed to the Presi-

dent’s regulation. I hope the Gowvern-

ment and the Minister will concede
this because in the case of the rules
that have been made during the lact
one year and half we have made it
absolutely necessary, even mandatory,
that they must be laid before Parlia-
ment and Parliament has the right
to modify them. Sir, you yourself
have appointed a Committee on Sub-
ordinate Legislation to go into all the
rules and see whether the power has
been correctly used. In this case
also I suggest that they may be
referred to a committee like the
Committee on Subordinate Legisla-

tion, which can consider whether the

regulations should be modified.

These places being far away, off
the mainland, the Ministry will
naturally act on the advice of the
Chief Commissioner or the executive
officer. The supremacy of the Parlia-
ment has to be maintained at all
costs and when the President's regu-
lations are being imposed, I only seek
to move an amendment which autho-
rises the Parliament to sit om judg-
ment, if it so desires, on the regula-
tion which may modify any parlia-
mentary law and if Parliament makes
a regulation that shall have the effect

]



5823 Constitution

of law in preference to the Presi-
dent’s regulation. I hope the Home
Minister will consider it from the
point of view of parliamentary supre-
macy as Parliament has responsibility
for the administration of India includ-
ing the Union erritories and -all laws
made by the President, all regula-
tions issued by executive fiat in the
name of the President, must be sub-
ordinate to the laws of Parliament.

Shrn N. C. Chaiterjee (Hooghly):
My amendment No. 110 reads:

Page 9—
after line 42, add:

“(3) Parliament may by law
create or continue for any Union
territory, and administered
through a Lieutenant Governor,
Administrator or other authority

(a) a body, whether elected
or nominated or partly elected
and partly nominaied to func-
tion as a Legislature for tnat
Union territory; or

{b) a Council of Ministers
or Advisers or both with such
constitution, powers and func-
tions, in each case as may be
specified in the law.

(4) Any such law as is refer-
.red in clause (3) shall not be
deemed to be an amendment of
the Constitution for the purpose
of Article 368, notwithstanding
that it contains any provision
which amends or has the effect
of amending the Constitution”.

It you look at article 240 of the
Constitution, as it stands at present,
it will be seen that I have tried to
incorporate the provisions of that
article in this clause, Article 240 of
the Constitution deals with the crea-
tion or continuance of local legisla-
tures and a council of advisers or
Ministers. I said yesterday, and I
repeat today that to deny to the
people of this historic city of Delhi
the benefits of popular Government
at State level would be a retrograde
step. It will not be fair to this histo-
ric city of Delhi and to the people
of Delhi to invoke the precedent of
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Canberra or Washington, because the
capitals of the United States or
Canada or Australia are denied the
benefits of self-government, Delhi
should* follow suit. I am submitting
that the legal position of the residents
of District Columbia in the U.S.A.
which means really the disenfran-
chisement of the population there,
should not be the model here and we
should do our best to treat Delhi on
a separate footing. Generally, I share
the feeling of my hon. friend Shri K.
K. Basu that, as far as possible, we
should try to set up popular institu-
tions everywhere, in every Union
territory. I recognise that the posi-
tion of ‘the Delhi State was peculiar
and anomalous. We had not merely
set up dyarchy as the S.R.C., pointed
out. The States Reorganisation Com-
mission says:

“The present set-up of Delhi
State, it may be stated, is even
more anomalous than that of
other Part C States in that, with-
in the narrow ambit of powers
delegated to these States, the
legislative authority of Delhi is
subject to certain special limita-
tions.”

The Delhi State is supposed to have
some kind of self-government. But,
it does not include law and order;
it does not include local self-govern-
ment; it does not include. the Im-
provement Trust and other statutory
bodies regulating certain public wutili-
ty services in Delhi. They say that
this dyarchical structure needs revi-
sion. Really, an important paper this
morning has said that there wag
triarchy in the Delhi State, We know
when the Montague-Chelmsford re-
forms were ushered in, we heard of
the word dyarchy. I am afraid, there
is a good deal of force in the observa-
tion that the administration of Delhi
has been paralysed by a kind of
triarchy. Delhi is a Part C State. We
are also told that three Ministers of
the Union Government are looking
after the Delhi State and they are
issuing sometimes inconsistent orders,
conflicting orders, with very little

- ro-ordination,
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What I am pointing out is that this
Parliament in its wisdom should at
least incorporate article 2 or make
provisions similar to those in article
240 and say that Parliament's ‘inten-
tion is that, at least for the Delhi
State and other areas, there should be
by law creation of a body which is
approximating to a legislature and
that it should discharge the functions
of a legislature with a council of
Ministers or Advisers. We are told
that we have not got Pandit Pant’s
Plan fully. Pandit Pant’s Plan is
certainly to some extent an improve-
ment. But, it is still a nebulous plan.
We want more information. We want
to know the exact picture. It is very
difficult to criticise unless you know
the full picture. The papers have
announced today that among the
three Ministers who are now ruling
the Delhi State, there is difference
and they are not quite happy with
the Home Minister’s Plan. They
cannot say that they are generally
dissatisfied; but it is said that they
are unhappy still. As a matter of
fact, comment has been made that
Chanakyapuri or the Diplomatie En-
clave and some other areas are being
excluded. We do not know what is
the point in excluding Chanakyapuri.
Is it such a big enclave that you can-
not even entrust it to the Corpora-
tion? Chanakyapuri is being honour-
ed by being excluded from all kinds
of constitutional government or even
n modicum dose of self-government.
I do not think it will be right. You
can keep the cantonment to yourself.
But, do not think of excluding the
diplomatic enclave. I have been
criticising the formation of regional
committees in Punjab. I shall have
my say a little later. I pointed out
the difficulties that I felt. I do not
know what the regional committees
are to do. It seems that some people
have suddenly developed a fascina-
tion for that. I do not know how
many regional committees will be
there. Will they function as sub-
committees or parliamentary com-
mittees or small corporations? They
would create trouble. ‘Some Mem-
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bers have expressed a wish that there
should be some kind of a Governor
or Lieutenant Governor. They have
had the Chief Commissioner. Do not
make it purely temporary. We want
to know the set-up of this vurpora-
tion. I think the Home Minister said
that it is somewhat darfkest under the
lamp. This Parliament is legislating
under this Constitution. We are pro-
claiming that, as the biggest demo-
cracy in Asia, as one of the biggest
democracies in the world, we are
fashioning it on very liberal lines, We
are setting up an advanced type of
democracy throughout the country.
Do not exclude Delhi from that benefit.
Do not exclude the capital from that, I
say, I am again repeating, it is abso-
lutely misleading, it is not in pan
materia as you say in courts of law,
to treat Delhi and Canberra together.
It is not a bureaucratic city which has
been born only with the establish-
ment of a federal capital. It is not
a purely governmental city which
owes its birth to some kind of a
federal set-up being constituted Tere.
It has existed for at least 5,000 years.
We must plan it on a different foot-
ing and not think that it is like
Washington or Columbia or Canberra
or Ottawa or anything like that. We
were not born because of some politi-
cal contrivance whereby you set up
some kind of an artificial federal
structure. It has an entirely different
set-up.  Therefore, ’the_ democratic
sentiments of the people of Delhi re-
quire very close and sympathetic
consideration.

I do not know who are the eminent
people who will be associated. My
hon. friend the Home Minister has
said that some eminent people should
be associated. I have a great horror
for these V.LPs. What is the type of
eminent people who will be recruited
and associated? The control of the
Centre could be exercised if at all by
somebody responsible to the people.
I want that it should be made clear.
There is also a good deal of force in
the comment made by my hon. friend
Shri K. K. Basu that we have not
got the time really to de our full duty
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to the Budget which comes before
the House. How do we expect to be
able to go into the details of the
Delhi administration? Therefore, it is
a very, very difficult problem. I say
this Parliament has to function for the
people of Delhi, or Manipur or
Tripura and so on. It is not our
intention to make them close central
enclaves completely placed under a
bureaucratic set-up, We should do
something whereby the aspirations
and sentiments of the people should
find legitimate democratic expression
and we will not deny any form of
self-government which is possibly
working there.

1 am submitting that the idea of
creating political offices correspond-
ing to what was held by the Ministry
cannot work. It requires very care-
ful consideration. 1 would like to
know whether the Pandit Pant Plan
was placed before the Delhi legisla-
ture, before the Delhi Ministers and
what was their reaction. How is he
going to meet their objection?
Obviously they are not happy.
Obviously they are dissatisfied. What
is going to be done?

I do recognise that in the Joint
Committee we made some improve-
ments on the original clause 17. In
the original clause 17 Delhi and Bom-
bay and Andaman and Nicobar
Islands were all grouped together and
placed under the same category. Of
course, we have removed that situa-
tion. The two new articles 239 and
240 proposed in this clause 17 have
been revised by the Committee and
therafore there is some improvement,
but I am not still satisfied and there-
fore 1 am saying that to delete 240
would be retrograde. You are put-
ting the hand of the clock back. You
should give power to this Parliament
‘to set up some kind of constitutional
:set-up, democratic set-up, and Parlia-
dnent by legislating in that way under
the Constitution should take wupon
ftself the responsibility of dolng
something to furthér the interests of
democracy and the natural urge of
the people to have some kind of self-
EBovernment in this area. In the
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history of India’s struggle for free-
dom, this great City has played a
great part and we should not reduce
it to the position of smaller things
like the Andaman and Nicobar
Islands. We cannot call the Andaman
and Nicobar Islands Subhas Dweep;
does not matter, but - do not reduce
them to that position. Therefore, that
urge should have fulfilment. I am
pleading that article 240 be incorporat-
ed. It is not mandatory. It says
“Parliament may by law”, but that is
itself something which creates some
kind of constitutional obligation on
this Parliament to set up a body, may
be not fully elected, but to set up a
body which carresponds to a legislature
and a Council of Ministers or a coun-
cil of people who will be responsible
to the people of the State. I would
like to know what would be the real
constitutional relationship between
the Members of Delhi—you have in-
creased their number, that is good—
vis-a-vis the other advisers and vis-a-
vis this Parliament. I hope the hon.
Minister will have no objection to
accept my suggestion, which is a very
reasonable and moderate one, in re-
gard to article 240 which is already
there and which was meant to be
operated for all Part C States. At
least you should accept that and make
it a part of the Constitution.

Shri Eamath (Hoshangabad): My
amendments are 167, 168, 169, 170,
175 and 176.

Permit me, Sir, to say at the very
outset that considering that these
Union territories like Delhi, Himachal
Pradesh, Manipur and Tripura are
being deprived of the privilege of
having a direct democracy function-
ing in their territories, Parlia-
ment should ensure that the supre-
macy and sovereignty of Parliament
with regard to providing for the good
government of those States or terri-
tories continues unimpaired, and that
is why I have tabled amendments 1™
and 175 in this connection. I shall
first dispose of the earlier amend -
ments which are somewhat minor ia
character compared to the subse-
quent ones. :
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The first one, 167, seeks to substi-
tute for the word “Administrator”
the words “Chief Administrator”. It
might be said: *What is in a word?”
or “what is in a name?”, but some-
times these little matters count a good
deal and I am sure the Home Minis-
ter will also agree that to call or dub
the head of a Union territory a Chief
Administrator rather than mere Ad-
ministrator would be better from
various points of view into which I
need not enter.. My hon. Friend Shri
Chatterjee suggests he might be call-
ed Lt.-Governor, but failing that I
would suggest that he may be known
as Chief Administrator of that terri-
tory.

Then I would suggest that the pro-
vision which seeks to empower the
President to appoint the Governor of
a State as the Administrator of an ad-
joining Union territory is very un-
desirable and should not be passed by
Parliament. The Administrator should
be a person separate and distinct from
the Governor of an adjoining State
and I hope the Minister will consider
this matter again and see to it that
this provision is deleted, and the Ad-
ministrator remains distinct and sepa-
rate from the Governor of an adjoin-
ing State.

I have sought i{o include the word
“progress” along with peace and good
government, to insert the word “‘pro-
gress” between the words “peace” and
“good government”, The Government,
whatever else it may be, I hepe is
not against progress. Though it may
connote or interpret it in its own
way. I am sure the Minister and the
House will agree to the insertion of
this word “progress” in clause 17.

Then I come to the main amend-
ment, t#he chief amendment among
these flve or six amendments, which
seeks to ensure that the sovereignty,
the supervisory authority of Parlia-
ment, with regard to bringing the
Government to book as regards the
governance of these territories conti-
pues unimpaired, and I entirely
endorse the sentiments that have been
voiced by my hon. friend' Shri K. K.
Basu to this effect and in this direc-
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tion. I have got two. amendments
slightly differently worded with re-
gard to this particular matter—
amendments 170 and 175, Even
if the wording is not acceptable
to the Minister, I hope he will accept
the spirit of these amendments and
recast them in his own way, a better
way 1 presume, and we will have
certainly no objection to accepting the
re-worded or recast amendment which
embodies the spirit of these amend-
ments. The Home Minister was good
enough some time ago in the Joint
Committee on the Citizenship Bill to
accept without much ado an amend-
ment tabled by some of us that all
the rules and regulations under the
Bill should come before Parliament
for such modification as Parliament
may deem fit and necessary. These
two amendments are on similar lines
and I hope the Minister and the House
will have no difficulty, will have no
objection, to accepting the spirit of
the amendments, and even the letter
of the amendments, but if the letter
is not quite happy or quite correct,
I am willing to have it recast in such
a manner as he may deem fit and
proper.

May I make a suggestion with re-
gord to the immedfate set-up in these
States of Delhi, Himachal Pradesh,
Manipur and Tripura? In this Bl as
reported by the Joint Committee it
has been provided that Parliament
may by law determine the administra-
tive set-up of the Union territories.
Kindly refer to clause 17. It reads:
“Save as otherwise provided by Par-
liament by law...” In order to avoid the
gap between the existing law, that is
to say the Government of Part C
States Act which governs the adminis-
tration of these territories at present,
and the new law that may be passed
by Parliament,—it may take some time
because Parliament will not take it
up immediately, and in the next ses-
sion also Parliament may not have
time to take up this matter in order
to provide for the time lag that may
arise between the exlsting law and
the new law made by Parliament, the
President should be empowered te
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apply such provisions of the existing
Part C States Act, 1951 as may be
considered necessary in order to have
a democratic set-up in these territorjes.
That regulation, that ordinance, that
order made by the President should
come before Parliament in the next
session so that we can scrutinise it
and see how far it is in consonance
with the spirit that animates our
sovereign democratic Republic,

Before I conclude I would only refer
to one other matter, that is with
regard to clause 18 which seeks to

‘amend article 258 of the Constitution.
I could not catch the import or trend
of this particular provision—

“Notwithstanding anything in
this Constitution, the Governor of

a State may, with the consent of

the Government of India, entrust

either conditionally or uncondi-
tionally to that Government or to
its officers functions in relation
to any maiter to which the execu-
tive power of the States extends.”

1 do not quite understand what is
the need for this provision in this Bill,
but even assuming that it has got
some purpose behind it . . i

Mr. Speaker: Vice versa; just as the
Central Government can entrust the
State  Government can  equally
entrust, I thought it was vice versa.

Bhri Kamath: Is there a correspond-

ing provision?

An Hon. Member: The correspond-
ing provision is there.

Mr. Speaker; Hitherto while the
Centre could entrust there was no

provision for the State to entrust to
the Centre.

Shri Kamath: If that is so, I would
seek a safeguard with regard te this
and that safeguard is embodied in ray
amendment No. 176—

“after ‘the Government of India’
insert ‘with the prior "apgproval
of the legislature of that State’.”

We must ensure that the legislature is
consulted in this matter before certain
powers are unconditionally or condi-
tionally entrusted or made over to the
Government of India and the State
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Legislatures should not be deprived
of the right to be conzulizd in  this
matter before the powers are trans-
ferred or entrusted to the Central.
Government by any State Govern-
ment.

Mr. Speaker : Of course, I do not
wish to interrupt the hon, Member,
In the earlier portion it does not re-
quire a sanction of Parliament. Par-
liament sanctions in general. The
executive power extends, or is ro-
terminus witk the control over vari-
ous items. In entrusting any execu-
tive power to the State, Parliament
does not come in. #

Shri Kamath: Th‘ere is no reason
why Parliament should be deprived
of this power.

I would in the end very earnestly
suggest that though we are depriving:
these Union Territories of the direct
democratic set-up which they enjoy-
ed in the last few years since the
Part C States Act came into being, I
hope this House will see to it that the:
responsibility of the executive—what--
ever executive comes Into being in:
these territories—to this Parliament
will continue unabated and Parliament
will see to. it that the peace, the pro-
gress and the good' Government of
these territories are fully and adequ-
ately ensured in the future.

Mr. Speaker: The following amend-
ments to clause 17 to 20 of the Cons-
titution (Ninth- Amendment) Bill,.
1956 have been indicated by the
Members to- be moved subject to their
being otherwise: admissible:

Clause No. No. of amendment
17 167, 168, 169, 174,
175, 21
18 176
19 131

Clause 17.— (Amendment of Part
VIII)

Shri Kamath: I beg to. move:

(i) Page 9, line 27—

for “an Administrator”
“a Chief Administrator”.

substitute
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(ii) Page 9—
omit lines 29 to 33.

(ii) Page 9, line 34—
after “for the peace” insert “pro-
gress”,

av) Page -
after line 42, add:

“Provided that no such regula-
tion shall be promulgated unless
it has been laid before both
‘Houses of Parliament for a period
of not less than fifteen days, and
.approved by a separmie resolution
-of each House.”

(v) Page 9—

after line 42, add:

“Provided that every such re-
gulation, before promulgation,
shall be laid before both Houses
.of Parliament for a period of not
less than fifteen days, and shall
‘be subject to such modification as
Parliament may make therein.”

Shri K. K. Basu: I beg to move:
Page 9—
.after line 42, add:

“(3) All regulations made under
1he aforesaid clause (2) shall be
laid before the Houses of Parlia-
ment within a week of their pro-
mulgation if the Houses are sit-
ting or within a week after their
re-assembly for not less than
thirty days and shall be subject to
such modifications as Parliament
may make and such modifications
shall have the force and the effect
of an Act of Parliament”.

Qlause 18.—(Insertion of mew article
2584)
Shri Eamath: I beg to move:
‘Page 10, line 5—
after “India” insert:

. “and with the prior approval of
the Legislature of the State”.
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Clause 19— (Insertion of new article
2004).

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
I beg to move:

Page 10, line 18—

for “October” substitute ‘Novem-
ber”.

Mr, Speaker: These
are before the House.

Pandit Thakuor Das Bhargava (Gur-
gaon): I have given notice of an
amendment No. 109 in relation te
clause 17 which relates to articles 239
and 240 of the Constitution. When
the Bill was referred to the Joint
Committee I had something to =ay
about these two articles. 1 am very
anxious to see that so far as the
power of this Parliament is concerned,
it is not whittled down by any amend-
ment. It so appears that as a matter
of fact so far as the previous Part C
States are concerned in future it will
be the President who will be responsi-
ble for the exercise of the powers and
for the administration and not this
Parliament directly. The wording
here is—

“Save as otherwise provided by
Parliament by law, every Union
territory shall be administered by
the President acting, to such ex-
tent as he thinks fit, through an
Administrator or other authority
to be appointed by him.”

The only saving clause is “Save
as otherwise provided by Parliament
by law”,

Now we have heard the hon. the
Home Minister enunciating his scheme
in regard to Union territories. So far
as details go when the Bill comes be-
fore us we will have the opportunity
to go into that question. So far as
the new article 240 is concerned: it is
to my mind substantially the same as
the previous article 243. To that 1
have not tabled any amendment. So
tur as these territories go, according
to me, though the Parliament may have
some say, some kind of power, the
power is not clearly indicated to

amendments
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article 240. But all the same there
gre these words—

“The President may make regu-
lations for the peace and good
government of the Union territory
of .... ete.

Further on how the powers are to be
exercised is indicated. All the same
1 understand that the general powers
of Parliament to supervise the admi-
nistration and to have a say in the
matter, so far as administration is
concerned, will not be taken away.

So far as Part C States are concern-
ed, I am anxious to see that the words
contained in the previous article 240
may be added and I have given an
amendment to that effect—No. 109.
Whatever may be the details of the
advisory or legislative body which
may be evolved subsequently, my
humble submission is that Parliament
should have the final say in the matter
and Parliament should be able 1o
exercise the same kind of  control
over the executive 2s it was doing in
the case of the previous Parts A and
B States. The previous article 240
read—

“(1) Parliament may by law create
or continue for any State
specified in Part C of the
First Schedule and adminis-
tered through a Chief Com-
missioner or Lieutenant-Gov-
ernor—

(a) a body, whether nominat-
ed, elected or partly nomi-
nated and partly elected,
to function as a Legislature
for the State, or

(b) a Council of Advisers or
Ministers, ete., etc.”

So far as this provision went, it
was comprehensive in a way and it
was capable of containing any kind of
scheme to be devised for the purpose
of having a new kind of administra-
tion in these States.

Now, as has been pointed out by
Shri Chatterjee, when we got Swaraj
1 remember we went to every mohalla
in Delhi and proclaimed to the people
that they will get the same kind of
raj as we are getting in other places.
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I remember in every bazear of Delhi
we hoisted our national flag and told
the people that they will have full
rights. Ultimately when the law re-
lating to the Part C States came be-
fore this House—it was referred nct
to a Select Committee, but what was
called an amending committee—we
criticised it very bitterly and Shri
Gopalaswami Ayyangar was pleased
to take back the previous-Bill and
agreed to give more powers to the
Part C States. Ultimately after great
struggle in this House we got certain
rights for Delhi. I am very soITy now
that that kind of State is being chang-
ed. I can understand the Govern-
ment's view that circumstances are
such that this kind of administration
should be changed. Let it be chang-
ed But at the same time I am
anxious to see that so far as the com-
ing administration is concerned, it
should conform at least to the provi-
sions of the present article 240 of the
Constitution and that the People of
Delhi and similar separate territories
should be allowed to have their
say in regard to the matter. I
know, the instances of other capi-
tal cities in America have been
given. But it is obvious that the
resemblance does not go far enough.
In Delhi, the Capital of India, we want
an administration which will be a
model administration for all the rest
of India. And we want that people
may get such rights that they may be
quite satisfied. I am not happy with
the idea that there may be only such
a body where full representation may
not be given to the peaple, and they
may not be able to control their ad-
ministrators. The word ‘administra-
tor’ is not very pleasing. In other
places, we have Governors. But
here, the word is only ‘administrator’.
I do not know whether this will ke
pleasing to the Delhi people. I woull
have liked that the word ‘Governor’
had been allowed to remain in this
case also. There is no point in not
having the word ‘Governor’, if it is a
word which is liked by the people.

¥rom whatever point of view we
may consider this, I am anxious that
the powers of this Parliament maey
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remain as they are, and they may not
be changed. The powers given in
article 240 were given after a great
deal of deliberation. Therefore, I do
not see any reason why they should be
changed, especially, when the exis-
tence of these powers is quite consis-
tent with the scheme of things that
‘we are envisaging today. So, I would
. suggest that these words which are
existing in article 240 must be added
on to article 239, so that the country
and the whole Parliament . may be
clear that the powers of Parliament
are not being curtailed. I am very
anxious, and I am wvery jealous that

the powers of this Parliament may not’

be curtailed in any manner. In fact,
it was this very point which I had
submitted at the time of the motion
for reference of this Bill to the Joint
Committee, namely that Parliament
will never agree that its powers may
be curtailed in this manner, I now
come to amendment No. 112 relating
to clause 20. If you will kindly look
at article 298 relating to the power to
acquire property, you will find:

*“(1) The executive power of
the Union and of each State shall
extend, subject to any law made
by the appropriate Legislature to
the grant, sale, disposition or
morigage of any property held
for the purposes of the Union or
of such State, as the case may be,
and to the purchase or acquisi-
tion of property for those purposes
respectively, and -to the making of
contracts.”

But In the new article 208 that we
are proposing in clause 20 of this Bill,
we find that several changes have
been made. In the first place, the
following words have been added,
namely:

“carrying on of any trade or
business and to the acquisition,
‘hokling and disposal of property
aud \he making of contracts for
any purpose.”

It appears that the words ‘for any
purpose’ have begn added Just to
explain and contaln the full meaning
of the words ‘carrying on of any trade
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or business’. If these words are add-
ed there, then I can understand that
the words ‘making of contracts for any
purpose’ may remain.

But the guestion is whether the
words ‘carrying on of any trade or
business’ should be there or not. You
will be pleased to see that the execu-
tive powers of the Union as well as
of the State are both included here.
To my mind, this is a very great de-
parture. Previously, Government ‘were
not authorised to carry on any irade
or business, It is for the first time
that I find that in this Bill these
powers are sought to be conferred on
the Union as well as on the States.
Only this morning or  yesterday I
read in the papers that the State
Trading Corporation had contracted
for business to the tune of nearly Rs. 2
crores. So, so much business is al-
ready carried on by the State trading
authorities.

In this House also, we have consi-
dered the question whether State
trading should be allowed. And I,
for one, do not know anything against
this view, that State trading should
not be allowed to such an ex-
tent. But at the same time I find that
so far private trade fs concerned, it is
very much exercised over this, and we
are reading every day in the papers
as well as in the publications of the
Federation of Indian Chambers of
Commerce and Industry that private
trade wants that- Government should
not undertake this business which the

private traders are carrying on.

This is a very broad question, and
it ought to be decided by the legisla-
ture, whether the States as such or the
Government of the Union, as the case
may be, should be allowed to carry on
any trade or business in competition
with private trade. When I find in
article 301 the words:

“Subject to the ether provisions
of this Part, trade, commerce and
intercourse throughout the terri-
tory of India shall be free”

I understand them to mean that it was -
not contemplated at any time that the
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‘States and the Union would come in
competition with private trade and
business and they will also carry on
trade or business just like private
persons.

Now, I do not want to give any defi-.

nite gpinion on this point, because I
have got no experience in the matter.
In fact, I am not quite competent to
speak on this matter. I do not have
the full competence to say that trade
or business should not be carried on
by the Union or by the States. It may
be that in certain cases and for cer-
tain purposes, especially, when the
trade is carried on between State and
State, the State may be in a better
pesition to carry on this trade or
‘business. But I am anxious that when
we are making a change, we should
not make a change in the manner in
which we are making it.

I would, therefore, like that the
werds which are contained in amend-

ment No..112 may be added in this
clause. That amendment reads:
Page 10, line 22—
after ‘business’ insert ‘sanction to

be carried on by the Parliament.

1 am anxious that Parliament may
be able to decide in what particular
trade or in what particular business
the. Governments of the States or the
Government of the Union may be
allowed to carry on trade or business.
A blank cheque for carrying on any
trade or business will not be proper,
though, in.some cases, it may be that
the treasury may be enriched by
carrying on such trade or business,
and in certain matters, I can under-
stand that Government alone may be
allowed to carry on trade. But to
wive a blank cheque like this, namely
that they may enter into competition
with private agencies or private tra-
rders or private businessmen will not
be right; even if it is to be given, it
should not be given in a manner like
+his. I want that the powers of Par-
{iament in this matter may be secure,
and that the last word should remain
with Parliament. I, therefore, want
that these words may be added on to
clause 20.
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Mr. Speaker: Now, Shri C. R. Narasi-
mhan. Hon. Members will kindly be
very brief. I shall allow two minutes
to each hon. Member,

8hri Anandchand (Bilaspur): Some
more time should be allowed for the
Union Territories.

Mr. Speaker: 1} hours have been
allotted for them.

Shri C. K. Nair (Outer Delhi): Re-
presentatives of Delhi are not being
given a chance.

Shri C. R. Narasimhan (Krishna-
giri): I would like to refer to clause 20
and my amendment No. 40 thereto.
Clause 20 gives power to the States
and the Union for carrying on business
or trade. Article 298 is proposed to
be changed in clause 20, N

While making such a change, we
have to go back to the original article.
The existing article provides for a
State having property in a Union terri-
tory or another State, while the
present draft coversg the case of the
Union having property and carrying
on any trade or busines in a State or
the case of a State having property
and carrying on any trade or business
in a Union territory; it does not pro-
vide for one State carrying on any
trade or business or having property
in another State.

So, clause 20 has to be amended by
the addition of the words ‘appropriate
State Legislature', while we are carry-
ing out the new proposal that has been
embodied in this provision.

What I would like to know s this.
Does the new article 298 give power
to one State to carry on business or
acquire property in another State or
not? It it does give the power, and If
both the States have got the constitu-
tional power to legislate on such
matters, then, which set of laws will
operate in a case where one State
functions in another State? I want to
know whether this is a matter which
has to be provided for, or not. It is
to provide for this that I have moved
my amendment. If, however, that
amendment is not good. it may be
substituted by any other amendment.
But what I want is that this should
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be provided for. When one State func-
tions in another State, the quastion
as to which legislature will have the
power to legislate on that matter has
to be definitely and clearly provided
for and not left to mere conjecture or
COommonsense.

Shri Anandchand: Coming from a
Union Territory, I welcome very much
the sentiments expressed in this House
about conferring more powerg on the
people of the Union Territories, in-
cluding a legislature and a council of
Ministers. But, unfortunately, if I may
say so with all respect, these considera-
tions arc a little belated, because, once
we have accepted in the Constitution,
that is to say, in the Bill amending
the Constitution, which is now before
us; the main recommendations of the
States  Reorganisation Commission
whereby a clear distinction is sought
to be made between the States and the
Union Territories, it is now, to my
mind, a kind of post mortem to try to
elevate them to the position of sub-
States.

When we were having a discussion
on the Report of the States Reorgani-
sation Commission, it was said that
henceforth, 'n India, there would be
only these two kinds of units, namely
the States and the Union Territories,

12 Noon

Therefore, it would be, to my mind,
a nomenclature which itself suggests
something which ig not a State and
hence the powers with which that
area is to be clothed cannot be the
same as are prevalent in other States
of India although I would very much
like that would have been so.

Now, the other point is that Parlia-
ment may, in its wisdom, in due course
of time-ft has always got the powers
under article 2 of the Constitution—
adiftt mew States into, what I might
call, the brotherhood of full-fedged
States; and if these Union Territories,
in times to come, develop in such a
manner that they attain that State-
hood, then under article 2, Parliament
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would have the power and Parliament
would make them full-fledged States
with full-ledged legislatures, Council
of Ministers and all the paraphernalia
that goes with that administration.
But, today, let us be a little more
practical and look at things as they
concern us. Shri Kamath was rather
against the proposal of investing the
Governor of an adjoining State with
the powers of the Administrator of
an adjoining Union territory. It
follows in main the existing provi-
sions of article 239 of the Constitu-
tion with the difference that whereas
in article 239, as it exists Govern-
nor shall be brought in with the con-
sent of the people of the State con-
cerned, here, the question of consent
is not there. It is also clear that the
Governor when he becomes the Admi-
nistrator of that particular area or
territory will be acting as an agent
of the President and he will not be
guided by the advice of the Council of
Ministers. Therefore, that lacuna or
that difference avhich was there in
article 239 in which the Governor of
a neighbouring State really meant
Governor and his Council of Ministers,
is not inherent and cannot be brought
about in the new clause. It is only
the Governor of a State who is to be
called Administrator in certain cases.
Therefore, it was so argued, at least,
in the Select Committee and I would
request the House to look at it from
that point of view.

Then there is the proposal that the
Administrator may be called the Chief
Administrator. In the Select Com-
mittee, after long consideration, we
thought that the words ‘Chief Com-
missioner’ should not be there and in
place of the words ‘Chief Commis-
sioner’ thz word ‘Administrator’ was
brought in. Now ‘Chief Administra-
tor' is really too big a word as it
appears, though it smells like ‘Chief
Commissioner’. But I won't talk very
much purely from that point of view
and xt is really, to my mind, -an_im-
provément in the status and may
kindly be considered with sympathy
by the hon. the Home Minister.
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The other point was about the
administration of PartC States during

the interim period. I made a submis-

sion about this matter on the floor of
the House about three days ago. I
think, Sir, that an ordinance would

not be the correct thing. I think that
whatever legislation is to be passed
for the administration of the Union
territories, it should be brought on
the floor of this House and Parlia-
ment should discuss it; otherwise there
would be insurmountable difficulties
created by an ordinance. Take for
example the Bombay Corporation, the
model of which is to be extended to
Delhi. I understand,—I speak subject
to correction—that the Bombay Cor-
poration: Act has something like 450 or
500 clauses. It is a very long Act which
invests the people with very large
powers. At the same time, an ordi-
nance has got the odiousness, if I
might so put it, of being a kind of
fait accompli, and the House only sits
upon it as a kind of post mortem, try-
ing to judge something which has
already taken place. Of course, the
House has always got powers to change
or make amendments in the provisions
of the ordinance, but them it is not
the same thing because something is
established there, something exists,
which would not always be very good
to change. Hence, I request that this
question of ordinance may not be
taken into consideration at this stage.
But, at the same time, the gap would
be there. The gap would be there
because under section 130 of the
SR. Act, 1 might now call it
as such, the legislatures of Part C
States are going to be abolished
with effect from the appointed day and
there is going to be an interval. I
might submit to this House that when
1 spoke on this question I said that
Parliament would be assembling some-
where near the 12th November,
although it would be a short session,
yet I confidently trust that legislative
measures both, so far as Corporation
for Delhi is concerned and the ad-
ministrative set-up of the Union terri-
tories 15 concerned, could be brought
up by the hon. Home Minister in that
particular session and I hope and trust

AR
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that the House here will give it time,
will give it thought, and pass it into
law because if that is not passed into
law in that session, then that gup will
be there and this would, to my mind,
be not wise either from the public
sentiment point of view or from
the administrative point of view.
The administration would be carried
on in the name of the President even
after the proposals have been accept-
ed by Parliament, here.

1 have an amendment here, amend-
ment No. 77, in which I have suggested
that to the existing clause 239, as it
is in the Constitution (Ninth Awmend-
ment) Bill, a further specification
might be added drawing out in main
the points which the hon. Home Minis-
ter was pleased to accept in his open-
ing remarks on the day the Bill was
introduced here for consideration. The
exact words of my amendment are,
“939A. The law referred to in clause
(1) of article 239 may provide for any
Union territory—(a) a wholly elected
body to function as a Territerial
Legislature of such Union Territory
and (b) a Council of advisers chosen
from amongst the members of the
aforesaid  Territorial Legislature”.
Now, I purposely used the words Ter-
ritorial Legislature’. The hon. Home
Minister has been pleased to name it a
Territorial Council or something to-
that effect. But, I had in mind, when
Tused those words, “Territorial Legis-
lature” the Union territories of Ame-
rica—Alaska, Hawaii aud so on, where

. they have certain powers, and the:

legislations are subject always to the
approval of Congress. Here also, what I
was trying to prove was, that whatever
legislation was passed in those areas by
those Territorial Legislatures, would be-
subject to the final approval of Parlia-
ment, which could alter them after
going into the contents of those laws.
It would give the people a certain kind
of feeling that they have that right
and that Parliament, ag the larger
democracy, is looking into the affairs
of the smaller democracies and seeing
that they do not trespass the limits,
whatever they are. In case that also
is difficult. T do not know whether the-
Home Minister will find it readily
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cceptable to him; then I would beg
f him to at least make a statement.
. know he has already made a state-
nent and I am thankful to him for
iaving conceded adult suffrage
lections to the Corporation whether
in Delhi or other Union territories, but
I would request him to reemphasize
if he does not feel irclined to accept
the amendment that I have tabled,
firstly, that the elective principle.
both in the Corporation and Advisorv
Councils is fully accepted because, in
his speech, he was pleased to observe
ihat they would be wholly elected
Plus certain people drawn from public
life. That, I submit, would not be
quite in conformity with the democra-
tic principle that he has been pleased
to accept. Secondly, I would request
him to consider very seriously, and to
take this House into corfidence, about
the feasibility of bringing about in the
next session of Parliament, the session,
that I have heard, is going to be held
‘some time in November, a comprehen-
sive legislation about the administra-
tive apparatus both in the Union
territory of Delhi, and the Union
territories of Himachal Pradesh,

Manipur and Tripura,

I make a differentiation between
these two groups. I put Tripura,
Manipur and Himachal Pradesh in a
different category from the one relat-
ing to Delhi. Delhi is different from
the other areas. This is an urban area.
Of the 21 lakh population of Delhi,
18 lakng are wholly residents of urban
areas and I believe only about 3 lakhs
or three lakhs and a few thousands

are in the rural areas. The problem
in Himachal Pradesh, Manipur and
"Tripura iz mostly rural. Possibly if a

large Act—if it is to be done on the
model of {he Bombay Corporation Act
—could not be disposed of by Parlia-
ment even if it tried very hard, I
thought of splitting up the legislation
into two parts. I was hoping that at
least the other part, that is, the part
.dealing with Territorial Council for
* Himachal and other places could be
- through, even though I realise that
gy hon. friends from Delhi would
object to it angd insist that the other

for -
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portion should be got through first—I
am with them in that. I think if this
measure were brought forward, we
would be just in time. The jnterim
period would be shortened to a ‘con-
siderable exteni, ard people would
bave the feeling and assurance that
even though they had lost what they
possessed—they hzd a legislature,
Parliament had given it to them, the
Government gave it to them and they
haqd it, aud that is going to be lost to
them—this new enactment would come
before Parliament on those lines in
the very immediate future. Then I
am sure there is going to be no
reactior, no disheartening; they would
rather be looking forward to the
changed apparatus coming inio belng -
on the appointed day.

That is all that I have to say in
this matter. I hope thé hon. Home
Minister will give his consideration .
to what I have stated and if he feels
like it, he may give a categorical as-
surance on this point.

Shri C. K. Nair; Now that m::m
thing has been announced for the ad-
ministration of Delhi, we have to con-
sider it with some seriousness.

So far as the political aspirations
are concerned, we have been comple-
tely disappointed because we have
been demanding a completely demoe-
ratic set-up for Delhi, as in any other
Part A State, But that was not to be,
because the SRC also strongly recom-
mended that there should not be such
a State in Delhi. Therefore, for the
time being, that has been dropped.
But this Parliament should never for-
get that the people who count and the
general people at large are not at all
satisfied with what is being given. No
doubt, so far as the civic aspirations
are concerned, they are being fulfilled.
But so far as the political aspirations
are concerned, all their hopes have
been shattered, because in the great
struggle for India's freedom,’ it was
here in Delhi that the first man .came
forward with an open chest to face
the bullet. That was Swami Sradha
nand In 1910.
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Since 1919, the struggle for inde-
pendence was never carried in great-
er vigour anywhere than in Delhi,
with all the hopes that we would en-
joy the same political equal rights as
any other State. But that is not to be.
Anyhow this Parliament should re-
member that their right is still there,
Fortunately for us, there is a saving
clause as proposed in the proposed
article 239, “Save as otherwise provi-
ded by Parliament by law..”. We still
look upto this saving clause. A time
will come when the people ¢! Delhi
will assert their sovereign rights. Of
course, this Parliament is supreme.
But so far as the Dzlhi area is con-
cerned, the people of this area should
be heard and they are sovereign for
this area, Therefore, their voice can-
not be ignored.

. Now that at least for the time being
“the dice is cast for Delhi, we must
accept it with grace. “That we do,
but with certain meodifications which
are necessary for the good and effi-
cient administration of the civic affairs
of Delhi. No doubt, the proposed
Corporation is much better than the
so-called Part C State administration,
because the latter was a truncated
Constitution without important powers
being given to it. There is a snag in the
day to day administraiion under the
previous system. But fortunatzly, the
proposed Corporation is welcome be-
cause it is golng to include all the
powers conferred on all statutory
bodies. That is a welcome sign.

But there is one thing still to be
clarified. That is about the develop-
ment authority that is going to be
created for Delhi very soon. Is it go-
ing to be under the Corporation or
not? I'do not know how improve-
ments in Bombay are carried on. If
they are carried on under the control
of the Corporation, the same thing
may be conceded to Delhi also. Other-
wise, it will be defective to that ex-
tent.

Another snag in the proposed Cor-
poration is the creation of s munici-
pal area within New Delhi, including
the Cantonment area, Chanakyapuri
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and some other areas. That means it is
not going to be a completely full-
fledged Corporation for the whole of
Delhi. There will almost be a State
within a State, a State, a municipality
within the Corporation. This is al-
most a contradiction. When we are
going to grant Delhi a full-fledged
Corporation, why should there be an
exception for a small area?

I have a special request to make
to the Home Minister with regard to
the Bill that is going te be introduced
in Parliament for the creation nf » Car-

. poration. The Members for Delhi in

Parliament should be taken into con-
fidence at the stage of drafting of the
Bill. Of course, once the Bill is
ready, it will be open for discussion
in Parliament, but I request that the
Members for Delhi may be taken into
consultation while drafting the Bill

I am grateful to the Home Minister
for the announcement that he made
that the rural areas will be given a
special statutory right within the
Corporation itself, that is, allowing
the members from that area to con-
stitute themselves into a separate
body to look after their own develop-
ment, because, after all, the rural
areas cannot immediately be absorbed
into a very advanced and modern city
like Delhi. So they must have a
special consideration. That, I am told,
has been conceded by our Home Min-
ister.

Another thing I want to suggest is
that ag far as possible, the election
to the Corporation should be held
along with the general elections. This
may be a little difficult before passing
the Bill jtself, but it is necessary be-
cause the members of the Corporation
are going to form the electoral col-
lege for the election of Members to
the Upper House. That will also give
some consolation to the people of
Delhi that during the general elections
they are going to have their ¢wn local
administration set up by election. This
will also avoid a lot of o'her expenses
both to the Government and the
public.
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The next point I want to make is
about the nomenclature. It is pro-
posed that Delhi is going {o have an
Administrator. That name is associ-
ated with something not very healthy.
Administrators are generally appoint-
ed for superseded Municipal Corpora-
tions and even States. Therefore, wa
would like to have for Delhi the
nomenclature of Governor or Lieute-
nant Governor. I suppose there is an

amendment to this effect. I will sup--

port that amendment. Ii may be that
we have the nomenrlature of Metro-
politan Governor for Delhi or Metro-
politan Lieutenant Governor for Delhi.
Instead of ‘Municipal Corporation’, I
would propose ‘Delhi Metropolitan
Corporation’. It may be fae Torurr
frd. Instead of ‘Union Territory’, it
may be ‘Union Pradesh’. That will
satisfy both Hindi and English, The
word ‘Pradesh’ is almost equivalent
to the word ‘State’. Sub-State or
Super-State, or anything like that, 1
do not like, ‘Union Pradesh’ will be
guite all right.

We have got the Advisory Council
to advise the Minister at the Centre.
There is also an Advisory Council that
is proposed for the Administrator in
the State. Its designation may be
made the Council of Advisers rather
than Advisory Council; because we
have always found these Advisory
Councils to be
Council of Advisers will have a bet-
ter status and better authority.

Shri Biren Dutt (Tripura West): It
is good that yousre in the Chair
during the last stage of this discussion
about the amending of the Constitu-
tion of the Part C States like Tripura
arid others. I can remind Yyou that
you were in the Chair when you gave
a call to the people of thz Part C
States to fight for getting a responsi-
ble set-up in their. States. And, it is
under your chairmanship today that
we are going to enter into a Stage
when thig type of responsible govern-
mient is going to be denied to them—
foér how long we do not know. That
is why 1 am thinking that this time I

ineffective.  This -
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should remind the hon. Home Minis-
ter as well.

When our Prime Minister called a
conference - at Gwalior of the peoples
of the States like Manipur and Tri-
pura, he categorically asked us to
fight for joining the Indian Union,
when there was a big conspiracy by
the British Imperialists to create some
sort of a Hill State, Prcbably we
were better off for we were not like
other captured people of other terri-
tories whare the British Imperialists
always wanted to avoid a democratic
form of government. We belonged to
India and we still belong to India.

For the last 5 years we have been
finding that all thz promises given to
us in the Constitution, by even the
Prime Minister and other big leaders
of this House were not fulfilled on
some ground or other. We weare al-
ways told that there were some consi-
derations which came in the way.
When we heard the schem= given out
by the Home Minister that day,” we
tried to understand the spirit behind
it. We were told in this Hous= again
and again that the spirit of self-gov-
ernment would be there. When the
States Reorganisation Bill was con-
sidered here, we were told that the
spirit of self-government would be
there though the power may be cur-
tailed. But, in the present schem= of
things, we are told that the law-mak-
ing power should not be in the State
and it has been proposed that the
mzambers of that area should be asso-
ciated with the Minister-in-charge at
the Centre, to formulate the legisla-
tive measures and even to advise
about the Budget and other things.
There will be one Standing Committee
or Advisory Committee to the Minis-
try concerned with these areas,

The other thing tHat is proposad is
that in these States there will be an
Administrator and he will be advis-
ed by some advisers or councillors
either nominated or elected by the
coupcils created on universal adul
fanchise. Here also the hon, Home
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Minister has not given us the basic
priciple, whether those advisers will
act democratically or whether there
will be any clause indicating that the
majority Party will have any priority
for being nominated. These are some
of the questions which react on our
life very seriously.

In the last elections, some parties
got defeated and thzir candidates even
lost their security deposits but they
were chosen as advisers. That has
created an impression in the minds of
the pzople whereby there is a reac-
tion that no one tolerates the idea of
an Advisory Council. The Delhi
Member has said that it should be a
Council of Advisers and not an Ad-
visory Council. I agree because the
Advisory Councils now functioning in
Tripura and Manipur and other areas
aave created a very bad impression.
The main principle or method of
choosing them should not be even by

<he Ministers because, we .in this
House, have a feeling that sometimes
hon, Ministers are so irresponsible.
We have a feeling that these Councils
are not democratic councils but just
set up by those bureaucrats to rule
over us. The Chief Commissioner
chooses the members; he proposes the
names and sends them to the Centre
and the Central Ministar agrees with
them because they belong to the Con-
. Bress Party.. The Chief Commissioner
'is cunning enough to choose people
from tha Congress Party. The Minis-
" ters are satisfied with them. . They do
not know whether these people have
any inclination for work, whether they
have done anything in the State, whe-
ther they have run even a library in
their lives, These things are not gone

into but because they have got the

label of the Congress, their names are
accepted. These people actually bring
a bad name to the Congress itself,
Whenever there is a proposal for
some nomination or election, I should
like to know whether the principle of
democracy will be "there or not, I
hope at least the Home Minister will
admit that these people—at least a
majority of them—should be chasen
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from people who have some past
record of working in a cénstitutional
manner in some organisation and not
on the basis of the suggestion of the
Administrator there,

Another thing'I want to know is
this. I want to know whether these
Tribunal Councils—or whatever name
is given—would be allowed at least to
have a discussion of the proposed
budget which will be framed with the
help of the Members of Parliament
and the Ministry at the Centre, whe-
ther they will have any chance to dis-
cuss that and make some recommenda-
tions on the proposals. I think if such
discussion is allowed some proposal
may come from the directly elected
people regarding the burning pro-
blems of the State or the immediate
necessity for development purposes.
These may not be accepted by the
Government and the Parliament; but
thpre should be some recommendatory
power at least for these Councils, to
bring the notice of the Government
some burning problem of those areas.

So much has been spoken on these
things. We want to know whether on
the appointed day, 1st November,
these present Advisers will be there
and what will be their position in the
States, Will these Advisers, who are
practically having motor cars and all
other things, and terrorising the peo-
ple, continue to be there even after
1st November when the new States
will come into existence? If they are
kept there, the whole scheme will be
doubted by the people. I would like
to know from the hon. Home Minister
whether he has any intention to give
powers to the pgople or ‘whether the
scheme is going to be worked through
the old Advisory Councils till the next
general elactions, Amendment No. 22
refers to this matter.

Pandit G. B. Pant: The complaint
has been made that the proposals
contained in this Cons‘itution Amend-
ment Bill rather make an inroad
upon the authority of Parliament.
Really, if anything, they tend to en-
large the customary authority of
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Parliament, Ordinarily, Parliament is
corverned only with matters of all-
India character. Here the Parlia-
ment’s jurisdiction is extended over
specific, circumscribed areas too, New
Delhi deserves that honour as it is
part of India, I think, and part of the
very heart and the portion of India
which is now intimately connected
with every fibre and muscle of India.
So, it is but natural that New Delhi
should come closer to Parliament
than it had been in the past, So, if
anything the Parliament is, by wvir-
tue of this Bill, getting wider and
larger powers than it had previously
—the wholé Parliament, including
the Opposition.

So far as the proposals made by me
are concerned, I claim that but for
the fact that no separate Legislature
is provided for any of the areas, they
mark a distinet improvement on the
system of administration that had
been in vogue in these territories, The
Legislature, as it was under the Part
C States Act, did not give satisfaction
to anyone, It was supposed to be of
a truncated character, and it had in
it, seeds of friction, I do not blame
anybody for the disharmony that was
often noticeable in conducting the
affairs of the City of Delhi, So, we
must accept it, and really I believe
that the entire House is agreed, that
8 change in that matter was necessary.
Angd all were also agreed that in the
circumstances, the Parliament should
have the powers of legislation. That
was also the unanimous view of the
Joint Committee, In the circums-
tances, the proposals made by me have
to be accepted within the purview
of the field that was given to us
and with due regard to the limi-
tations under which we had to func-
tion. Everyone of these areas will
have a full-fledged democratic body,
consisting exelusively of elected mem-
bees., for administering those affairs
with which the life of every citizen
is most intimately concerned, So,
they have the greatest opportunity of
serving, much greater than they ever
had before. So, the proposals that I

have made, I hope, will receive still ’
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greater, I would not say, apprecistion
but sympathy,

So far as the other part is concern-
ed, there is also no controversy here.
In fact, the scheme propounded by
me, though I gave only an outline,
has been generally, if I have your
permission to use the term, welcomed
by the House, and also outside. The
Corporation will cover a wvery large
area. Only a portion of New Delhi
will remain outside for obvious rea-
sons—that does not call fer an ex-
planation, For that too I have said
that the position will be reviewed
after five years. Everyone will agree
that the Diplomatic Colony and the
government and official areas should
for the present be kept out, and a
period of five years is not long enough.
I hope by that time it would be pos-
sible to include this area too,

About the rural area, it calls for
special attention because the probler
are somewhat dissimilar, So, special
provision has to be made for them.
An enquiry was made about the deve-
lopmental authority. I think the mat-
ter will have to be given further con-
sideration because large sums of
money are needed for developmental
purposes. They will be outside
and beyond the resources and scope
of the Corporation. Whether #t will
be desirable to put such a heavy
weight on the Corporation at the
outset is a matter to be considered.
We will be guided only by one consi-

‘deration’ and that iz what will be in

the best interests of the people of
Delhi. That is the only criterion which
will guide us, and every decision that
we may take or have taken has been
determined by that paramount con-
sideration.

As to other mattars, I do not think
I am required to say much. There are
some questions put about Manipur
and Tripura; I did not exactly follow
them. We will have Territorial Coun-
cils, What exact name will be given
1 cannot say just now, but what will
be done there I have indicated. It
will consist of elected members, elect-



5355 Constitution

ed on adult suffrage and with the
same functions more or less as the
Corporation which we have for Delhi.
I think that the scheme would deserve
the support of everyone as the result
will be found satisfactory if all of us
throw our energy into the working of
this plan, which has been well-
designed and can bear such fruit. So,
we must concentrate on that.

So far as the issuing of an ordinance
is concerned, I read the news with
some surprise in one of the papers
this morning. The idea has not oc-
curred to me, and I do not know....

Shri K. K. Basu: Provoking you to
act

Pandit G, B. Pant: It may be a sug-
gestion, I do not know. But, as we
have been told, the Corporation Act
will be a fairly voluminous one, and
to issue a law of that character in the
form of an Ordinance would be some-

* what unusual. I do not know if there
will be any compelling necessity to
force our hands to such an extent.

Certain suggestions with regard to
other matters have been made, Mr.
Kamath has suggested that th word
“progress” should be inserted .n one
of the clauses—proposed article 240
(1)— between the words “peace” and
“good government.” I accept that
amendment,

Shri Anandchand: May I inter-
rupt the hon. Minister for a minute?
Would the hon. the Home Minister be
able to assure the House that Govern-
ment will take every step to expedi-
te the legislative measures and try
to introduce them in the next session
of Parliament, about these Union Ter-
ritories?

Pandit G, B. Pant: | can say this
much, that I should like the legisla-
tisn to be undertaken as speedily as
might be possible. Whether we shall
be able to introduce it in the mnext
session, I cannot say very definitely.
Because, I was just told, and as I in-
dicated in the course of my remarks,
these laws may be very elaborate and
they may call for very close scrutiny.
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So, if we can draft the Bills, in a
manner that may be found satisfactory
by the House, by the time we meet
again, I would be happy to introduce
them. But my remarks should be
taken with a word of caution. I am
myself not very optimistic.

Shri Radha Raman (Delhi City):
What about the interim period? What
will be the formm and shape of the
administration of Delhi during this
period?

Pandit G, B, Pant: There was also
a question as to associating eminent
personalities. 1 had perhaps said that
some eminent persons will be asso-
ciated with the Advisory Committee
that would be associated with the
Home Minister or here. Well, I had
in mind men like the Mayor of the
Corporation, the Vice-Chancellor of
the Delhj University, and perhaps
a few representatives of the Corpo-
ration itselr.

I am, in a large measure, in agree-
ment with what the Raja of Bilaspur
said, and I will not repeat what he
has said because we are. pressed for
time. As to the interim mrrangement,
I propose to have this Advisory Coun-
cil, so far as the Home Ministry is
concerned, immediately on or before
the 1st of November, so that all
Members of Parliament belonging to
these respective areas may be closely
associated with the Ministry from the
date when the new States are launch-
ed. As to other matters, the legisla-
ture will cease to function according
to this scheme which has already been
accepted. So, whether any persons
can be appointed to assist or to co-
operate with, or to join the adminis-
trator on the 1st November. I am not
sure about. But I am giving thought
to that question too. I shall be pre-
pared to discuss the matter with the
hon. Members concerned.

Shri Kamath: What about the Pre-
sident’s Regulations coming up before
Parliament for approval?

Pandit G. B. Pant: About President’s
Regulations regarding Andaman and
Nicobar and Laccadive Islands, w
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I shall place them on the Table of the
House as soon as may be possible.

Shri Kamath: Subject to modifica-
tion by the House, by Parliament.

Pandit G. B. Pant: Of course. The
House has ample authority to modify
everything. It will have the authority
to modify the Regulations, certainly.

Shri Kamath: Why not accept the
amendmert then?

Pandit G. B. Pant: The amendment
—I would not like to say is clumsy
—but is rather too long.

Shri Kamath: Accept the spirit of
that.

Pandit G. B. Pant: It is not in the
proper form.

Shri Kamath: Recast it.

Pandit G. B. Pant: But I have told
you that I shall place the Regula.ions
on the Table of the House as soon as
the House meets after the promulga-
tion of the Regulations.

Shri Sadkhan Gupta (Calcutia South-
Fast): If the Regulation is merely
placed on the Table of the House, the
House has no authority to modify it
or annul it. The House, can only
discuss it. Now, wha: the amendment
seeks to do is different.

Pandit G. B. Pant: Whatever
changes are suggested by the House
will be accepted by Government.

Shri K. K. Basu: Why not move an

amendment? Let Government move
an amerdment.

Shri Kamath: The Law Secretary
"and the Draftsmen are there.

Shri K, K. Basu: By four o'clock
you can bring an amendment. It is a
very short clause.

The Minister of Legal Affairs (Shri
Pataskar): He wants an amendment.

Pandit G. B. Pant: Why do you
worry so much? There will be omiy
twenty thousand in the Andamans and
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acother twenty thousand in the Lacca-
dives. So you can trust my word
for that, that the Regulations will he
placéd on the Table of ;he House, and
whatever changes are suggested by the
House will be accepted and put into
effect by Government,

Shri Sadhan Gnpta: That is as long
as you are there,

Pandit G. B. Pant: Well, I hope to
be here pretty long!

Sir, there is only one thing more..

&t 7w gAY (T faee—
o sqgfaa wifaar): feeelt e
NG & Y wIew gT § & ga-
®ra Fifas g 9t gy wremw

do Mo ¥o qw¥ : 7L AW KT
FETLA, TgF & wIAY 17 g4 FOA?

There has been a suggestion as to
the change of this word ‘Admiristra- .
tor’. Well, I would like to propose a-
short amendmen: here, that is, “Admi-
nistrator with such designation as
may be prescribed”.

Shri K. K. Basu: Will it vary with
the incumbent?

Shri Kamath: Prescribed by—whom?

Pandit G. B. Pani: By the Home
Mirgtister, under the orders of the
President.

Shri Eamath: Unless it is cast in
proper form we cannot say anything.

Pandlt G. B. Pant: The amendment
proposed is “Administrator with such
deslgnation as may be prescribed”.

“Prescribed” means prescribed by
the President. I will read it out to
you.

Shri Eamath: On a point of order.
“Prescribed”, so far as I am aware,
means prescribed under the Rulen
made -under the Act. But there are
no rules.
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Mr. Speaker: Let us look into the
Constitutior.. This is an amendment
to :he Constitution. The hon. Min-
ister may gu Ju.

Shri Kamath: By which authority?

Pandit G. B. Pant: The authority
is the President in all these. This is
the amendment and, Sir, with your
permission I shall move it.

I beg to move:

Page 9—

for lines 27 and 28, substitute:
“acting, to such extent as he

thinks fit, through an Administra-

tor to be appointed by him with

such designation as he may speci- .

fy".

‘He' means the President.

Shri K. K. Basu: That is all right.

Pandit G. B. Pant: That is clear,
now you have no fears.

Sir, 1 thick I have dealt with all
the points that had been raised and I
hope ihese clauses will now be accept-
ed by the House without any dis-
sentient voice.

Mr. Speaker; This amendment also
is before the House.

st T swwe o ufs  fee
FREREE § 91 5 am J
& gawere wife g ay war faehr
ST FT A IO AT TG TS
wavea & am g ?

dfea o Yo o7 1 WY 1 gAY
SIONTT & IT AT AWM AW Y
grargam & few & &) st
% MEAM R FAE T AT §
4% @ AT TWRA $ qTq I, WA
ot FrdsEE & 6 §@ T g
mwgr,ugwmwﬁﬂtﬁm &
g4 @F 79 FTTRAT OF F 906 FT
T 4T A | AT FTEILAA TR AT
A% ZW O FT g8 @ KGRI HT
gmt&amﬁ qTq AT g AT
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5 Frariam & g & 50 T gl 1
ot T AT Ee fad wr

T WY sgacar FT O AiE AE

w9T g3  fad gem A

dfgm o g0 TR : S g, WK
ag & gt a1 9 fod WEA W
T AT ST |

Mr. Speaker: I will now put the
clauses. I will put the amerdments
first. ‘

I shall put the Government amend-
ment to clause 17 to the vote of the
House.

The question is:

Page 59—

for lines 27 and 28, substitute:

“acting, to such extent as he
thinks fit, through ar administra-
tor .o be appointed by him with
;;1(21 designation as he may speci-

.

The motion was adopted.

The Minister in the Ministry of
Home Affairs (Shri Datar): Amend
ment No. 169 is also accepted; it has
beer, moved by Shri Kamath.

Mr. Speaker: The question is:

Page 9, line 34—

after “for the peace” insert “pro-
gress”.

'I"he motion was edopted.

Mr. Speaker: Any
ments?

other amend

Shri EKamath: Nos. 167, 168, 174,
175. As the Home Minister has
accepted the spirit of some of my
amendments, though not the letter, 1
want to withdraw Nos. 167, 174 and
175.

shri K. K. Basu' No. 21 also may
be withdrawn.
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Mr. Speaker: Have the hon. Mem-
bers leave of the House to withdraw
these amendments?

The amendments were, by leave, with-
drawn, .

Mr. Speaker: Now  Amendment
- No. 168.

The question is:
Page 9—
Omit lines 20 to 33.
The motion was negatived.

Mr. Speaker: There are no more
amendments to clause 17.

Now, clause 18.

There is an amendment No. 176.

The question is:

Page 10, line 5—

after “India” insert:

“and with the prior approval of
the Legislaiure of that State”.
The motion was mnegatived.

Mr, Speaker: There are no other
amendments to clause 18. There is an
amendment No. 131 to clause 19.

The question is:

Page 10, line 18—

for "October” substitute
ber”.

“Novem-

The motion was adopted.
Clauses 2A, 21 and 21A

Mr. Speaker; There are no mcre
amendments. The House will now
take up the next group. Voting will
be once for all in the evening along
with the other clauses.

Now, we go to the next group of
clauses 2A, 21 and 21A. Three hours
have been allotted for this and 43
hours for ‘the rest; the total comes to
7% hours. We are now at 1 o'clock
and it will mean late in the eveninz

Shri Kamath: I would make an
earnest request again that the House
may adjourn in the evening at about
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5-30 or 6-00 and then ‘re-assemble at

8-30 or so. It is good for us to have

a night session. Every Parliamem
has one night session at least.

5862

Mr. Speaker: What I am suggesting
to the House is this.
relate to minorities. Clause 22 relates
to regional councils and the rest, to
the schedule, ete. Clause 2!A relates
to minorities, which subject has been
discussed so often. So, ler us reduce
the time to two hours. For the next
group, clause 22 and onwards, let us
have one hour less, so that we will
finish at 7 o'clock. But, the hun.
Members must be brief,

Dr. Rama Rao (Kakirada): Sir, I
want one clarificaiion on clause 21.

Mr, Speaker: That will be done in
due course. The hon. Member may
hear the other hon, Members first.
There may be clarifications.

Dr. Rama Rao: The Government
should clear it up as to what =tardard
primary stage of education is. It may
not be answered. It is Constitulion
here and it is put in this clarse. We
usually understand primary education
means upto 8th standard or third form.
So, the hon. Minister can make the
position clear; it will be most welcome.
The Constitution also mentions the
age of fourteen years. If the same
principle is extended to this also, it
means primary stage of education to
children belonging to linguistic mino-
rities in the mother-tongue upto 14
years, that is, up to third form or
eighth standard.

Pandit G. B. Pant: Whatever comes
within the sphere of primary edu-
cation at the time will be regarded
as covered by this clause. If, at any
time, you extend primary education
to the age of twenty years, then, it
may be covered by it. So, it depends
upon what you mean by primary edu-
cation at a particular time.

Shri V. G. Deshpande (Guna): Sir,
I have sent a chit that I want to move
amendments Nos. 8¢ and 85. They
may be treated as moved.

These clauses
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Mr. Speaker: He has sent the chit.
All right. Shri Frank Anthony.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, the first amend-
ment to which I would like to draw
your attention is No. 198, It is an
amendment to the amendment No. 183,
notice of which has been given by
the Minister in the Ministry of
Home Affairs. It is a verbal amend-
ment. It reads:

“That in the amendment pro-
posed by Shri B. N. Datar, print-
ed as No. 183 in List No. 19 of
amendments—

in sub-clause (2),—
for “minority groups” substitute:
“minorities"”.

I feel there should be no objection
on the part of the Government to
accept this.

1 P.M.

Amendment No. 183 in List No. 19—
in sub-clause (1) of that amendment
—says that there shall be a Special
Officer for linguistic minorities to be
appointed by the President., In sub-
clause (2) the words used are “....
linguistic minority groups.” I want
these words to be substituted; I want
the word ‘groups’ to be taken out and
the words ‘linguistic minorities’ to be
put in. My reason is this, that by
introducing the word “groups” here
we may give some opportunity for
some kind of legal quibbling, because
what is contemplated in the proposal
which stands in the name of Govern-
ment is that this Linguistic Minori-
ties Commissioner will be entrusted
for looking after the safeguards pro-
vided for linguistic minority groups.
That is not the phraseology which has
been used in the Constitution. As far
as I am aware, the main safeguards
in the Constitution in respect of lin-
guistic minorities are those to be
found in articles 29 and 30. Article
29 refers to any section of the people
with a distinct language, script or
culture of its own. The word used in
that article is “section”. In article 30
it is “all minorities whether based on

6 SEPTEMBER 1956 (Ninth Amendment) 5864
Bill

religion or language”. The word
“group” does Lot occur anywhere.

Pandit G. B. Pangt: 1 think we will
enier into a compromise. T accept
this amendment, if you do not mcve
any other.

Shri Frank Anthony: Sir, I would
have been more than delighted to have
accepted this compromise suggested by
the Home Minister, coming as it does
from him. When he spoke on a pre-
vious occasion in his usual mannsr, he
spoke with great charm and concilia-
tion and he hoped that what the Gov-
ernment had conceded would complete-
ly satisfy me. I do not wish to nppear
churlish; I mean, any kind of response
which is not complete to the kind of
gesture made in the inimitable way
that the Home Minister makeg it outs
a person seemingly in the wrong
bounds. His gesture, wanting to ex-
tend his hand to me, is one which I
have not only pleasure, but I ccnsider
it very much a privilege, to accept,

With regard to the other amendment
that stands i my name—amendment
No. 199, which is also an ‘amendment
to Shri Datar’s amendment—the pur-
port of that amendment is to add the
original clause, which was cottained in
my proposal before the Joint Com-
mittee. The original clause, which also
appedfs in amendment No. 35 stand-
ing in the names of 11 signatories en-

‘visages the giving of power to the

Central Government to issue directives.

Now, I know that there has been
very considerable argument and coun-
ter-argument on this issue, and I am
only sorry that I have not been able,
aslm.wrespondwthereqnestof
the Home Minister to be completely
satisfied with the gesture that has
been made by Government. I am
deeply grateful, as I have said, to the
Home Minister for this gesture, but
with regard to this final clause—I do
not wish to appear stubborn or pig-
headed—with me it is a matter of
fervent conviction and the Home
Minister, a person who has always
nad the courage of his conviction, 1
feel, will appreciate, if not accept, my
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point of view, because I still feel Sir,
that in this particular matter, if com-
plete meaning is to be given to this
provision which we are now proposing
in ihe Cons.itution, then we must have
thig final clause givirg directive powers
to the Central Government acting, of
course, through the President.

Sir, I feel that there was some mis-

- understanding about my attitude. The
Home Minister said that he thought
that I had dropped my plea in this
respect because I did not press it to
a vote in the Joint Committee. In the
Joint Committee I felt that I had the
support of all the members except the
Home Minister and 1 advisedly did
not press it to a vote because I knew
that if the Party Whip was pressed
to service then all those people who
were supporting me including the
Minister -for Legal Affairs would be
compelled to vote against me. But I
clarified my position very carefully
and elaborately in my minute of
dissent extended to ten pages. I gave
notice of an amendment in the precise
terms in which my amendment now
appears to the Constitution (Ninth
Amendment) Bill, and I have not left
my position in any doubt at any time.

I also feel that there was some
misapprehension on the part of the
Home Minister with regard to the
plea that I had made, namely, that
what I was asking for was precisely
what the States Reorganisation Com-
mission had recommended. As far as
I could make out, the contention of
the Home Minister was this, that the
States Reorganisation Commission had
only recommended a provision in the
Constitution in respect of primary
education. I do not think—and I say
that with all respect—that this is
quite correct. The States Regrganisa-
tion Commission certainly said that
there must be a provision in the Con-
stitution in respect of giving primary
education through the medium of the
mother tongue, but I maintain the
States Reorganisation Commission has
also made a very specific recommen-
dation and there is no room for mis-

6 SEPTEMBER 1956 (Ninth Amendment) 5865

Bill

understanding that. They have recom-
mended a certain machinery starting
with the Governor reporting to the
Central Government, but they have
accepted categorically the principle
that the Central Government's deci-
sions shall be issued as directives
through the President. That is the
point that I am urging. What I am
asking for now has the complete
blessing, the complete and the specific
sanction, of the States Reorganisation
Commission, and I will ask the House
to bear with me when I read out this
particular conclusion or recommenda-
tion of the States Reorganisation Com-
mission. This is what they have said
on pages 215 and 216 of their Report.
In paragraph 797 they say:

“Against this background, we
hesitate to revive the suggestion
for vesting special powers in the
Governors to ensure that the
minorities are not discriminated
against. There are, however,
clear advantages in utilising the
services of the Governor for
supervising the implementation
of the policies of the Central Gov-
ernment in regard to linguistic
minorities. With his detached
outlook and knowledge of the
requirements of administration,
the Governor would be better
suited for this task than a judicial
or quasi-judicial -Commission.
The arrangement would also not
involve extra expenditure.”

Then they go on in paragraph 798:

“We have carefully examined
the objections to such an arrange-
ment. It is understandable that
the Governor should not exercise
discretionary functions in the
State field, There is no reason,
however. .

This is the vital part.

..... why the.Governor should
not function as an agent of the
Central Government in regard to
a matter which is of national
concern. There is nothing anti-
democratic about such an arrange-
ment, because the Central Govern-
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ment will be responsible to the
Union Parliament for functions
performed by the Governor as its
agents. It will amount....”

These are vital words.

“....only -to supervision by the
larger democracy over the smaller
democracies in respect of matters
of national concern.”

Then in the next paragraph they go
on to conclude:

“, ..when the Governor finds the
State Government acting in dis-
regard of the Central Govern-
ment’s policiesf he should, in the
first instance, advise the State
Government to take the measures
necessary for the implementation
of such policies; if the State Gov-
ernment disagreed with him, he
should have the right to refer the
matter to the Central Govern-
ment,..... ”

And this is where I feel the Home
Minister has misunderstood me.

“, ..along with his advice and
the views of the State Govern-
ment. The decision of the Central
Government should be issued as a
directive from the President.”

That is the final conclusion of the
Commission. The matter is left in no
doubt and I submit with the utmost
respect that if this House has any
regard for the findings and the con-
clusions of the States Reorganisation
Commission, and against the back-
ground of the arguments which have
been postulated by the Commission,
there is not a single reason why this
specific recommendation that the

decisions of the Central Government .

shall issue as directives from the
President should not be accepted. And
that is all that I am asking the House
to accept.

Sir, when I was speaking to another

Cabinet Minister, he said: “The Home’

Minister has conceded your point. He
has given you a Linguistic Minorities
Commission. He has given you also
the provision that the Linguistic
Minorities Commissioner's Report will
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be placed before Parliament”. Why
am I urging or even over-urging this
ne=d for a provision for the issue of
directives from the President? The
hon. Minister said that the Constitu-
tion guarantees or gives to the Presi-
dent the inherent power of issuing
directives. I dp not think that even
the Home Minister will concede that
proposition. In my Minute of Dissent,
I have dealt with the constitutional
aspzct, and I have said that unlike
the inherent principle of the American
Constitution, our President has no
powers to issue directives to see that
the laws of the land are properly im-
plemented. There is that inherent
power given to the President in the
American Constitution. That inherent
power does not exist in our Indian
Constitution. That is why we find
that whenever it is intended that the
Bresident should have powers to issue
diractives, that power has been speci-
fically given, »

As I said, I have examined the
scheme of our Constitution. When it
was decided by the framers of the
Constitution that in respect of the
Scheduled Castes and Scheduled
Tribes the President should have
powers to issue directives we gave
those” powers specifically in afticle
339(2). That article gives the powers
categorically to the President to issue
directives. Even in the case of a
national emergency, the President can
issue directives only because he has
been given specific powers in the
Constitution.

I have urged this matter before. I
say that it is a matter of principle. It
is not a matter of concession. What
is the principle involved? Are not the
linguistic minorities the ultimate con-
cern of the Centre? The S.R.C. says,
“Yes; they are a national concern”. I
submit with the utmost of respect that
this question has been overlaid by
prejudices which are a hang-over
from the past. Somebody was talking
to me the other day and asking me,
“What? This means only protection
for the Anglo-Indians and the Muszal-
mans”. I said that if I had not the
respect which I had for him, I would
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have used stronger language in reply-
ing to him. I was inclined to use very
strong language. But I said, “What
do you mean? This clause will give
protection to every linguistic mino-
rity in the country”. It will give
protection to the Bengalis in Bihar
and the Biharis who live in Bengal
Although Shri N. C. Chatterjee, with
his Hindu Mahasabha politics, may
not agree with me in all respects,
even he will support me in this
matter, because his Bengalis are, as
I said, hostages in Bihar. There will
be over a hundred million, who con-
stitute the linguistic minorities in the
country.

Even today, 1 say with all respect,
that there is a newspaper in Delhi
which lives in a world of old pre-
judices. In the editorial, it talks in
terms of the old minorities being
assimilated and not perpetuating
separatism. This is just, if I may say
so, arrant nonsense. This is talking in
terms of a context which does not
exist today. We have created so many
linguistic minorities. These minorities
are not going to be assimilated. It
does not mean that the Bengalis are
going to be assimilated in Bihar. It
is utter nonsense. In the old days,
there was a talk of minorities, in a
different context, being assimilated
and not perpetuating a sense of
separatism. But here, we are recog-
nising that the Bengalis will have their
right to continue for all time to study
in their mother-tongue. Of course,
for economic purposes, for the pur-
pose of convenience, they will have
to study the language prevalent in
Bihar and they will have to study
Hindi. But the principle is not that
the Bengalis must ultimately be assi-
milated as Biharis.

Mr. Speaker: ‘The non. Member has
already taken fifteen minutes.

Shri Frank Anthony: I shall finish
soon. The hon. Home Minister has
said that we have a federal Consti-
tution and that we must carry the
States with us. With the deepest of
respect—while I say, “Yes, we have
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a federal Constitution”—I should like
to submit that unlike the American
Constitution, our Constitution has a
unitary bias. What has the federal
principle or the sensitivity of the
States got to do with this? I say with
the utmost of respect that the
States have no business with regard
to the linguistic minorities so far as
the assumption of these functions by
the Centre is concerned. What am I
asking for? I ask the Centre—the '
Government of India—to assume its
obvious duties towards the linguistic
minorities. I am not asking it to inter-
fere in a matter which is exclusively
a State concern. This is not a matter
of State's concern. Certainly, the
States will have to treat the linguis-
tic minorities with consideration and
with justice, but ultimately, the
linguistic minorities are the concern
of the Centre in the same way as
defence, foreign affairs, etc., are the
concern of the Centre.

What business have the States to
be irritated, if the Centre merely
assumes its palpable duty with regard
to the linguistic minorities? They
have no business to be irritated. In
the same way, they were irritated
when the Centre assumed powers
under article 339 to issue directives
in respect of the Scheduled Castes
and Scheduled Tribes? It may be said
that that was a gratuitous interven-
tion in State matters. It may be so
with regard to the Scheduled Castes
and Scheduled Tribes, but even there,
the Centre felt that it was their duty
to assume powers for issuing direc-
tives. What business have the States
to have any kind of irritation over this
matter?

What are we golng to do by this
amendmert which stands in the name
of the Minister in the Ministry of
Home Affairs? We are saying that
the Special Officer for linguistic
minorities will only be entrusted
with looking after the safeguards
provided for the linguistic minori-
ties under the Constitution. 'What
are those safeguards? Those safe-
guards are contained in articles 29
and 30 of the Constitution, All that
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the Minorities Commissioner will
look after will be the cultusal and
educaiional Interests referred to In
articles 29 and 30. He would not
have tgp look after their servige in~
terests; he would not have to look
after their economic interests; he
would not be able to look afier thelr
religious interests; he would not be
able to look after their employment
interests. All that he will be able
to look after will be their cultural
and educational interests referred to
in articles 29 and 30.

Now, we have categorically lifted
these cultural and educational in-
terests from the purview of the
States and we have put them into
articles 29 and 30. So, they have
ceased to me even remotely a State
subject. They have become the pri-
mary concern of the Supreme Court
of India to interpret upon. So, what
business have the States to show any
kind of irritation with regard to the
cultural and educational rights which
will now be remitted, to some extent,
to the Minorities Commissioner and
which have already been made the
subjects for protection by the Sup-
reme Court of Irdia? There is no
guesiion of #he States’ autonomy
being involved here. i

What I am asking is this.

Shri N. C. Chatterjee: It is outside
ihe legislative competence of the
States.

Shri Frank Anthony: Yes. They
have no business to be irritated. The
Home - Minister has been so gene-
rous, and he has made thig gesture,
saying that he wants this provision
as av adjunct or an effective auxi-
liary to the protection given in arti-
cles 29 and 30. As I pointed out

, betore, the linguistic minorities may
be faced with an assault on their
language or their culture which is of
such an imminent and deadly charac-
ter. Then, though the States may
riot accept the seriousness of the
difficulty, the minorities will have the
protection of going to the Central
Government immediately and asking
tor directives by the President.
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Now, let me take a case in point.
The Bombay Government, in con-
traveniion of articles 29 and 30, said
to my schools: “You shall not admit
any Lon-Anglo-Indian now”. Did
we not get an injunction in respect of
that order? Otherwise, overnight, 65
per cent. of the studenis would have
had to go out, because 65 per cent of
the students in my schools in Bom-
bay State are not Anglo-Indians.
Overnight, the schools would have to
2lose down, on account of that order.
Fortunately, we had the capacity and
the resources to go to the court. But
what would happen if it was another
minority community? Their refuge
would have been to go to the Central
Government. In such cases Iif the
Central Government could not issue
a directive immediately, then, the
whole thing would become illusory
and meaningless and the schools
would have to disappear. We can-
not envisage such a situation. I say
there must be a general directive
power vesting with the President.
It is a contingert power. After all,
we are trusting the Centre. I am
not saying that such powers should

be given to a third party, some out-

side authority or body. We are
askingformepowrswbeg:lmto
the Home Minister, so to say. It
will be his primary responsibility.
Does not the Home Minister trust
himself? I pray and hope that be will
be here for a long time and it will
be the Home Minister who will have
to 1ssue these directives. Wil he
issue them irresponsibly? Certainly
not. He would do it rightly. He
would mnot do it irresponsibly.
Only when he is convinced that the
interests of the minorities are in im-
minent danger and that their national
and cultural interests will be destroy-
ed that he will resort to -issuing a
directive. It is because of this that I
want this power to vest in the Cen-
tral Government, as I feel that in the
hands of people like the present Home
Minister, it will only be exercised when
the occasion warrants it.

I also want to refer to another
amendment of mine, No. 20, which
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stands in the name of myself and
Mr, Barrow. It says:

“All linguistic minorities shall
have the right to affiliate educa-
tional institutions established or
‘administered by them to an exami-
nation of their choice in any part
of India.”

1 want here also to thank the
Home Minister once again. He has
gone a long way to meet me. He has
put into the Home Ministry’s circular
an instruction or provision giving a
certain power to linguistic minorities
which have institutiong of their own to
affiliate. The only reason why I have
raised is to get a clarification from
the Home Minister. I have looked at
that part in the circular and I am rot
clear in my own mind. I have given
the Home Minister an example of .the
difficulty that I am experiencing in
Travancore-Cochin. Thz2y give me an
examination through the medium of
my mother tongue, but it is an in-
ferior examination. They prevent me
from affiliating to a superior examina-
tion, which is recognised by other
States, by the Central Governmert
and by all the other unjversities, In
that case, will this circular advise the
T. C. Government to allow mz to
affiliate to the superior examiration
recognised by the Central Govern-
ment? That is my difficulty. 1 take
the State examination; I do not say 1
will not takz it, but I also want this
right to affiliate to an outside exami-
nation, which is a much better ex-
amination. This is the difficulty
which is experienced by many
linguistic  mipnorities. @ Dr, Lanka
Sundaram referred to the difficulties
experienced by the Andhra schools in
Bengal. He also underlined further
difficulties. In spite of the Home Min-
istry baving intervened and given
repeated advice to the Bengal Govern-
ment. no relief has been given to the
Andhra schools in Bengal. That is our
difficulty. That is how the advice is
usually treated by the States,

The Home Minlster in his circular
stated that this right of affiliation should
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be tredted as corollary to the right
given in article 31. Article 31 says that
every minority based on language
shall have the right to establish and
administer educational institutions of
its choice. The word “choice” is the
dominant and operative word; that is
one of the reasons through which I was
able to get the Bombay order struck
down. If I have the choice to have an
educational institution of mv own. a
fortiori I must have the choice of the
examination, provided it is a reasonable
choice and provided I do not take an
examination in Russia or China, but
one of the examinations in the country

“recognised by all the other States and

universities and in respect of which the
Centre has given special concessions.
The Central Government has accepted
for the purpose of recruitment of
Anglo-Indians to certain departments
that the Senior Cambridge will be
equivalent to B.A. degree, but you do

. not allow me to take that examination.

The T.C. Government does not even
allow the school which formerly fell -in
the Madras State to take the old
Madras High School examination. I say
that this right to affiliate flows natur-
ally from article 31; it also flows from
article 29(1) which says thet any
section of the people having a distinet
language, script or culture of its own
shall have the right to conserve the
same. Is the T.C. Government allowing
me to conserve my language? My books
on English literature, the T.C. Govern~-
ment say, must be transliterated from
Malayalam literature. How can I
conserve the English language by
having literature and books transli-
terated from Malayalam?

Take the case of Andhra. When the
Andhra State was formed, a whole lct
of my schools fell into that State and
those students are going to take the
Andhra S.SL.C. examination. We
will take it, but, with all respect, I
want to say that the standards of the
Andhra S.5.L.C. are equivalent to the
fifth standard of my schools.

Shri B, 5. Murthy (Eluru): I protest
against this.
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Shri Frank Anthdny: My friend raay
not agree, but that is my view.

Shri B. 8. Marthy: The views cannot
be derogatory. -

Shri Frank Anthony: My view: is
that compared to the standards of
English in Andhra, you will find better
standards in the fifth standards of my
schools, I do not say on any other
subject. I want to conserve my langu-
age, but you compel me to depress my
standard from the Senior Cambriage—
where the standards of English are
equivalent to B.A—to the fifth
standard. I will take the State exami-
nation, but to conserve my language,
let me take the superior examination
also, I am making no reflections, but I
cannot expect a child of 14 whose
mother tongue is Telegu to have the
same amount of knowledge of English
as a person whose mother tongue is
English. It will not be fair to him also.
"But, why do you deliberately depress
my standard? I want to know from the
Home Minister whether this circular
will advise the T.C., Government. I
will take their examination; I will be
able to take their S.S.L.C. examination
which is the same as the fifth or sixth
standard. But, will it oblige them to
allow me to take the examination
which is recognised by the Central
Government and other universities and
which is, as I say, in keeping with the
genius of the language which happens
to be mine?

[Mr. DepUTY-SPEAKER in the Chair]
1.27 p.m.
dfew ST aTe weTE oA et
el aTea, # T WHSHE § 4T F
qTEAT § © WHEHE Ho 3R, YY¥, ¥Y, ¥§,
Yo HIT ¥5 |
o™ St 959 Gt 99 &7 g,
g & art & & fad 3 g7 = faee S
wreaT § 1 g g fafret amw &
gXaTaT a1 fF IRiN wiehe & 9u fgwy
#Y ar A faar fow # oF sfaee

il W forr g wg @ rsw Hr

fedté gnft are=ifedis & waifeas, ag
£t gradw 7 feewn ol afF s g
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frem s AT FHA FTE, IT F
ary § g fafae e 7 st faF,
¥ ¥ ey qrew dferwes @€
TR vt wTRE T o wieHe faan @,
ot & ara i snafaal #1 qewt oie- |
T 2, 3M g § UF wHEAC KT A A Y
gafrmgfaa i g v
feqtd azi w7 feesw ot @ sl @i
fafree wea seifeed off ard 11
W gm fAffeiaga sm E fF
TrzifaeT T A8 FTAT A0 | ag Ay
waTfar &9 %1 qa1e § dfe argifea
T & TS Y AL TS AT | R
W™ & *1% fowme aff § & o fad
wifewds &1 &@w  Fxar § fawd
& g :

“It shall be the duty of the Unien
to protect every State against exter-
nal aggression and internal distur-
bance and to ensure that the govern-
ment of every State is carried on in
accordance with the provisions of this
Constitution.”

st S Fjfergme § dwTER
# & T g% Amfas fw @€
T FaAW A g, WAAAET S
gt &dft, @Y mesw 3wy § &2
TEHEE F dAE WX EiE 9T
fast g fe ag sieifies  mad
g w @9 s wftaw 3%y
1 [ETEAT FEAAT T q1 78 A Wi
¥ FTE & STEY ¥ | T IEY T TE
<

“Where any State has failed to com-
ply with, or to give effect to, any
directions given in the exercise of the
executive power of the Union under
any of the provisions of this Consli-
tution, it shall be lawful for the
President to hold that a situation has
arisen in which the government of the
State cannot be carried on in accord-
ance with the provisions of this Con-
stitution.” .
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AN Wyt aw wiewem 3wy oK
&Y T Arew 8, F wwwan g o
T N R g fe g
W4 ATy TAEA T FY awar § 1wl
R I B T ATRE A Y FET 99
A § I o ara w19 Few fra
fF st a% fadt cifafes qrax #1 frdt
wifafes §w 7 fas 7 &, 399 ©7
# foet By v wfemare A rawar 2
a8 waT & g WA g i F g ol
T oA § | F wwaa § F @ s
AT siferer 3y s 3y FHraf @
o #1 517 Wy W@ s far s
aFar g | T g fafe s w0
g 7 gfee 78 aaea F e e
fas @ o= &1 o @ anfE
WS IR @A, A
R HY 7Y S0 A 17 W gwwar
g 5 2 araw @ vt § AR
Gar e e @ @war @
foa & Qifefadr dor @ o dfew
Wl % AEANENE T aeE § §
T TR ¥ aTeT T g gAn g |
wgt 7% fafrafes aetd &1 aps
& T frw w229 For-mgdam s
F wor fedye dfear & sl ag v
AT AT favog & AEaieF § | F wa
# f 2w A 97 Gy s A w000 o
¥ fiedlt ®Y o€ farwraa w1 At A
AR AR T Ea e
i ag T frdard § 1§ FTea §
fr ag ar fegem § O grama W@ |
ST Y AT A g1 AT & ST AifcHew 34y
oz 35y € @ faegy Jarir-@r smd €1
o T AT gt g agi T AT
@ AT & g | WTT g 3 | aga
& AETEr AT AN ATEAE F gy
g | guE & ARG Yo T A CF
HEAITEY a7 1€ § | gF 9g Fawd J|AT
wfga fr v adt F1 A Foaedr el
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fdw g v #t f5 37 910 =%
&t TR & W &P 1 &eT 3wy W ey
F ATE 9 FLEAFATE | AEH A T
o FTAT TR § 6 gt @ 7 fed
forer &1 F1E THae w8 ¥ ) e o
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& wre "% a1 dfe w9 o7 fF ea-
s fardaw g, AFTFETg
gl 3w fF w1 sfem T farad
# g Tafad At o< gawar g fs foamr

* ArgReE s wee e g

ZoA1 are gt g fafreet aga 3 Wk
gk e fafee arge & o §
fF fafafes smeafew $ a9 frag
ATH ® SYCFY TGN | AT T FEW §
dfefadt =1 weswdme dxr gem
e & gumar g & o oFf G
FE § 994 fEm afeftd & dx
8 T ¥ Rd ol gfrr ¥
g g & o feamm @fefad &
T8 8 €aT ) WA AT We A
a9 H AT I TE A 1 77 o0
aF awar et erfrfroasw@a
R ¥ gfandgn @ @
¢ <ud aga € ¢ ard @ orr §
ot 1 aga ¥ =W T A o F
A I § A 06 A gy aw g
g 19 &Y @ T 6 Areet el and
9T W7 UFAW S qE FT A |
ow 7% *rf @ifaw @ ol
wq B oEEE g o 10 W e
7 UFTA fogm a@m @@ 6w ow
gra foar s ? ag faar smam
art & grawe A W & € arg
& fm fufreee wme & e W
ifear | ad) TmifeEd o w AT
fog a<g & W9 FTA FAT T AW
¥ feell 7 e dur 5@ @ wifew
Q@ § S @ ¥ T A aw W
TG 9L TE FT WY {H @ #Y squeqr
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FAA 99 FEOW 0 WEH AT
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-eavour of every State & o= 97

Tz faw  far i f®
Tt shall be the 'duty of every State ag
S dfafadta 3 F a1 F w9 gEne
@ A awmar § 5 W 0w aga
AUAT TEE IR 2 RE L e
g adar g fF w0 e s g
F faqfes @ S g@dd
aawar g 5 @ di 2 Fo o
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WA FuEm 5w ¥
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3 femr s =fgg o
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“reasonable representation in
Local Self Government bodies,
Councils and the Cabinets of the
State, to the linguistic minorities

Aot e AaFT Yy # I_IE

¥ F ag I ¢ F—

It shall be the endeavour of
every State to improve the econo-
mic and social conditions of the
backward classes and linguistic
minority groups and bring them in
line with the rest of the State.
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Al T ot A7 el 1 g T
g gl amx ¥ § 1 W @
HE D - S . o
It shall be the duty of every State
to duly consider and give effect to
the claims of linguistic minorities
group for employment in the pub-
lic services of all kinds and grades
consistent with the maintenance
of ‘efficiency of administration and
the possession of technmical or pro-
fessional qualifications “necessary
for any particular post or kind
of . service. - . L
7 §w #O cieHem § HR
T N gieEzE § 3 oA B foe
w1 IAE TR ¥y #HR ¥s
§l SR d ar # w0

i &

IR ¢ f& T9 atg #7 awER
Y W A gAI WO TET €
gerer fra s rfed

. “As we have stated earlier, the eon-
c‘lyon we have reached is that by
- .. large, thiese compluaints are greatly

Bil}
exaggerated. However,  considering:
that such complaints and counter-com-
plaints have proved to be a prolific
source of internal , discord in various.
States, we consider it necessary that a
permanent body consisting of persons,.
who would inspire public confidence,.
should be appointed for the purpose
of looking into the economic grievan-
ces of different areas. * *‘* It wil
be an advantage if this body includes.
some members of the Planning Com-
mission and reports its findings to-
the. National Development Council. We
fee] that such an arrangement will go
a long way towards eliminating fric-
tion and distruct arising: out of the-
feeling that certain areas are getting
special or undue consideration at the-
expense of ‘others”.” ' '~

‘A § T W % T
feew w1 #1% FeNE wETET AE
g, gwifs &8 (e

S
%
£
%’.aﬂ
g

2
A
s 1
)
¥
&,

qE AT W ¥ TG JAAH § | T
sy s wmaT dan fear s
# v g—aY qR T IEE g
fs saer I=ir A wid, SfEA
Hwwmimawia
frer @ wafeat o &, afes
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dvdl gl ¥ w9 WM E TR
¥ 1 7T GE< O |- gAY wediey-
v & wfewd (YRR U AR
fefasus ®1 fwaw U &1 T
frafd . F v ¢ & ady e g
o A% T 71 & fau g 1 F 7 ag
Fré 7€ ara @) et § | |y W T—
a1 et o F1T—rE TreT T R
mélmmwﬁﬂtm
& TEY g S W7 g dgas
g, S9 1 AT WA q9EA g,
st fr 5@ a9a fX gu & o o &
T 54T FBT TR g—Fo & a §
T G § 5 3 7y X, Ffaa sE
Hyd e F @few L 1 F 98 Fmgat
¢ o @em %1 7g Wi 7 faar ard e
wre § A @ 9 i gu aewi W
AR FE, TTH IT & @R A
Z W1 9T F GEE A FX | A wHAE-
Hzg Yo WX Yo #¥ wAT qg & F A
g fafafes senfds & fad
W T § 4z wEdHe W g W
ghaam 2 f fae qast & foo & =
w §, ¥ I § AT I G ) AE
TG A T TH AT ATHS T TR
w4 WX X TEE T A 59 A 7
wWe mETHeE F IR T W
f2zw % g | v w1 Feee Fomgey
@ 98 T as 98 qaeeg € AR
o F AGTHIRIS 7 FL 1 W F HAAT
St A A @, W gfee w9 F
fau 52 @ & 99 #1 @ ¥ ama e
ol WX 99 & wgew faw W@
o ST A g @ e
fs o & ux ifefapm =1 8 &
sEHed TEEH 1 M W WK
W HY WA T T AT W T
A T JYRT AT FIAT | AR TG
faqm WY A a9 €, § 99 @ afew
qT G w18 § fF S e wow g
q< 3T G ATZAT &, IH T qTRa gAY
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afgd Wk 39 M wag wT TlE@
WX 3G B T FEA FT A
w1fg? | WX | wHEHeE 1 AL
¢ forar wTd, &Y @< fogd gd & gw
F1 49EH HW | 4 iAo wifews
¥, L §g gAY HEEIT W
qEas a1 g W 9 F WR Y
gagwT f@ s A |

aF q% S AT qaE aTd,
Fifgew %t #fade § dodaw fa-
F2a T ATEE &, A qarfedF g
e o T[wiF A 9 e w7
swEr fFar @ 1 & 7@ S S
£ v og g 4 wow § W@ &
et § 6 @zg & w1 ws fafae
T} § Afea aw aw 7 § feg gu
@ &1 fad oF fafees @ | 3T
Haew °g ad & ¥ faqan fafrex
TR A AT LAY § JfAw T IR
s | & s g B oo s
T T, 99 9% &6 feer w wf
aaTdTE ®H W, SfE g 9 S
weo TR far | g fas gae faen
2 fr Fefafes afET s1 d9qaw
forgean faar sri—sa ¥ fasgw
wgew 7 ¢ few 9@ | 9T HAR
% fordl 99 & ATy SuTEdt A 9
g wefea A & | & o9 w e
§ fis ag W€ € aww 7@ 2—wS T
| amn g fFoar &
et H—daer § o fegads §—=
W@ dg9 W WA T § W g 9
s fpar amar & 1 B & o swow
fas & Wi @ &t aFr T § 0 oad
wear wgan g e #fade w1 gre afd,
e R 7 o fied gu aewt &
foraeae frgras gedt & 1 dama &
fefgm are & wiwra gu W 37 &
oF STH W § WEd AnEE € Ol
ﬂ?ﬁnﬁ%ﬁﬁﬁt#wﬁm
faar
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[dfea srge e W]

Jg 7% sifaw § FoS=Rm &
aeF 8, 7 foafas & dzw qae
"X 2z TaAHEE F1 ATHMEE F IEY
trwmraag d fr oy ag wfgawr 7 &
fF dqqome & TH9w § 53 w1
e T 7 5@ Wi ede #y A ag 6
¢ fr flt ooide & TR ®

" A fear ad 1 & fad oy wmEar
g f wffa= 7 ¥y fafafes wenfdm
w daw foe=ww faear aifsd
T I R AR A w feamand

Ot gETRe ¥E 97 # 8 9
T AEm W F  —

Page 11—
after line 3, add:

“350. It shall be the duty of
every State to duly consider and
give effect to the claims of linguis-
tic minorities group for employ-
ment in the public services of all
kinds and grades consistent with
the maintenance of efficiency of
administration and the possession
of technical or professional quali-

fications necessary for any parti-
cular post or kind of service"

SATE ATAT, 9 AT AW F 2@«
o wifafes @ & 1 g afafaps
8 @ a1 arifamw 2 @, 5 T
AT * 7g frwraa ¢ fr afsww
gfafas & ama § guk a9 6 AEY
g ¥ mg EE i v o afaw F ow
i ¥ gasifes wadm @t §—
M am g I A3 e d &
#daT g faafad # fard @ &< g
& | =7 57 & o¥ anfaaw ST R AT AR
g FT T YT FT IO AT AGY
AT ATEAT § | TS 9 F o0 F
i, worzarer el e & o
aH EqATHz qHER gEgE AT £
#i=i fgeat & fn Fwadzer qraddiae
% fyvga Y {fmdae geeem E
¥T § W7 3a% wr § W4 I A
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feel & fon wése arafEe @1
wETgHe g gfafaw o srae €
& e 7 9w § @ fafwew W
w foar & 6 ga ausl w1 oTel WY
gfafeg & 3 foe=ww far ad
4 A wHedE § ag faar 3 s
fafafes anfcde w1 afafas &
foear 3ar wifed | 9w H 47 ag ff
wrd fFwm o wfrt 1 geix
FE | A @ moww §fw
T §% vddET AT @ HEET
7 350 | 47 °g Fa1 ¢ o fewfad
# wsfafrga & ofefred ok
Mewe W NRAEE s AT
T O T WS T AT | FiEEg-
g1 & wifess 33w F femes
FZE UT FIEs¥ & garveas o ag
srarge fifran ma # f5 97 A1 fogdeam
¥ T ofehm=f a% oefafmem
w1 Y & T AW | & W Aesa §
R A AT SRAT § | W A
ag T & fF o fefafes senféde
# wry 71 wfafagaw € ofefiod
WX 37 Ft FAfwiET~ 7 = et
faar FAfaRT F O IF woC w20
dar Fg fasge st @ §
fad ag wigaT § fr frelr o fad ar
FaF T 78 Faq #7 A 7 fuR fis
IAH WY TR AL fear o #
arar g fe o dfoedad & 7 w3
w0 | & T8 =rgan fw e feen & wo
o, AT & ag w9 W g g fe
o o T e & e AR g, I e
qEETE 7 FIAT WL I ¥ aCF ¥ wiw
s & feelt ff g s AW AT
fm i | e ez a A g, =gt
o< 39 firew Y S fowwe 8, 99 @
foard # o o farqy oy @ W Wy
m ¢ fs gt o w feen o agn
farrraa wr€ & & ferwro ool e
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s o7 # = W fad af wggw
s awd § oY fs qgi wd €

fow aeg fr 7g wieRe ave g,
w§ WX & & e F oA
WX 39 ¥ "I wfeee § 1 g% @
ffreet wmgw 7 forw wfwrc wY IR
e A 3 9% T §, 9N TS

W H IR w e frs fer & W

TR T wESEA § g &
ST § a1, afis w9 gw Ww Tt
& w= & ol @ fafree< o s ot
wid 3z &, aw # ag i @ g #;
or femad ol R—siE=mT
w1 ow fgen @ s g gRwn & fd
aedsdz @ 1 AT e awes g & e
w ¥ § s § s wte @ AR
TEH W1 EL TH TR SR gL TH @
gl awwr #T 4R 9 1 T &
Rt s | 7 s g 6 o o el
& WS g g e |
o & ATT # qEASIg WY HHEAT
Yo "I ¥c FY 9T G wwar g )
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Sfen sTeT T WwRiE @ weEy W,
& taft guy A% 9 6w we |
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BTR-gT A ¢
" dfen sTeT wW Wwne @, R
W IR 9T AT w1 AT e )
wy o & 5w v g0
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Shri B. N. 8. Des (Kalahandi-Bolan-
gir): Mr. Deputy-Speaker, yesterday,
I moved amendments 25 and 26, pro-
posing a new clause 20A, and also
amendment 27 for the substitution of
clause 21. But, due to some misunder-
standing, though amendments 25 and
26 were not supposed to be discussed,
nor intended to be pressed yesterday,
as my group of amendments referred
to safeguards for linguistic minorities
which have been taken up now, amend-
ments 25 and 26 have been recorded as
negatived yesterday, Therefore, I have
moved a new amendment 218 with
your permtssion, which, in effect
repeats amendment 26 with only a
slight modification, that is, instead
of the amendment......

Mr. Deputy-Speaker: Why should
the hon. Member go into all this
detail?

Shri R. N. 8. Deo;: I am explaining;
etherwise, . ..

Mr. Deputy-Speaker: We have a
fresh amendment 218. He may go on
with that.

Shri R. N. S. Deo: I have moved
amendment 218,

I welcome the acceptance by the
Government of the first part of my
proposed amendment; that is, clauses
1 and 2 of my amendment have been

pted in d. t 183. But,
that amendment does not go far
enough. I have gone through the
memo circulated to us by the Ministry
of Home Affairs on the safeguards for
linguistic minorities and I find that
the proposals with regard to primary
education and the acceptance of ihe
proposal to appeoint a special officer,
are the only two satisfactory safe-
guards so far as the right of instruc-
tion in the mother tongue is concermn-
ed. The rest of the safeguards that
have been proposed by '*the Home
Ministry on the basis of the recom-
mendations of the SR.C, I am afraid,
are not only unsatisfactory and in-
adequate, but also illusory. I will
endeavour to show how they are
absolutely illusory.
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[Shri R. N. S. Deol . .

In these proposals, it is suggested
In accordance with the recommenda-
tions in paras 783 and 784 of the
States Reorganisation Commission's
report that instructions should ba
issued by the President under article
347 regarding the recognition of min-
ority languages as official languages.
You will see, Sir, that the recommen-
dation of the States Reorganisation
Commission was that a State should
be recognised as unilmgual only
where one l.iqguistlc group constitutes
70 per cent. or more of the popula-
tion, and bilingual where there is a
minority of 30 per cent. or more of
the population. In the scheme of re-
organisation of States, it will be seen
that most of the States are unilingual.
Only the new State of Bombay and
the new State of Punjab are lingual
states. In the case of Punjab, it is re-
cognised that both Punjabi and Hindi,
will be the official languages. In the
case of Bombay also, it is presumed
that both Gujerati and Marathi will
be recognised as the official languages.
80, in' the case of these iwo bilingu-.
al States, the question of either of
the principal languages being treated
as a minority language does not arise
at all. Therefore, this safegpuard will
not be applicable to any linguistic
minority in any of the States of
India. -

Similarly on this same basis, ac-
cording to para 784 of the SR.C. re-
port, it is suggested that in the case-
of districts also, the same 7030 per
cent. formula is to be the criterion.
Where, in a district, 70 per cent. or
more of the population speaks a langu-
age which is a minority language in
the State, this safeguard will be- in
force. I would like to point out tha!
this also would be not capable of
application, Because, here, it is sald:
#f 70 per cent. or more of the total
population of a district consists of
a group which is a minority in the
State as a whole. I have studied the
Census Report of 1951, Paper I of 1954
and T fail to find a single distriet in
the ‘whole of India- where this for-
mula can be applicable. There will-be -
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no district in the whole of India

where there is a language-speaking
group which is T0 per cent. or more
and which is also a minority in the
State as a whole. This qualification—
minority in the State as a whole—
would mean that it should be about 30
per cent. or, according to the later
suggestion for recognition for circulars
and notifications being issued in the
other language, at least 15 to 20 per
cent. But, it will be clear-if you study
the Census report that there is not a
single district in the whole of India
where a minority language would
amount to about 15 per cent. Hardly
there will be any State where a
minority group would be more than
1 or 2 per cent. .

Shri Mohiuddin (Hyderabad City):
May I know whether there are no
municipalities or corporations where
minority language group consist of
more than 20 or 30 per cent?

Shri B. N. S5, Deo; There are. I am
coming to that. There are municipali-
ties, there are corporations like Cal-
cutta, Bangalore and Trivandrum and
many others. There is one district in
India, the district of Cachar in Assam,
where Bengali is spoken by 77 per
cent., Hindi by 10 per cent, and
Assamese hag a very small percen-
tage. But, even in Cachar, the Ben-
gali population cannot get this safe-
guard because in relation to the total
population jof Assam, it will not
amount to 15 percent.ormpermt.
or 30 per cent, Therefore, this safe-
guard becomes illusory and meaning-
less. Similarly, in Calcutta, -there is
a minority population of Hindi-speak-
ing people. In Bangalore, there are
Tamil and Telugu-speaking people.
There .is in Trivandrum a Tamil popu-
lation, and so on. There are many
cities, and corporations where there
are such minority populations. But, in
the districts or municipalities, the
minority population will not be con-
gidered to be a minority in relation to
the total population of the State.
Therefore, it becomes absolutely
meaningless. That is why, in my
amendment. I had suggested that
where the minority is actually a
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majority in the district or sub-divi-

sion condernéd it should be given
these safeguards and a single majority
language in any particular area-
.should be treated as the official langu-
age in any particular area should be
treated as the official language of

the district or subdivision or taluka

-or municipality. As a matter of fact,
this was the purport of the report of
the States Reorganisation Commis-

sion. They had also given the example

.of Hyderabad and Bombay where the

-official language in the distriets or

‘taluks used to be the minorfty langu- -
sge and not the official language of

the Staté. I! it'was possible there. I
.do not see why it should not be possi- -
tble elsewhere. Therefore, it is neces-:
sary that the Home Ministry should

re-examine this question and if the -
;actual amendments suggested by me

:are not acceptable in teto, at least -
they sHould modify this - memoran-

«dutn in a manner that woitld make

it possible ‘fer the linguistic minori-

ties to get these safeguards.

Cmﬁtution .

2p M

It appears that the real problem of .
these linguistic 'minorities has mnot
‘been propetly apptéciated. It is not
«only with regard to the language and
the difficulties in getting instruction
in the mother tongue. That is, of
.course, one of the mairi disadvantages,”
‘but the linguistic minorities suffer
from political, cultural and economic
-disadvantages also. The real solution
of the problem and a wise solution
«of the problem would be to. reduce the
minorities as far as possible, and that.
‘was the object of the suggestion for the
appointment of a boundary commis-:
slon. I submit that it is politically
unjustified and it is morally wrong to
redute a majority linguistic group to
a minority by keeping it on the wrong
slde -of the border. And that is why
the disabilities and -disadvantages
arlse. This has heen recognised by
the States Reorganisation Commis-
‘slon also. This problem of linguistic
‘minorities Is not only the cause but
a!mtheoﬂ'actofmlammentror
Angutstic” States.” -
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Many examples have been given by
also by Pandit Thakur Das Bhargava
about the - disabilities, both economic
and in the matter of services ete. I
did not get an opportunity to speak
on the general debate and I crave
your indulgence just to cite a few
examples only,

You know, Sir, there was a great
controversy when this Seraikella sub-
‘division wag transferred to Bibar. Its
reversion ha$ been one of the main
claims- of Orissa. The two States
of Seraikella and Kharswan.  were
transferred.to Bihar on 18th . May,
1948 and.a few days.after that the
Chie; Minrster of Bibar, after a
victory celebration there, made a pub-
lic declaration: “I assure the Orivas
of -these States that their language,
culture and individual rights will be
duly protected and safeguarded by my
Government.” And a few days later,
when hardly the ink had dried, on the
notificatien
Hindi was introduced as the Court
language there,- though Oriya bad
been the Court and official language
and the.language in..the schools for
a..long time  past. Soon after that, out
of 743 officers and gfficials in those
States, the majority were either dis-
charged or forced to retire. Four
hundred and ninety-nine persons were
forced to retire, And sometimes very
funny excuses were pyt forward or
subterfuges were resorted to..Tahsil-
dars and sub-inspeetors were offered
the posts -of peons-and when -they did
not agree to accept the post of peons,
they were told that their services
were no longer required. Only 197
out of the 743 have -been retained
in Bihar service and that too on a
temporary: basis..They .are being oust-
ed at ‘the sweet will of the  officers
from time to time. Only 28 got pensinrn
and only eleven got gratulty. The
rest have been just thrown out.
Thotigh new posts are being fllled up
every year, not a single local person
has been employed elther as a clerk
or as a peon up-to thig
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There used tp be a labour exchdbge
st Adityapur near this side’ of the
river near Jamshedpur and through
this the local people used to get facili-
ties oy employment in the Tata Iron
and Steel Works. There is a glass
works in that ex-State snd there
according to the terms with the pro-
prietor pfeference was being given to
local people in employment. Now, all
that has been abolished and the local
people get no facilities even for em-
ployment as labourers.

The schools there have been reduc-
ed. Formerly there.were 57 Oriva
hools out of which.....

Mr. Deputy-Speaker: The hon. Mem-
ber should not dilate very much on
this amendment which has been nega-
tived already.

Shri B. N. 8. Deo: 1 am pointing
out the difficulties of education and
how the proposed safeguards are in-
adequate. Therefore, I will just give
a few examples about the position
of schools.

There were 57 Oriya schools out
of which 19 were Oriya-cum-Bengali
and there was only one Hindi school
in Seraikella. Out of these, 13 Oriya
schools have been converted Into
Hindi schools. Thirty-six new Hindi
schools were openéd till 1954 and only
one Oriya-cum-Hindi school has been
opened and one Oriya-cum-Bengali
school has been opened. In. 1955-58
more Hindi schools have been opened,
but no Oriya school has been opened.
Though 75 per cent. or more of the
students in the girls school are Oriya
speaking not a single Oriya mistress
is in that school.

Bhri B. S. Murlhy: Perhaps not
available.

Shri B. N. 8. Deo: There were three
mistresses in thig school who, due tn
pressure and the misbehaviour of
certain officials, were forced to leave.
This is all old history, There has
been a lot said and written about
this. T need not repeat them.  The
game is the condition in Hharswan.
Therefore, mere laylng down of the
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policy or simply fepeatirig good wishes
does not solve the problem. The read
solution, I again submit lies in re-
ducing the ‘minorities to the mini-
mum, and for that 1 again reiterate
my earlier suggestion, which has beem:
supported by others that a boundary’
commisgion should be appointed.

Shri Mobhimddia: Amendment 189
to clause 21 which -has beem proposed
by the Home Minister should be wel--
come to all those who have been ad-
vocating that the linguistic minorities
should be given effective protection.
When the report of the Joint Com-
mittee was published, it had d
great disappointment. The disappoint-
ment was due to the fact that article
350A was added without any further
provisions- for its implementation..
Article 350A would have been only a.
declaration of good wishes or a dec-
laration of intentions, which may or
may not be carried.out in the States.

There were representations from
all sides. It was suggested that more-
effective provisions should be made-
for the proper implementation of the
intentions enshrined in the proposed
article 350A. Now, amendment Ne.
183 has come in, and I hope it will
unanimously passed.

There has been a propostl that a
further clause 3 should be added to-
amendment No. 183, giving powers to
the President to Issue directives. The -
Home Minister has not so far accept-
ed that suggestion. But I am sure
that " clauses (1) and (2) of proposed
article 350B, if properly implemented
and enforced, should prove of great
value to the linguistic minorities.

So far as the principle of issuing
directives, is concerned, proposed arti-
cle 350A provides:

J.and the President may
issue such dfrections to any State
as he considers necessary or pro-
per for securing the provision of
such fncmuel“'_"

Article 350B that has now beem
propesed is an article subsidisry tb-
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article 350A. The article 350A, i
really the main operative clause, and
provides that directives may be issued
by the President, I am sure the report
that will be discussed in Parliament
under proposed article 350B will be
governed by the provision in propos-
ed article 350A that after Parliament
has discussed that problem, the Presi-
dent may issue directives according to
the recommendations of Parliament.

Of ceurse, proposed article 330A is
restricted only to primary education.
At this stage, of course, I think this
will be quite sufficient, and I am
sure that will be fully implemented
in the spirit in which it has been pro-
posed.

Pandit Thakur Das Bhargava bas
suggested that in proposed article
350A, instead of the word ‘endeavour’,
the word ‘duty’ khould be substituted.
Article 350A will then read:

“It shall be the duty of every
State and of every local authority
within the State to provide ade-
quate facilities for instruction in
the mother-tongue at the primary
stage of education....”

I fully support this, amendment, and
I am sure the Home Minister will
accept it

Article 350A provides that in case
the necessary facilities are not pro-
vided, the Presiderit may issue direc-
tives. If the word ‘duty’ is substi-
tuted for the word ‘endeavour’, it will
simply mean that if there is a derelie-
tion of duty on the part of the State
or the subordinate authorities, the
President can issue directives. So,
the word ‘duty’ will be a more pro-
per and more suitable word. I am
sure this amendment will be accept-
ed.

The amendments that have been
proposed in regard to the linguistic
minorities, as fer example, in regard
to their employment in the: services
and so on, have spme importance.
My hon. friend Pandit Thakur Das
Bhargava has just spoken about it
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1 think, the economic problem, the-
problem of livelihood, the problem
of employment, and the problem of
the minimum necessaries of life is as-
important as and perhaps, more im-
portant than, the problem of the-
mother-tongue.

The Five Year Plan is going ahead,
and it will provide to a very lerge
number of people the necessary
employment in due course. But the
time when we shall have full employ-
ment, as envisaged by the Planning.
Commisgion themselves, will be about
fifteen or twenty years hence. There-
fore, I think it is not desirable that
we should close our eyes to this pro-
blem of employment, the problem of
giving a due share in the services of
government to the linguistic minorities,
and so on. I do not think that this.
problem should be ignored, or that we
should close our eyes to it. I am
sure that, if looked at from a realistic
point of view, it is as important as,
if not more important than, any other
problem. I hope the Home Minister
will kindly look into this question, and
as far as possible, either accept Pandit
Thakur Das Bhargava’'s suggestion, or
issue a directive or instruction to the-
States to implement the proposals that
have been put forth here.

Mr. Deputy-Speaker: The following
is the list of selected amendments tor
the group of clauses 2A, 21 and 21A.
They have been indicated by the
Members to be moved, subject to
their being otherwise admissible.

Clause 2A (New)—151, 29, I'.Il'l'r
152, 153.

Clause 21—27, 28, 32 178 (same as
32) 177, 23, 182, 183 (Govt), 198,
199, 44, 45, 46, 47, 48, 1133485200
201, 218, 220 (Govt).

Clause - 21A , (New)—35, 34.

Pandit Thakur Das Bhargava: Are
you taking up new clause 21A also
now? In that case, 1 would like you
to include my amendment No. 216
also in the list of amendments which
have been taken as moved.
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Mr. Deputy-Speaker: Yes. Amend-

ment No. 216 is only omitting part

(iii) from amendment

Pandit Thakur Das Bhargava. He

‘may move his amendment

No. 34

-omitting part (iii).

New Clause 2A
Shri Shree Narayan Dag (Dar-

dhanga Central): I beg to move:

Page 4—
after line 18, insert:
‘2A. Amendment of article 2.—

-In article 2 of the Constitution,

after the words “new States”
the words “or Union territorv”
shall be inserted.’

Shri Frank Anthony: I beg to

‘move:
Page 4—

=

uﬂ& line i&, insert:

‘2A. Amendment of article

. 30.—In article 30 of the Consti-

tution, after
following clause

clause (1), the
shall be

_inserted, namely:—

“(1A) All linguistic minorities
shall have-’ the right to affiliate
educational institutions establish-
ed or administered by them to
an examination of their choice in
any part of India.”’
Shri S. V. Ramaswamy (Salem):
beg to move:

Page 4—
after line 18, insert:

‘2A. Insertion of mnew article

51A.—After article 51 of the

Constitution, - the . following

article shall be inserted,
- namely: —

foster a
~dependence among neighbouring

“51A.—The State shall endeavour
to form Zonal or other Councils
of two or more States to
sense of  inter-

-Btates, to facilitate co-operative

‘-effort for the co-ordinated and

:speedy economic development of
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large regions covering more than
one State”'

Shri Shree Narayan -Das: 1 beg to

move:

(i) Page 4—
after line 18, insert:

2A. Amendment of article
79.—In article 79 of the Consti-
tution and wherever they occur in
the Constitution, for the words
“House of the People” the words
“Lok Sabha” shall be substituted.’

(ii) Pngwe 4—
aﬁ;er Ime 18, insert:

2A. Amendmm of article 79.—
In article 79 of the Constitution

.and wherever they occur in the

Constitution, for the words
“Council of States” the words
“Pradesh Sabha” shall be substi-
tuted.’
Shri x. N. S. Deo: I beg to move:
Pages 10 and 11—
for clause 2I, substitute:*

‘21. Insertion of mnew articles
3504 and 350B.—After article 350
of the Constitution, the following

articles shall ‘'be ~ inserted,
namely:—

. “350A. Facilities for instruction

_in  mother tongue—(1) Every

State . Government and local
authority shall provide facilities
for instruction in the mother
tongne at: the primary stage and

. also at the secondary stage when-

ever the students belonging to a
linguistic minority number 40 or
constitute 15 per cent., of the total
number of students, whichever is
less.

(2) Where the majority
language of any area of a State
is other than the regional language

“of the State, schools in that area

shall be established in the majority
language of thie area and other
linguistic groups in that area shall -

‘enjoy the facilities mentioned in

clause (1)-of this article.
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(3) Whenever not less than 250
pupils or parents belonging to the
linguistic minorities group in any
.area desire the establishment of
‘a school in a particular language,
it shall be the duty of the State or
local authority to provide the
:same,

(4) A college in the language
.of the minority shall be provided
‘wherever needed and practica-
ble.

(5) Educational institutions in
languages other than the regional
language of the State, may be
allowed to be affiliated to-a Board
or University outside the State
where such language is the official
language of that State in whidch
-such Board or University is situ-
ated.

350B. Other facilities for lingu-
istic minorities.—(1) The single
majority language in any district
.or sub-division, where it is other
than the official language of the
.State, shall be recognised as the
official language of that district
-or sub-division.

(2) Minority languages spoken
by not less than 15 per cent. of
the population of a State, shall be
recognised as the media in exa-
minations conducted for State
services, and in the case of exa-
-minations conducted for recruit-
‘ment to the lower services at dis-
trict or sub-divisional. level, the
single majority language of the
district or sub-division, if it is
different from: the language of the
State, shall be recognised as
media.

(3) Every State shall arrange
for issuing official notices in the
language of the lmgmshc mino-
rities—

(i) throughout the State where
-such minorities constitute at least
15 per cent. of the population of
the State; and

« (i} in-a district or sub-division, -
when such minorities constitute’
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at least 15 per cent. of the pcpu-

lation of that district or, sub-

division.”’

Shri Dasaratha Deb (Tripura East):

beg to move:

Page 10 and 11—

for clause 21, substitute:

21. Insertion of new articles
3504 to 350G.—After article 350
of the Constitution, the following
articles shall be mserted name-
ly:—

“350A. Every State Government
shall provide facilities for the
edumation of the linguistic mino-
rities in its territory om the fol-
lowing lines— - .

(a) primary and secondary
schools or separate classes in ex-
isting .schools with the language
of the minority as medium of in-
struction  shall be provided
wherever the students belonging
to the linguistic minority num-
ber 40 for primary and 100 for
High Schools or constitute 15 per
cent. of the students in the
schools, whichever is less; and

(b) a college in the. language
of the minority shall be provided
wherever needed and practicable.

350B. Every State Government
shall as far as practicable arrange
for issuing of Gavernment notices
in the language of the minority
and provide facilities for repre-
sentation in their language wher-
ever such linguistic —minority
forms a prescribed percentage of
the population which may be bet-
ween 15 to 20 per cent.

350C. In the judicial courts of
an area concerned the language
of the minority shall be recognis-
ed for the purposes of the court,
if the rmhinority constitufes about
20 per cent. of the population
under the jurisdiction of the court
concerned.

350D. In towns, cities and other
local areas wherever any linguis-
tic minority forms about 20 per
cent. of the lpcal area concerned
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the minority language shall also
be recognised for the purpose of
administration of the local bodies
concerned.

350E. In any Dbilingual area
where the minority language is
spoken by 30 per cent. or more of
the population, the administra-
tion of the area shall be carried

oen in both the languages of the
area.

350F. In any bilingual area
where the linguistic minority con-
stitutes not less than 50 per cent.
of the population, a minority
eouncil should be established in
such manner and with such
powers as Parliament may by
law prescribe for the protection,
safeguard and well-being of such
minorities and their languages.

350G. (1) There shall be estab-
lished a suitable authority in the
State and in the Union to report
to the President regarding the
representations made by the
minorities and the working of the
guarantees and the protection
given to the minorities. Each
such report shall be laid before
Parliament.

(2) After the report has been
discussed by Parliament, the deci-
sion of the Central Government
shall be issued to the State Gov-
ernment concerned as a directive
from the President which shall be
binding on the .State Govern-
ment.” "’

Pandit Thakur Das
beg to move:

Page 10, line 36—

Bhargava: I

..for “endeavour” substitute “duty”.
Shri Kamath: I beg to move:
Paig_'e 10, line 36—

for “endeavour” substitute “obliga-
tion” .

My amendment No. 178 is the same
as No. 32 of Pandit Thakur Das
Bhargava.
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Shri K. K. Basm (Diamond Har-
bour): I beg to move:

Page 10, line 38—

after  “primary”  insert “and
secandary”

Shri Kamath: 1 beg to move:

Page 11, line 2—

for “securing” substitute “guaran—
teeing”

Shri Datar: I beg to move:

Page 11—

after line 3, add:

“350B. Special Officer for lin-
guistic minorities—(1) There
shall be a Special Officer for lin-
guistic minorities to be appointed.
by the President.

(2) It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minority
groups under this Constitutiom
and report to the President upon
those matters at such intervals as-
the President may direct, and the
President shall cause all such re-
ports to be laid before each House
of Parliament.”

Shri Frank Anthony: I beg to
move:

(i) That in the amendment pro-
posed by Shri B. N. Datar, printed
as No. 183 'in List No. 19 of amend-
ments: .

in sub-clause (2),

for “minority groups” substitute

“minorities”

(ii) That in the amendment pro-
posed by Shri B. N. Datar, printedi
as No. 183 in List No. 19 of amend-
ments—

after sub-clause (2), add:

“(3) The decision of the Central
Government on such report or
reports shall be issued to the
State or States concerned as a
directive from the Presdemd, |
which directive shall be binding.”



<903 Constitution

Pandit Thakur Dag Bhargava: I beg

to move:

(i) Page 11—
after line 3, add:

“350B. Subject to the other pro-
visions of the Constitution it
shall be the duty of every State
.Government to provide for the
reasonable representation in Local
Self Government bodies, councils
and the Cabinets of the State, to
the linguistic minorities group
due regard being had to the
population of the groups and the
efficiency of the administration.”

(ii) Page 11—
after line 3, add:

«350B. It shall be the endeavour
of every State to improve the
economic and social conditions of
the backward classes and linguis-
tic minority groups and bring
them in line with the rest of the
State and to secure this purpose
it shall be the duty of the State
to allocate equitable development
funds subject to the other re-
quirements of the entire State,
for the social and economic
needs and welfare of the back-
ward classes and linguistic mino-
rity groups.”

(iii) Page 11—

after line 3, add:

“350B. It shall be the duty of
every State to duly consider and
give effect to the claims of linguis-’
tic minorities group for employ-
ment in the public services of all
kinds and grades consistent with
the maintenance of efficiency of
administration and the possession
of technical or professional quali-
fications necessary for any parti-
«cular post or kind of service.”
(iv) Page 11—
after line 3, add:

“350B. (1) There shall be a
Special Officer for linguistic mino-
rities group to be appointed by
the President.
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(2) It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minorities
group in this Constitution and
report to the President upon the
working of the safeguard at such
intervals as the President may
direct and the President shall
cause such reports to be laid
before Parliament for discussion.

(3) The President upon such
report being presented and dis-
cussed as provided by the preced-
ing sub-clause shall issue such
directive as he considers necessary
or proper to the State Govern-
ment and such directive shall be
complied with by the States con-
cerned.”

(v) Page 11—
after line 3, add:

“350B. (1) If the President is
satisfied from any report by the
Governor or complaint of person
concerned or otherwise that the
State Government is disregarding
the safeguards for linguistic mino-
rities group and is not properly
looking after the interests of lin-
guistic minorities group or back-
ward classes in° the State, he
shall appoint a Special Board
consisting of a member of Plan-
ning Commission as its president
and two other persons whom he
considers to be competent for the
job to draw up schemes for taking
measures to meet the special
social, economic and other needs
of such group or classes.

(2) The President may ou being
satisfied that such scheme is neces-
sary to be implemented in the in-
terest of linguistic minorities
group or backward classes, order
the State Government to give
effect to the scheme within such
time as he considers feasible and
proper. Such order shall be
deemed to be a directive within
the meaning of the articles 358
and 365 of the Constitution.”
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Shrimati Renu Chakravartty (Basir-
hat): I beg to move: ‘
Page 11—
after line 3, add:

“350B. Wherever a linguistic
minority forming a
percentage of . the population to.
be notified by the President
demands that representations
may be received by the Govern-’
ment and the work of the Judi-
cial courts and local bodies of the
area be conducted in the language
of the minority community, such-
directions must be issued so that
provigsion of such facilities are

350C. In. any _bilingual area
where the ' linguistic minorijties
constitute 40 per cent or.more.of
the population, a Minority Coun-
cil may be established in any
manner or with such powers as
Parliament may by law prescribe
for safeguarding their rights.

350D. (1) There shall be con-
stituted a' suitable authority in

. the State and in the Union to
report to the President regarding
the representations made by the -
minorities and the working ef
the guarantees and the protec-
tion given to the minorities.
Each such report shall be laid
before Parliament.

(2) After this report is discus-
sed by Parliament, the decision of
the Central Government shall be .
issued to the State Government
concerned by the President, which
diréctive shall be 'binding ‘upon -
the State Government.”

Bhri V. G. Deshpande: I beg to

move:

(i) Pages 10 and 11—
for clause 21, substitute:

*21. Imsertion of mnew articles
35%0A and 350B.—After article 350
of the Constitution, the following
.. articles shall be inserted, name-

" #350A, (1) Every State Govern-
ment and Local authority shall
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provide facilities for instruction
in the mother tongue at the pri-
mary stage and also at the secon-
dary stage whenever the students
speaking a language other than
the regional language number 40.

(2) Where the majority ].a.ngua‘
age of any district or taluq is
other than the regional language
of the State, schools in that area
gshall be established in the majo-
rity language of the area and’
other linguistic group or groups
in that area will enjoy the facili-
ties mentioned in clause (1) of
this article.

(3) Whenever not less than 250
pupils or parents speaking a lan-
guage other than the regional
language desire the establishment
of a school in a particular langu-
age it shall be the duty of the
State or Local authority to pro-
vide the same.

(4) A college in a language
other than the regional language
shall be provided by the State if
the number speaking such a lan-
guage so warrants it and if it is.
practicable.

(5) Educational institutions in.
languages other than the regional
language of the State may be
allowed to be affiliated to a Board
or University outside the State
where such language is the offi-
cial language of that State in
which such Board or University
is situated. - -

Explanation—A language im
this .article means one of the In-
dian languages recognised by the
Constitution.

350B. Other facilities for lingu—
istic groups who speak a language
other than the regional langu-
age.—~(1) The single majority
language in any district, sub~
division, talug, tehsil, or a town
and a city where it is other than
the official language of the State
shall be recognised as the official
language of that district, sub-
division, talug or tehsil or a towmns
or a city.
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{2) A language spoken by not
less than 15 per cent. ¢f the popu-
lation of a State shall be recog-
nised as a medium in examina-
tions conducted for State Services
and “in the case of examinations
conducted for the lower servi-
ces at Mistrict, sub-division or
talug level, the single majority
language of the district, sub-divi-
sion or talug if it is different
from the official language of the
State, shall be recognised as
medium. : .

(3) (a) Every State shall ar-
range for issuing official notices
in all the languages of the State
whose number is above 15 per
cent. of the total population of
the State. '

(b) The administration and the
court work at district, sub-divi-
sion and taluq level will be con-
ducted in all languages of such
district, sub-division or talug
whose number iz above 15 per
cent of the total population of
such area.”’

aii) Page 11—
after line 3, add:

- “Provided that when any State
is divided into regions and provi-
sion is made for the constitution
of -regional committees in such
States, then the facilities for in-
structions _as provided aforesaid .
shall be available to phlldl'e_n
belonging to linguistic 'mihority
groups in each of such regions.

Provided further that the
mother-tongue of a child shall be
that which will be declared by
his or her parents or guardians.”

Shri N. R. Muniswamy (Wandiwash):
I beg to move:

(i) Page 11—
after line 8, add:

“350B. It shall be the endeav-
our of every State to make special
provisiong for : the advancement
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of any socially and educationally
backward classes of the citizens
and linguistic minority groups
in matters relating to employ-
ment or appointments fo any
office under the State consistent
wrth the proportion of population
and to secure this object or pur-
pose,. it shall be the duty of the
State. to allocate equitable devel-
opment funds subject to the
other requirements of the State
for the welfare of the backward
classes and linguistic minority
groups.”
(ii) Page. 11—
after line 3, add:

“350B. Special Officer for ad-
vancement of socially and educa-
tionally backward classes and-for
linguistic minorities.—(1) There-
shall be a Special ‘Officer for the
above group to be appointed by
the President.

(2) It shall be the duty of the-
Special Officer to investigate all
matters relating to the Directive-
Principles and te the safeguards
provided for  the above groups
under this Constitution and report
to the President upon those mat-
ters with his recommendations at
such intervals as the President
may direct, and the President
shall' cause all sueh reports to be
laid before -each House of Parlia-
ment.”

Shri: R. N. S. Deo: I beg to mover: .

Pages 10 and 11—
for clause 21, substitute:

21, Insertion of mnew article
350A.—After article 350 of the
Constitution, the following article
shall be inserted, namely:—

“350A. (1) There shall be a
Special Officer for the linguistic
minorities to be appointed by the
President.

(2) It shall be the duty of the
Special Officer to investigate all
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matters relating to safeguards pro-
vided for linguistic minorities in
this Constitution or any repre-
sentation made by such minorities
and report 'to the President at
such intervals as the President
may direct, and the President
.ghall cause all such reports to be
laid before each House of Parlia-
ment.

(3) After the report has been
-discussed in Parliament, the Pre-
.sident shall issue such directions
to any State as he may deem pro-
per and such directions shall be
"binding on that State.

(4) In this Constitution re-
-ference to language means any of
the fourteen languages enumerat-
ed in the Eighth Schedule and
“Linguistic minorities” means in
respect of a State a minority
speaking a language which is
spoken by at least 15 per cent of
the population of the State and
in respect of a sub-division or
-district a minority speaking a
language which is spoken by at
"least 15 per cent of the popula-
tion of that sub-division or dis-
- trict:

Provided that in a multilingual
or bilingual area of a State, the
mngla majority language spoken
in the area shall be deemed to be
the majority language in each
sub-division or district and the
other language or languages spok-
en by 15 per cent or more of the
population shall be deemed to be
minority languages in the area
concerned.”’

Shri Pataskar: I beg to move:

That in the amendment proposed by

:Shri B. N. Datar, printed as No. 183

in List No. 19 of amendments—

in clause (2), add at the end:

"andsenttothe(}ovmmmu
-of the States concerned”.
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New Clause 21A

Shri Frank Anthony: I beg to move:

Page 11— )
after line 3, insert:

‘21A. Insertion of new article
364.—After article 364 of the Con-
stitution, the following article
shall be inserted, namely:—

“364A. Special provisions as to
minorities.—(1) The term ‘mino-
rity’ shall include any section of
citizens having a distinct language,
script or culture of its own.

(2) There shall be a special offi-
cer for the minorities to be ap-
pointed by the President. It
shall be the duty of the officer to
investigate representations by
minorities and report to the
President upon such representa-
tions at such intervals as the
President may direct and the
President shall cause each such
report to be laid before Parlia-
ment.

(3) After the report has been
debated by Parliament, the deci-
sion of the Central Government,
shall be issued to the State con-
cerned as a directive from the
President, which directive shall be
binding on the State."'

Pandit Thakur Das Bhargava: [ will

move No. 34 omitting part (ii).

1 beg to move:
Page 11—
after line 3, insert:

21A. Amendment to article
386.—In article 366 of the Con-
stitution, after item (15), the
following item shall be inserted,
namely:—

“15(A). Linguistic minority
group means and includes—
(i) -group of people residing in

the region for -which Regional
Committee is formed and consist-
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ing of people not forming the
majority of the population in the
State;

(ii) group of people spesking
any one of the languages mention-
ed in the Eighth Schedule of the
Constitution and consists of not
less than 25 per cent and not
more than 50 per cent of the
entire population of the State".

Mr. Deputy-Speaker: TAll  these
amendents are before the House,

Shri N. C. Chatterjee;: Mr. Deputy-
Speaker, Sir, Mr. Anthony is in his
element when he is pleading the
cause of the linguistic minorities.
But he has been very hard on an im-
portant paper which has said some-
thing on this problem and 1 am sure
if he thinks over it he will admit that
his remarks have been very hard.
' The paper says, “The appointment of
a Minorities Commissioner under an
amendment of the Constitution, on the
analogy of the Commissioner ictr
Scheduled Castes and Tribes, indi-
cated by the Home Minister, may ‘be
welcomed if the liguistic minorities
in the different States whose interests
are sought to be safeguarded thereby
do not mistake the safeguards as
operating to perpetuate separatism
or to impede the process of natural
assimilation.” I think that is an im-
portant point which should be remem-
bered by all the minorities and
specially by the liguistic minorities.
1 generally do not agree with Con-
gress papers but there are lucid in-
tervals, and this is a lucid interval,
when this paper points out that this
should be recognised “gs a transitory

stage designed to ease the ultimate -

process of assimilation”,

The States Reorganisation Com-
mission itself hag clearly pointed out
in paragraph 768 of the Report, page
207, “We realise that overemphasis
on the rights of minorities and too
many speciu]l safeguards for them
would tend to keep the minority-con-
sciousness alive and might thereby

483 LSD
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hamper the growth of a common na-
tionhood. We, are, therefore, not in
favour of setting up too elaborate a
system of guarantees to the minorities
which would, in our opinion, compli-
cate rather than solve the problem.,
At the same time, we are impressed
by the need of affording to the
linguistic minorities sufficient oppor-
tunity for development so that they
may not suffer from a sense of neglect
cr discrimination” I have gone
through very carefully the memo-
randum circulated by the hon. Minis-
ter on this important question. The
Memorandum on Safeguards to Lin-
guistic Minorities was laid on the
table of thé House on the 4h of
September. It is an important docu-
ment and the Ministry deserves feli-
citation for that. But I am afraid, that
one thing which the Minister has said
there required reiteration.
-
Now, I would draw the special atten-
tion of Mr, Anthony, who has read
this Report carefully, especially this
chapter. The last paragraph is very
important and the hon, Minister is
perfectly right in reiterating that—

‘Before concluding, the Govern-
ment of India would like to en-
dorse the observations of the States
Reorganisation Commission in the
following passage of its report:

“We wish to emphasise that no
guarantees can secure a minority
against every kind of discrimina-
tory policy of a State Government.
Governmental activity at State
level affects wvirually every
sphere of a person’s life and a
democratic ©° government  must
reflect the moral and political
standards of the people. There-
fore, if the dominant group is
hostile to the minorities, the lot
of minorities is bound to become
unenviable.”

8ir, now let us tackle the amend-
ments moved by Mr, Anthony. Just
see Mr. Datar’s amendment. He says,
“Special Officer for linguistic minori-
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ties:—(1) There shall be a Special
Officer for linguistic minorities to
be appointed by the President. (2)
It shall be the duty of the Special
Officer to investigate all matters rela-
ting to the safeguards provided for
linguistic minorities under this Cons-
titution and report to the President
upon those matters at such intervals
as the President may direct, and the
President shall cause all such reports
to be laid before each House of Par-
liament.” What I am pointing out is,
he wants to do something for the
protection of the linguistic ~minori-
ties, is this enough? In the year
1955 we discussed the Scheduled Com-
missioner’s report presentad in 1953.
In the year 1956 we are thinking of
discussing the report for 1954.
Therefore, what will happen? Sup-
posing there are one thousand or one
thousand five hundred
made that the linguistic minorities in
different parts of India have been
unfairly treated, what will happen?
I am in majority in Bengal but I
may be in minority in Bihar or Orissa
or any' other placz, Therefore, it is
a peculiar thing. A man belonging
to majority in one place in India
may belong to a linguistic minority
elsewhere. I hope it may not be
very difficult or insoluble after the
passing of the Bengal-Bihar Transfer
of Territories Act. But I know there
are thousands of people on both sides
of the border who are unhappy.
There will still bz in thousands, lakhs
of people, speaking Bengali in Bihar,
and also similarly in Bengal, people
whose language is Hindi. Supposing
the Bengalis want for the protection
of their culture and language that
they should be allowed to enter
Viswa Bharti, the great University
of Ravindranath Tagore, which is a
national University, and suppose im-
pediments are created, articles 29
and 30 give them the right. That is
what 1 am contending. I .think Mr.
Anthony” is right there. He is look-
ing at it possibly from the pomt of
view of his community, Similarly,
Bihar people may say, or the people
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in Orissa may say that they want to
sit for Prabhakar examination of
Bihar or
QOrissa. They have got the right and
if they are denied that right, then
is this enough, “Difficulties of these
students be indicated to the Lin-
guistic Minorities Special Officer and
he shall, throughout India consjder
all those cases, investigate into the
matters under this article of. the
Constitution which is now going to be
accepted and report to the President™?
It will take him one year to do that.
After one year it will be printed and
placed before the Government, the
President will have a look into that
and then send it to us. It will take
at least a couple,of years before the
thing comes before the Parliament.
1, therefore, don't think, Sir, that Mr.
Anthony's suggestion is absurd or
unreasonable. I request the hon.
Minister to consider his suggestion,
His amendment says ‘after sub-clause
(2)—of Mr. Datar—add *“(3)
decision of the Central Government
on such report or reports shall be
issued to the State or States concern-
ed as a directive from the Presi-
dent, which directive shall be bind-
ing.” ' Sir, we are not whittling down
the authotity of this sovereign Par-
liament. What we are saying is: these
are fundamental rights, 1 have all
along maintained that. The Stat

Reorganisation Commission has n.l'g:
mentioned something about the exa-
minations. The States Reorganisa-
tion Commission has said that Cons-
titutional recognition should be given
to the right of linguistic minorities
to have instructions in their mother-
tongue upto primary school stage
subject to the number of students.
Then, Sir, in article 30 it is implicit.
It may be that Mr. Anthony is speak-
ing for the Anglo-Indian community
but it will be necessary for others
alsu, may be for Hindj speaking groups
living in non-Hindi areas. However
unilingual you may try to make a
State there will be bilingual belts,
bilingual zones,  Therefore, these
problems are bound.to arise and the

The
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Commission points out that you can-
not eliminate this problem altogether
and, therefore, they say that this is
very important. So, a large number of
bilingual belts must be there in diff-
erent linguistic zones or linguistie
States. How can you eliminate that
at the time of reorganisation® There-
fore, what he is saying is that don’t
simply say that you give us a funda-
mental right and stop there. What is
a fundamental right? Justice Shastri
of the Supreme Court has said that
kindly remember this that it is not
merely a fundamental right which is
of the same category as directive
principle. 1t is something very sacred.
Deliberately we have incorporated
certain basic human rights in Part III

"of the Constitution. We think that

the citizen should have the right of
access to the Supreme Court for the
purpose of enforcing and vindicating
those rights. The remedial right is
:also a guaranteed fundamental right.
H= can go to the Supreme Court, But
there may be poor people. It may be

‘that they are Adibasis, it may be that.

they are Harijans, it may be that they
are very very backward linguistic
minority groups, and it may not be
possible for them to come to the
Supreme Court.

You know that under article 226
the High Courts are also available
for the enforcement of fundamental
rights. But we are told that in some
-Hight Courts over 5,000 applications
under article 226 are pending, that is,
thousands of mandamus, certiorari
and quo warranto applications. God
alone knows when they will*be dispos-
ed of—possibly when acting and addi-
tional Judges will be appointed to clear
up the arrears.

But would it be fair and would it
be proper? One word from the Home
Minister will solve the problem. By
the time the man goes to the iup-
reme Court and the matter is decided
finally and all the paraphernalia of
parliamentary procedure is gone
through, it may be that things would
bave become absolutely stale. It will
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take years and years. The man wants
to sit for the examinatien of Viswa
Bharati or Allahabad University, The
linguistic group may be 500 or 450
in number. Then, what I am submit-
ting is that it won't be fair to drive
them on to the Supreme Court. So
they have got that right, if you con-
sider that this is a basic fundamental
right which flows from article 30.

5916

Therefore, this right should be
given. It is not actually a right. It
is your duty, duty to do what? The
duty of the Central Governmentl and
this Parliament to see that this does
not remain a mere pious platitude,
Former Chief JuStice Mahsjan re-
ferring to the directive principles had
said: “You know that they are not
fundamental. They are mere plati-
tudes’. Therefore, do not make a
platitude of a fundamental right
Make it a more effective right.

Therefore, I am submitting that
this is something which ought to be
taken into account. Unless there is
some provision for that, it will
merely remain on paper.

We have got similar articles,
for exampls, article 45.

Take,
It says:

“The State shall endeavour to
provide, within a period of ten
years from the eommencement of
this Constitution, for free and com-
pulsory education for all children
until they complete the age of
fourteen years”.

We are all endeavouring, but we
are not providing. Therefors, do not
think of having simply language like
that, Do not drive them to the Sup-
reme Court. In special cases, you
take the power and responsibility. It
is your duty, it is your moral duty, to
enforce this basic human right. The
Constituent Assembly has made it a
sacred obligation on every functionary
in the State to vindicate that right

I am, therefore, saying that this
nothing improper, nothing unreasona-
blee. 1! am not suggestng that &
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minority interest should be pushed
beyond the zone of the cultural or
linguistic area. If you push it to
other areas like corporations, govern-
ing bodies, district boards or even
Cabinets or sub-Cabinets, then it
would lead to great disaster and
separatist tendencies will continue,
and, it may be that we shall imperil
the development of national unity in
this country.

Shri K, K. Basu: As I have stated
on an earlier occasion, when the States
are being re-shaped and re-drawn
on the principle of linguistic redistri-
bution, we could have minimised
the problem of linguistic minorities
if we had appointed a Boundary Com-
mission. As Shri R. N. 5. Deo said
earlier, we could have finally re-
shaped and re-drawn the political
map of India in such a way that the
problem of minorities would be re-
duced to the minimum.

Even then I am fully conscious of
the fact that situated as we are, there
are bound to be industrial areas and
other places where there will be a
cosmopolitan population.  Also there
are bound to be border areas where
such minorities will exist. Examples
have been cited of the Bengalis living
in Bihar and the large percentage of
non-Bengali population round about
the city of Calcutta. Similarly, there
are induétrial cities like Jamshedpur,
Bangalore and others,

Therefore, we for ourselves fully
endorse the sentiments expressed by
the SRC in this respect. I personally
consider that the chapter dealing with
the minorities is the one non-contro-
versial in the whole Report, which
has, more or less, the support of the
ent:.re people of the country. Though
with regard to many other recom-
mendations made by the SRC, we may
have differences of opinion, the pro-
blem of the minorities has been very
ably dealt with by the Commiulon
in their recommendations.

We, therefore, thought that when
the Coustitution was being amended,
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we should lay down certain conditions
which would gl._mrnnue and safeguard
the rights of minorities and allay
whatever fears might, rightly or
wrongly, be entertained by certain
sections of minorities. It is true thst
on many occaSions the minorities
have not had a proper deal. Exam-
ples have been cited of certain
schools in Bihar not being allowed to
teach Bengali 1 am not going into
the merits. There may be have been
good reasons to do so as they say.
We have heard of such situation in
Assam also. Shri R. N. S. Deo gave
examples of Oriya schools in por-
tions of the State of Bihar.

I feel that the use of one’s language
is guaranteed in terms of article 45.
In the new amended provision, we are
saying that it is at the primary stage. .
I do not go into the merits. We have
told that it is from stage to stage.
But what 1 personally feel is that in
terms of article 45 of the Constitution -
which says that there should be free
and compulsory education up to the
age of 14, every State Government
should be instructed to impart educa-
tion in the mother tongue to the boy
or girl. I hope the Minister will keep
this in mind so that when he advises
or influences the decision of the State
Governments, he will see that educa-
tion is provided at least upto 14 years
of age, because in many States I think
a portion of the secondary education
is, more or less, covered within that
age.

But the most important part of this
provision is the question of sanction
behind it. A memorandum has been

submitted by the Home Minister. At
the time of the discussion in the Joint
Committee, when the matter was
thought out, the Home Minister said
that he would come forward with
detailed suggestions. His memoran-
dum is probably the result of that. I
fully concede that in the memoran-
dum he has tried to tackle largely—
very correctly—the problem of mino-
ritmandhuwitmheaolwd But
the most important part of it is the
sanction behind it. As some Members



have pointed out, we have d.lscu;sed
threé or four reports of the Commis-
-sioner for Scheduled Castes and Sche-
duled Tribes. But they, more or
less, beétome academic discussions with
very little result. I remember in one
of the discussions, it was said that
some Member belonging to the Sche-
duled Caste in UP. or Madhya Pra-
desh was refused permission to use
drinking water from the municipal tap
in one of the important cities even
though he was a municipal corpora-
tor Even such an important person-
age was refused this facility. It may
be that in spite of directive or advice
from the State Government, the parti-
cular machinery or the municipal
authority does not fully accept it. So
there is need for some sanction be-
hind this.
i

I would urge that there should be
some sort of code which will control
and determine the manner in which
the problem of minorities should be
tackled. Otherwise, if it is simply
left to the States to issue instructions
which may or may not be followed,
we might unnecessarily develop some
bickering over the question of
minorities. We feel that at least the
Minister should bring forward before
the House—on the lines of the memo-
randum which, we think, lays down
principles which are fairly sound—a
Code as to in which way the minority
problem should be tackled by the
States. The Commission that is to be
appointed should have the power to
advise the Government, who will
naturally advise the President to issue
a directive to the State Governments,
On that point, I fully share the anxiety
that has been expressed by my hon.
friend, Shri Anthony and others.
Some powers should be given to the
President to issue directives which
will have, more or less, a binding
effect on the States. The States,
rightly or wrongly, have very wrong
notions and they may have a different
approach to the problem of minorities.
Wé know that even in the case of
language, some complaints have been
made that where there 13 a large con-
ceéntration of Urdu-speaking people
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they do pot get proper facilifies be-
cduse l%rhmmmt does not always
hdvé the cpportun].t.y to go into the
details of the problem. I only wurge
that this aspect should be taken into
consideration that mere advice alone
will not be followed unless there is a
certain sanction behind it. The
President should have the right to
issue a directive to the States regard-
ing their dealings with the minorities.

I am fully conscious of the fact, as
Shri Chatterjee has referred, that no
problem of minorities can be tackled
and no minority can have any safe-
guard or security unless they live in
close co-operation with the majority
community. We have seen how the
question of minorities can never be
solved without the sympathy and sup-
port of the majority community.
Whatever State machinery there is, it
can never guarantee to the minority
communities their rights unless they
choose to move along with the
majority. Otherwise, it may have the
effect of creating a separatist tendency.

With regard to the Zonal Councils
we opposed the principle of the pro-
blems of the minority being discussed
therein. We do not want that the
Bengalis living in Bihar should not
live with the majority and should go
to the .Chief Minister of Bengal for
the protection of their interests, Simi-
larly, the Biharis in Calcutta can cer-
tainly be looked after by the majority
community. During the Bengal-
Bihar merger discussions, in Calcutta
not a single Bihari was touched in
spite of some of the papers trying
their best to engineer this feeling.
Therefore, I fully concede that with-
out the support and sympathy and
friendly behaviour of the majority
community, no minority can have any
protection, however much it may be
guaranteed in the Constitution or
whatever Code there may be. Even
when you are laying down certain
principles, there should be a Code
which should have some sort of sane-
tion behind it that the President may
issue directives to see that these
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Codes are being properly followed
by the different State Administrations
in tackling the minority problems,

With these words 1 commend my
amendment.

Shri V. G. Deshpande: 1 want to
pppose the amendment of the Home
Minister which has been supported.

It has been only a one-sided debate.

Mr. Depaty-Speaker: The hon. Mem-

ber may have two minutes.

" it faro o TR : IYTEHW WEYET,
it @ agr 9X forem o wew gu @
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Pandit G. B. Pant: Sir,sofm:as
hasic matters go, I am generally in
agreement with most of the speakers
who have spoken on this subject to-
day. I have more than once empha-
pised the desirability and also the
necessity of providing such an envi-

_ vonment for every section of the com-
munity and for every citizen in this
land as would give him ample faeili-
ties for participation in the public life
of the country, for enjoyment of the
amenities and privileges which our
tand may be able to provide. So, so
tar as the fundamental question goes,
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1 think, I would. not lag behind any
other Member in my solicitude for the
linguistie minoritig:.

I do not see where really the rub
comes in. My own feeling is that
Shri Anthony is still labouring under
a delusion. The Raja Saheb of Patna
spoke about the safeguards being illu-
sory. 1 would not use a strong ex-
pression but I do feel that anyone
perusing the statement and memoran-
dum issued by me would feel convin-
ced that no better safeguards could
possibly be devised. They did not
suggest any, in any case.

Shri R. N. S. Deo: I have given my
amendment.

Pandit G. B. Pant: If these safe-
guards are illusory, then, his whole
notion of safeguards seems to be
either mis-conceived or based on ideas
which are not connected with reali-
ties at all. Anyway, I do not want to
go into that matter as I hold that so
far as the policy statement goes, it is
difficult to improve upon it d that,
I venture to conclude, is the' general
opinion of the most enthusiastic among
the Members and those interested in
this problem here.

What have we done? Shri Anthony
said that I have not acted according to
the Commission or what I have said
was not consistent with the Commis-
sion. I would again repeat that he
does not seem to have attached proper
importance to the views expressed by
the Commission and to have asgessed
them in a correct perspective. 1 will
refer to what the Commission says so
far as this matter is concerned.

The first thing that the Commission
says is In para 766. It says:

“If the relevant provisions of the
Indian Constitution are compared
with the corresponding provisiona
of some of the European constitu-
tions it will be found that the
substance of fundamental right
usually guaranteed to minorities in
other countries is provided for
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under our Constitution, except for
the right to receive instruction in
the ‘mother-tongue in State or
municipal schools at the primary
stage.”

Sb, taking even the most advanced
country in the world, our fundamental
rights provide most effective safe-
guards for minorities. If there were
any - omission, it was with regard to
primary education, and about that we
have made a provision now in this
Bill. In this new provision in clause
21 of the amending Bill, we have
provided—

“It shall be the endeavour of
every State and of every local
authority within the State to pro-,
vide adequate facilities for ins-
truction in the mother-tongue at
the primary stage of education to
children belonging to linguistic
minority groups and President
may issue such directions to any
States as he considers necessary
or proper for securing the provi-
sion off such facilities.”

Again, I woud refer to the Report of
the Commission.

The Commission says:—

“After carefully examining the
background of the gquestion, the
reasons why the suggestion for
making suitable provision in the
Constitution on the subject did
not find favour -with the Consti-
tuent Assembly, and the views
expressed before us, we have
come to the conclusion that the
right of the minorities to have
education in the mother-tongue
at the primary stage, subject to a
sufficient number of students
being available, should be placed
on a more stable footing than is
the position at present. We,
therefore, recommend that cons-
titutional recognition should be
given to this right ”

Accordingly we have made this pro-
vision. As you will find, this right
can be exercised when there is an ade-
quate number of students. That is
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alss the resolution of the Education
Ministers’ Conference on the policy
which has been accepted by all
minority groups as well as majority of
the pecple. This clause provides that
the resolution will be put into effect,
and if there is any failure in any place,
then the President may issue a direct-
ive to that effect. That is specific-
ally provided in thig clause.

The next gquestion relates to the
secondary education. Here I have
dealt with the matter fully in my
M andum. The Con issi says—
I will not read the whole of the para-
graph—

“It is, of course, clear that, so
far asg secondary education is
concerned, it will have to be
treated differently from the educa-
tion at the primary stage. We,
therefore, do not recommend the
extension of the principle of the
constitutional recognition of the
right to have instruction in

mother-tongue to secondary educa-
ﬁnn‘ll

So, they did not suggest any pro-
vision in the Constitution. '

Shri Frank Anthony: I never made
any grievance of primary or secondary
education.

Pandit G. B. Pant: I will come to
that of which you have made a griev-
ance and I will satisfy you that you
have no cause to be aggrieved. He
bas no grievance against it. In fact,
I have gone further because Shri
Anthony made a suggestion in the
Joint Committee that in the matter
of afflliation of institutions, he had
been faced with certain difficulties,
and in order to get over them, I put
in a paragraph in this Memorandum,
that is, whatever was suggested to me
or came to my knowledge as being a
subject which has ever caused any
difficulty to the minoritieg I have tried
to include that in this Memorandum.
It is of a far-reaching character and
it should satisfy not only a reasonable
person but an unreasonable enthusiast
also.
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Now the point that has been raised
is thut there iz np effective wiy dof
enforcing these sifegusrds. I wilf
repéat what I hitve said previously
snd what has alSo appédred im the
Report of the Commission. I do not
want to do anything that would
unnecessarily create difficulties for
linguistic minorities. = While making
every reasonable provision for safe-
guarding their interests, as I said
before, I do not want to rub the State
Governments the wrong way. That
does not mean that I would not like to
have the ultimate power tp enforce the
safeguards that are being provided.
What did the Commission provide by
way of safeguards? What did it say?
If you will refer to paragraph 793,
the Commission has stated—

“One suggestion that hag been
made to us is the creation of a
Central Ministry for Minority
Affairs. Since the Centre's res-
ponsibility, under the schgme we
have in view, will be confined to
the enforcement of safeguards in
the educational fleld and to mak-
ing arrangements for the use of
the minority languages in the
administration, a separate Central
Ministry will not be justified.”

That, is, the safeguards referred to
two matters—the safeguards in the
educational fleld and arrangements
for the use of minority languages in
the administration. As to the safe-
guards in education, they had sug-
gested that a provision should be made
in the Constitution about primary
education. About secondary education,
they sald that no provision shall be
made In the Constitution. So far as
that goes, a directive is already there,
that is, now article 350A provides a
directive; it says that the President
shall issue a directive if the States fail
to carry out the purpose that has been
defined and laid down there in clear
and unambiguous terms.

The other matter relates to the use
of minority langueges for official pur-
poses. That is covered by article
347. 'What does article 347 say?
Again article 347 lays down that
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directives will be issuéd. The Presi-
dent vl have the power to issue
dimﬁm under arficle 3€7. Al thit
i stated in my Memoérandum relates
efthér to educdtion of t& thé use of
minority languages in adniinistration.

3 pm

So, we have the power to issue
directives under the Constitution for
these two purposes, and the safe-
gudrds as have been suggested by the
Commission are covered by the provi-
sions existing in the Constitution and
the one that is being introduced by
me. Then, what more do you wanft?
Do you want your directive to be
written on the forehead of every man
who goes on the street so that it may
be seen by everyone and it may cause
irritation unnecessarily to others; or
do you want the power to issue diree-
tives if the purpose which the safe-
guards have before them is not car-
ried out? So, what I am saying is
this, that we have really done more
than what the Commission contem-
plated or had advised us to do. In
fact the Commission said definitely—
I think Mr. Anthony has read it—it
said that no provision should be made
in the Constitution with regard to
these matters except the one relating
to primary education, to which I have
already reflerred. Apart from that
the Commission was definitely of the
opinion that no other provision
should be made in the Constitution.

Shri Frank Anthony: May I ask the
Home Minister what is his interpre-
tation of this last sentence in para-
graph T99 of the Report of the Com-
mission, “The decision of the Central
Government should be issued as a
directive from the President"?

Pandi G. B. Pant: Yes. I must say
that so far as these safeguards go, we
have the authority to issue these
directives; that is about primary
education, about the use of officiat
language. No provision in the Consti-
tution is needed for that. And read
the next sentence after that. Please
read that out. What does it say?
Kindly read it out. Well, T will read
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it out. It says: “The  arrangement

which we have suggested will involve
no constitutional amendment”. You
are asking me to make a constitu-
tional amendment. I say it is mnot
necessary; there is already provision
in the Constitution. And where it was
mecessary it has already been made.
iIn fact, in making this constitutional
arrangement about the appointment of
a Special Commissioner for investi-
gating matters pertaining to linguistic
mninorities and for having his report
eonsidered by Parliament, we are
making a provision in the Constitution
which was never in the contemplation
of the Commission. And the Com-
mission did not want any sort of pro-
wvision to bz made in the Constitution,
.except with regard to the right of
sminority groups te receive primary
-education, their members being
educated and so on. Apart from that,
the Commission did not suggest any
sort of provision in the Constitution.
So, I submit that we have gone
beyond it. But that is a minor
matter.

The real point is this, whether the
purpose that we have in view will or
will not be served by the Constitution
as it is. whether it does or does mnot
.enable us to issue directives if we
choose to do so with respect to
matters which have been dealt with by
the Commission and which have been
provided for by us, that is safeguards
for education and safeguards for the
use of official language. Both of these
are covered by the provisions existing
in the Constitution today. It is not
necessary for us to wait for the dis-
cussion of the report of Special
Officer. We can do so even before
that report is discussed. We can do
80 even if we receive a representation.
You want to tie my hands and say
“Do not do so till you have received
the report”—which will come in 1958
for 1956, and then it will be discussed
in 1959 here, and in 1960 I should
{ssue some directives and not ll
then! 1 say, it is not necessary. I
have the authority today te issue

directives if I choose to do so. While

I have that authority, I do not want
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to emphasise it; I do net want tolay
stress on it, because it is net in the
interests of the cause which I cherish.
I want the minorities to have all faci-
lities, and if I create a feeling in the
streets that people are geing to be
compelled by me today, I do not think
it will serve the interests of the
minorities. 1 say I rely on the States.
1 expect them to be generous, to be
considerate, and to do all to the
minorities which can possibly be done.
So, I trust them. I do not want to
create a feeling of distrust from to-
day. So, I do not want to introduce
what is not necessary. Why do you
want a redundant thing to be put in,
which will only irritate others and not
ensure for you anything more than
what you have today?

Shri Frank Anthoay: May I respect-
fully ask you a question? I understand
that the proposed article 350A will
give powers of issuing directives in
respect of primary education. So you
do not want anything. And article
347 will give powers in regard to
regional language. But about other
things, cultural and educational

Pandit G. B. Pant: What
mean by other things?

Shri Frank Anthony: Any other
thing.

Pandit G. B. Pant: Different frems

Shri Frank Anthony: Right ef
affiliation and things like that.

Shri K. K. Basu: He is referring te
right of affliation

Shri Frank Anthony: Mr. Chatterjee
explained that certain rights fSow
from article 29. Those rights will net
be governed by any directve princi-
ples.

Pandit G. B. Pant: So you want te
provide that there should be directives
for all those things which are not
within our contemplation today; that
in respect of anything that may hap- °
pen hereafter we should have the rigin

do you
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to interfere with the discretion of the
States in their autonomous spheres? -

Shri Frank Anthony: Mr. Chatterjee
explained that under article 29.........

Pandit G. B. Pant: Mr. Chatterjee’s
speech indicated that he was going to
oppose you, so far as I could follow!

Shri Frank Anthomy: Under article
29, all cultural, educational and other
interests are protected.

Pandit G, B. Pant: In regard to arti-
cles 29 and 30, I think that so far as
your right to affiliate an institution
outside a particular State is concerned,
presumably the Central Government
would be justified—I cannot say; it
will be a matter to be considered—
would be justified in advising a State
to let you enjoy that privilege and not
come in your way.

Shri Frank Anthony: But you
@ould not issue a directive.

Pandit G. B. Pant: Perhaps I might.

Shri Frank Anthomy: But you could
not.

Pandit G. B. Pani; That is your
view. If you do not want, I will not.
I myself feel the other way. What I
feel is that if you cannot issue a
directive, simply by saying that we
shall issue a directive, we do not
acquire the rights for issulng a direc-
tive. We must have a constitutional
right to impose certain orders, certain
directions, on the State Governments;
and it is enly with respect to the
powers s0 vested in ug that we can
issue a directive. Simply by saying
that the Central Government will
issue a directive about all things on
earth......

Shri N. C. Chatterjee; Not all things
on earth. :

Shri Frank Anthony: Only with re-
¢gard to articles 29 and 30.

. Pandit G. B. Pant: I may tell you
this. 1f there is anything that comes
-within articles 20 and 30, then there
is a clause in this Constitution itself—
1 think it is article 355—which lays
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Shri Frank Anthony: - We do not
agree with Pandit Thakur Das’
Bhargava's interpretation.

Pandit G. B. Pant: Then what I
would say is this, that if you do not
agree with him you better try to
arrange things in such a way that the
need for interference by others may
not arise and things may be settled
amicably. The article lays down:

‘“It shall be the duty of the
Union to protect every State
against external aggression and
internal disturbance and to en-
sure that the government of
every State is carried on in
accordance with the provisions of
this Constitution.”

If there is any provision in this Consti-
tution which is binding on a State and
on everyone here, that State should
act up to the provisions of this Consti-
tution. If it does not, the duty is
cast upon the Central Government to
see that the State complies with the
provisions of the Constitution.

Shri Frank Anthony; If that is the
Home Minister’s interpretation that the
Central Government has the inherent
right to direct, then I am completely
satisfled.

Pandit G. B. Pant: So far as the
provisions that are contained in the
Constitution are concerned, they are
binding on me, on you and on every
State. You can go to the court. I do
not stop there. Even if you do not go
to the court, it should be my endeav-
our to see that the Constitution is res-
pected by everybody and that the
provisions of the Constitution
carried out, from day-to-day in
an unconditional manner. (Inter-
ruptions).

Mr. Deputy-Speaker: 1 would submit
that, it the Chair is eddressed, perhaps
these difficulties would not arise.

Pandit G. B. Pant: I am sorry, Sir.

Shri Frank Anthomy: I am quite
satisfied.

Pandit G. B. Pant: Then, I need net
argue the matter further. :
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Mr. Deputy-Spemked: We will tike
up the amendments. I shall now put
to vote amendments Nos. 151, 29, 117,
152 and 153 which are all for the in-
sertion of a new clause 2A.

The question is:
Page 4—
after line 18, insert:

‘2A. Amendment of article 2.—
In article 2 of the Constitution,
after the words “new States” the
werds “or Union territory” shall
be inserted.'

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

Page 4—
after line 18, insert:

2A. Amendment ef article 30.—
In article 30 of the Constitution,
after clause (1), the following
clause shall be inserted, namely: —

“(IA) All linguistic minorities
shall have the right to affiliate
educational institutions establish-
ed or administered by them to an
examination of their choice in any
part of India”.

The motion was negatived.
Mr, Deputy-Speaker: The question
is:
Page 4—
after line 18, insert:

‘2A. Insertion of mew article
51A.—After article 51 of the Con-
stitution, the following article
shall be inserted, namely: —

“51A. The State shall endeavour
to form Zonal or other Councils
of two or more States to foster
a sense of inter-dependence
among neighbouring States, to
facilitate co-operative effort for
the co-ordinated and speedy eco-
nomic development of large regi-
ons covering more than one
Btate.”’

The motion was negatived.
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Mr, Deputy-Speaker: The dquestion
is:

Page 4—
after line 18, insert:

2A. Amendment of article 79.—
In article 79 of the Constitution
and wheréver they occur in the
Constitution, for the words
“Council of States” the words

“Pradesh Sabha” shall be substi-
tuted.’

The motion was negatived.
Mr. Deputy-Speaker: The gquestion
is:

Page 4—
after line 18, insert:

‘2A. Amendment of article 79.—
In article 79 of the Constitution
and wherever they occur in the
Constitution, for the words
“House of the People” the words
“Lok Sabha™ shall be substituted.”

The motion was negatived.

Mr. Deputy-Speaker: Now d-
ments to clause 21,

Shri Frank Anthony; There is 2
verbal amendment which I have
moved to the amendment of Shri
Datar.

1

Pandit Thakur Das Bhargava: Sic,
he wants a discriminatory treatment.
He wants a reply to all his amend-
ments. My amendments have not
been replied to.

Mr. Deputy-Speaker: If others are
satisfied, Panditji would also be satis-
fied. I find that no hon. Member
wants that his amendment should be
put to vote separately.

Shri Frank Anthony: My amende
ment No. 198 has been accepted by the
Government.

Mr. Deputy-Speaker: There is =
Government amendment to amend-
ment No. 183. The number is 228. I
shall put it to the vote of the House.
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The questior is:

‘That in the amendment pro-
posed by Shri Datar, printed as
No. 183 in List No. 19 of amend-
ments—in clause (2), add at the
end:

“and sent to the Governments
of the States concerned”.’

The motion was adopted.

Shri Datar: We have to put to vote
the amendment No. 198 moved by
Shri Frank Anthony.

Mr. Deputy-Speaker; He is not
pressing it.
Shri Datar: He is not pressing

No. 199. We have accepted this
amendment, No. 198.

Mr. Deputy-Speaker: The question
is:

That in the amendment proposed
by Shri B. N. Datar, printed as No.
183 in List No. 19 of amendments:

in sub-clause (2),
for “minority groups” substitute
“‘minorities”,

The motion was adopted.

Mr. Deputy-Sgeaker: 1 shall put
&overnment amendment No. 183 as
amended by these two amendments,
Nos. 220 and 198.

The question is:
Page 11—

after line 3, add:

“350B. Special Officer for lin-
guistic  minorities—(1)  There
shall be a Special Officer for lin-
guistic minorities to be appointed
by the President.

(2) It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minorities
under this Constitution and re-
port to the President upon those
matters at such intervals as the
President may direct, and the
President shall cause all such
reports to be laid before each
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House of Parliament and sent to
the Governments of the States
concerned.”

The motion was adopted.

Mr. Depaty-Speaker: I shall put all
other amendments to clause 21 to the
vote of the House.

The gquestion is:
Pages 10 and 11—

for clause 21, substitute:

21, Insertion of mew articles
350A and 350B.—After article 350
of the Constitution, the following
articles shall be inserted, name-
ly:—

“350A. Facilities for instruction
in mother tongue—(1) Every
State Government and local autho-
rity shall provide facilities for ins-
truction in the mother-tongue at
the primary stage and also at the
.secondary stage whenever the
students belonging to a linguistic
minority number 40 or constitute
15 per cent. of the total number
of students whichever is less.

(2) Where the majority langu-
age of any area of a State is other
than the regional language of the
State, schools in that area shall
be established in the majority
language of the area and other
linguistic groups in that area shalk
enjoy the facilities mentioned in
clause (1) of this article.

(3) Whenever not less than 250
pupils or parents belonging to the
linguistic minorities group in any
area desire the establishment of
a school in a particular language,
it shall be the duty of the State
or local authority to provide the
same.

(4) A college in the language
of the minority shall be prowided
wherever needed and practicable.

(5) Educational instijutions in
languages other than the regional
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‘[Mr. Deputy-Speaker]
‘language of the State, may be al-

lowed to be affiliated to a
Board or University outside the
State where such language is the
official language of that State in
which such Board or University
1s situated.

350B. Other facilities for lingu-
wstic minorities.—(1) The single
majority language in any district
ur sub-division, where it is other
than the official language of the
State. shall be recognised as the
official language of that district
or sub-division.

(2) Minority languages spoken
bv not less than 15 per cent. of
the population of a State, shall be
recognised as the media in exa-
munations conducted for State
services, and in the case of
examinations condusted for re-
cruitment to the lower services at
aistrict or sub-divisional level,
the single majority language of
the district or sub-division, if it
1s different from the language of
the State, shall be recognised as
media.

(3) Every State shall arrange
for issuing official notices in the
ianguage of the linguistic mino-
rities—

(1) throughout the State where
such minorities constitute at least

#15 per cent. of the population of

the S'baf:e; and _

(ii) in a district or sub-division
when such minorities censtitute
at least 15 per cent. of the popu-
lation of that district or sub.
division.” .

The motion was negatived.
Mr. Deputy-Speaker: The question

Pages 10 and 11—

for clause 21, substitute: - )
*21. Insertion of new articles

350A to 350G.—After article 350

of the Constitution, the following

articles’ shall' be inserted, name-

yi— .
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‘350A. Every State Govermmant
shall provide facilities for the
education of the linguistic mino-
rities in its territory on the fal-
lowing lines—

(a) primary and secondary
schools or separate classes in
existing schools with the langu-
age of the minority as medium of
instruction shall be provided
wherever the students belonging
to the linguistic minority number
40 for primary and 100 for High
Schools or constitute 15 per cent.
of the students in the sdhools,
whichever is less; and

(b) a college in the language
of the minority shall be provided
wherever needed and practicable.

350B. Every State Government
shall as far as practicable arrange
for issuing of Government notices
in the language of the minority
and provide facilities for represen-
tation in their language wher-
ever such linguistic minority
forms a prescribed percentage of
the population which may be bet-
ween 15 to 20 per cent.

350C. In the judicial courts of
an area concerned the language
of the minority shall be recognis—
ed for the purposes of the court,
if the minority constitutes about
20 per cent. of the population
under the jurisdiction of the court
concerned.

350D. In towns, cities and other
local areas wherever any linguis-
tjc minority ferms about 20 per
cent. of the local area concerned
the minority language shall also
be recognised for the purpose of
administratien of the local bodies

‘eoncerned.
35E. In any bilingual ares -
where the minority language is

spoken by 30 per cent. or more
of the population, the administra-
tion of the area shall be carried
on in both the languages of the
area. '
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350F. In any Dbilingual area
where the linguistio minority con-
stitutes not less than 50 per cent.
of the population, minority coun-
cil should be established in such
‘manner and with such powers as
Parliament may by law pres-
cribe for the protection, safe-
guard and well-being of such
minorities and their languages.

350G. (1) There shall be estab-
lished a suitable authority in the
State and in the Union to report
to the President regarding the
represéntations made by the mino-
rities and the working of the
guarantees and the protection
given to the minorities. Each such
report shall be laid before Par-
liament.

(2) After the report has been
discussed by Parliament, the deci-
sion of the Central Government
shall be issued to the State Gov-
ernment concerned as a directive
from the President “which shall be
binding on the State Govern-
ment"”

The motion was negatived.

Mr, Deputy-Speaker: The question

Page 10, line 36—
for “endeavour” substitute “duty”.

The motion was negatived.
Mr. Deputy-Speaker: The question

Page 10, line 36—

for “endeavour” substitute “obli-
gation™.

The motion was negatived.

Mr. Deputy-Speaker: The question’

=

Page 10, line 38—
after “primary” insert:
“and secondary”.
The motion was negatived.
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Mr. Deputy-Speaker: The question.

Page 11, line 2—
for “securing” substitute “guaran-
teeing”.
The motion was negatived.
Mr. Deputy-Speaker: The question

That in the amendment proposed

by Shri B. N. Datar, printed as No.
183 in List No. 19 of amendments—

is:

L

after sub-clause (2), add:

“(3) The decision of the Cen-
tral Government on such report
or reports shall be issued to the
State or States concerned as a
directive from the President,
which directive shall be binding.”
The motion was negatived.

Mr. De]mty»ﬁpmker: The question

Page 11—
after line 3, add:
“350D. Subject to the other
provisions of the Constitution it
shall be the duty of every State

Government to provide for the
reasonable representation in
Local Self-Government bodies,

councils and the Cabinets of the
State, to the linguistic minorities
group due regard being had to
the population of the groups and
the efficiency of the administra-
tion,”
The motion was negatived.
Mr. Deputy-Speaker: The question

Page 11—
after line 3, add:

“350B. It shall be the endeav-
our of every State to improve the
economic and social conditions of
the backward classes and linguis-
tic minority groups and bring
them in line with the rest of the
State and to secure this purpose
it shall be the duty of the Stata

to allocate equitably develop-

5940
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ment funds subject to the other
requirements of the entire State,
for the social and economic needs
and welfare of the backward
classes and linguistic minarity
mm"!

The motion was negatived,

Mr. Deputy-Speaker: The gquestion
is:

‘Page 11—

after line 3, add:

“350B. It shall be the duty of
every Stiate to duly consider and
give effect to the claims of lin-
Euistic minorities group for em-
ployment in the public services
of all kinds and grades consistent
with the maintenance of efficiency
of administration and the posses-
sion of technical or professional
qualifications necessary for any
particular post or kind of ser-
vice.”

The motion was negatived.

Mr. Deputy-Speaker: The question
.-

Page 11—
after line 3. add:

“350B. (1) There shall be a
Special Officer for linguistic mi-
norities group to be appointed by
the President,

(2) It shall be the duty of the
Special Officer to investigate =all
matters relating to the. safe-
guards provided for linguistic
minorities group in this Constitu-
tion and report to the President

. upon the working of the safe-

guard at such intervals as the
President may diret and the
cause such

President shall
reports to be laid before Parlia-
ment for discussion.

(3) The President wupon such
report being presented and dis-
‘.. cussed as provided by the prece-

-+ ding sub-clause shall issue such
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directive as he considers neces-
sary or proper to the State Gov-
ernment and such directive shall
be complied with by the States
concerned ™

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
'Lg.

Page 11—
after line 3, add:

“350B. (1) If the President is
satisfied from any report by the
Governor or complaint of person
concerned or otherwise that the
State Government is disregarding
the safeguards for linguistic
minorities group and is not pro-
perly looking after the interests
of linguistic minorities group or
backward classes in the State, he
shall appoint a Special Board
consisting of a member of Plan-
ning Commission as its president
and two other persons whom he
considers to be competent for the
job to draw up schemes for tak-
ing measures to meet the special
social, economic and other needs
of such group or classes,

(2) The President may on being
satisfied that such scheme is
necessary to be implemented in
the interest of linguistic minori-
ties group or backward classes,
order the State Government to
give effect to the scheme within
such time as he considers feasible
and proper. Such order shall be
deemed to be a directive within
the meaning of the articles 355
and 365 of the Constitution.”

The tion was tived

. Mr, Deputy-Speaker: The question
is:

Page 11—
after line 3, add:

“350B. Wherever a linguistic
minority forming a  preseribed
percentage of the population to

., be notified by the President de-
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mands that representations may
be received by the Government
and the work of the Judicial
Courts and local bodies of the
area be conducted in the language
of the minority community, such
directions must be issued so that
provision of such facilities are
secured.

350C. In any Dbilingual area
where the linguistic minorities
constitute 40 per cent. or more of
the population, a Minority Cour
cil may be established in any
manner or with such powers as
Parliament may law ygreswribe
for safegnarding their rights

350D, (1) There shall be cons-
tituted a suitable authority in the
State and in the Union to report
to the President regarding the
representations made by the
minorities and the working of the
guarantees and the protection
given to the minorities. Each
such report shall be laid before
Parliament.

{2) After this report is ducuss-

ed by Parliament, the decision
of the Central Government shall
be issued to the State Govern-
ment concerned by the President,
which directive shall be binding
upon the State Government.”

The motion was megatived.
Mr. Deputy-Speaker: The question

Pages 10 and 11—
for clause 21, substitute:

“21. Insertion of mew article
3504 and 350B.—After article 350
of the Constitution, the following
articles shall be inserted mame-
ty:—

“350A. (1) Every State Govern-
ment and Local authority shall
provide facilities for instruction
in the mother tongue at the pri-
mary stage and also at the secon-
dary stage wherever the students
speaking a language other than
the regional language pumber 40.
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(2) Where the majority langu-
age of any district or taluo is
other than the regional language
of the State schools in that area
shall be established in the majo-
rity language of the area and
other linguistic group or groups
in that area will enjoy the facili-
ties mentioned in clause (1) of
this article.

(3) Whenever not less than 250
pupils er parents speaking a lan-
guage other than the regional
language desire the establishment

of a school in a particular lan-
guage it shall be the duty of the
State or Local authority to pro-
vide the same,

{(4) A college in a language
other than the regional language
shall be provided by the State if
the number speaking such a lan-
guage so warrants it and if it is
practicable,

(5) Educational institutions in
languages other than the re-
gional language of the State may
be allowed to be affiliated to a
Board or University outside the
State where such language is the
Official language of that State in
which such Board or University
is situated.

Erplawmation—A language in
this article means one of the
Indian languages recognised by

. the Constitution,

350B. Other facilities for %im-
guistic groups who spesk &
language other than the regional
language—(1) The single majo-
rity language in any district, sub-
division, talug, tehsil, or a town
and a city where it is other than
the official language of the State
shall be recognised as the official
language of that district, sub-
division, taluk, or tehsil or a
town or a city.

(2) A language spoken by not

less than 15 per cent, of the pe-
pulation of a State shal be re-
cognised as 3 medium in exami-
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-- nations conducted for State Ser-
vices and in the case of examina-
. tions cénducted for the lower
services at district, sub-division
or taluk level, the single majori-
‘ty language of the district, sub-
division or taluk if it is different
from’ the official language of the
State, shall be rzcognised as
-medium. - -- -

(3) (a) Every Staté shall ar-
range for iSsuing official noticés
in all the languages of the State
whose number is above 15 per
_cent, of the total populatlon of
the State.

(b) The administration “and’ the
court ‘work at district, sub-divi-
. sion and talule level will be eon-
ducted in all languages of such
- district, sub-division or taluk
whose number is above 15, per
cent, of the total populatiom of
such area.” '

The motion was negal:wed

Mr. Deputy-Speaker: The qu!stion
B P

Page 11—
"after line 3, ‘add:

"Prewded. that when any Stade
is divided into regions and . -provi-
sion is made for the constitution
ef regional commiittees in  such
States, then the facilities for ins-
tructions as provided aforesaid
shall be available to children
belonging to linguistic . minority
‘.'groups'in eath of such regicns:

Provided further that the
mother-tongue of a_child shall
be that which will be. declared
by hts or her parents or guardi-

- ans.”
The motion: was n:egutmed.

‘Mr. Depnt_y-Speal_:ef. “The IJ:[ue!stmn

Page 11—
after hne 3, add: .

"3508 Ft shall be th‘é endeavoiaf
of every SBtate to make gpeciak pro-
" visiens far the advancement of -any
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socially and educationally. back-
ward classes of the citizens and
linguistic minority groups in
matters-relating to employment or
appointments to any office under

‘the Stete consistent with the pro-

portion of population and to secure
this object or purpose, it shall be
the duty of the State to allocate
equitably development funds sub-
ject to the other requirements of

‘the Stdte for the welfare of the

[ 4

is:

‘backivard classes and linguistic
minorily groups.”

The motion was megatived.
Mr. Deputy-Speaker: The question

Page 11—

“after line 3, add:
“350B.  Special Officer for
dvancement of socially and edu-

cationally backwatd glasses and for
linguistic minoFities—(1) There-

- shall be a Special Officer for the

above group to be appointed by
the President.

©{2) It shall be the duty of the

" Spécial Officer fo- investigate all

- provided for

matters' relating to ‘the Directive
Principles and to the safeguards
the above groups

. under this Constitution and report

is:

= 550A.—Af ter article

to the President upon those matters
with his recommendations at such
intervals as the President rhay
direct, and the Presideént shall
cause all such reports to be laid-
before each House of Parliament.”™

The motion was negatived,

Mt. Deputy-Speaker: The question

Pages 10 and 11—
for clause 21, substitute:

‘21. Insertion of mnew article
- J 350 of the
Constitution, the following article

. 8hdll be_ingerted, na.me!y‘-—

“350A. (1) There . shall be a

" Special Officer for- the linguistic
- -minorities to be appointed by the

President, e
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(2) It shall be the duty of the
Special Officer to investigate all
matters relating to safeguards pro-
vided for linguistic minoritieg in

this Constitution or any represen- *

ration made by such minorities and
report to the President at such
intervals as the President may
direct, end the President shall
cause all such reports to be laid
pefore each House of Parliament.

(3) After the report has been
discussed in Parliament, the Presi-
dent shall issue such direction to
any State as he may deem proper
and such directions shall be bind-
ing on that State.

(4) In this Constitution reference
to lanruage - means any of the
fourteen languages enumerated in

the Eighth Schedule and “Lingui- -

" stic minerities” means in respect
of a State a minority speaking a
language which is spoken by at

least 15 per cent. of the population -

of the State and in respect of a
sub-division or district a minority
speaking a language
spoken by at least 15 per cent. of
the pcpulation of that sub-division
or divtrict:

Provided that in a multilingual
or bilingual area of a State, the
single majority language spoken in
the area shall be deemed to be the
_majority language in each sub-
division or' district and the other
lahguage or languages spoken by
15 per cant. or more of the popu-
lation shall be deemed to be mino-
rity languages in the area con-
cerned.”.

The motion was negatived.

Mr. Deputy-Speaker: I

insertion

wvote of the House.

. 'The question is:

" Page 11—

" “after line'3; insert:

© m1A. Insertion. of new . article
3644, —After article 364 of the

which is

_ shall pat
amendments Nos. 35 and 34 for the
of a new clause 21A to the

6 SEPTEMBER 1856
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direct and the President shall cause
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Constitution, the, following article
shall be inserted, namely:—

“364A. Speciai provisions as .to

5043

‘minorities.—{1) The term ‘mino-
rity’ shall

iqclude any section
of citizens having a distinct langu-
age, script or culture of its owm.

(2) There shall be @& special
officer for the minorities to be
appointed by the President. It shall
be the duty of the officer to investi-
gate representations by minorities
and report to the President upon
such representations at such
the President may

each such report to be laid before
Parliament.

(3) After the report has been
debated by Parliament, the deci~
sion of the Central Government,
shall be issued to the State con-
cerned as a directive from the
President, which directive shall

be binding on the State.”’

The motion was negatived,
Mr. Deputy-Speaker: The question

is:

ing item shall be
namely:—

Page 11—

after line 3, insert:

“31A. Amendment to articlé

366 —In article 366 of the Consti-

tution, after item (15), the follow-
inserted,

‘(15A) Linguistic minority gxm.u:l
means and includes—

(1) group of people residing in
the region for which Regional
Committee is formed and which
consisting of people not forming
the majority of the population in
the Stétei }

(ii) group of people speaking
any one of the languages men-
tioned in the Eighth Schedule of
the Constitution and consists of
not less than 25 per cent. and
tiot ‘more than 50 per’ cent. of
the entire *population of, “the
State” .

The mqtioqr. was negofived. -
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Clause 22.— (Substitution of new
article for article 371).

Mr. Depuoty-Speaker: We take up
clause 22.

Shri K. K. Basu: Sir, I will not
take a long time. I have an amend-
ment to clause 22—No. 24, which is
of a general character. Clause 22
deals with the formation of regional
committees for Andhra Pradesh and
Punjab. There is also the new amend-
ment to be moved by Shri Pataskar
regarding the formation of a develop-
ment council for the new Bombay
State. I am not as such opposed to
the regional formula if it is accepted
by all sections of the people but the
way it has been done does not satisfy
us very much. I feel that this formula
has been adopted more or less as a
method of political expediency and to
some extent, it is a surrender to
certain tendencies in particular areas.

My amendment reads:

Page 11—

for lines 6 to 14, substitute:

“371. (1) Notwithstanding any-
thing in this Constitution, the
Parliament may, by law, with res-
pect to any State provide for the
constitution and function of re-
gional committees for the protec-
tion and safeguard or the rights
and special privileges of any lin-
guistic minority and the tribal
people and their well-being and
may authorise the President to
make such modifications in the
rules of the business of the Gov-
ernment of the State and in the
rules of procedure of the Legisla-
tive Assembly of the State and for
any special responsibility of the
Governor in order to secure the
proper functioning of the regional
committees,” ‘

, I want to have the general clause
due to certain reasons. States are
being formed on the basis of linguis-
tie principle and yet there is bound to
be some linguistic minority. In many
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States we may have a good chunk of
tribal population who may be a
minority In the whole State but it
may be concentrated in a particular
area. Certain guarantees are given 10
these people. Still, there is a ten-
dency among certain sectlons of the
people to claim a separate State. We
should put a stop to this sort of a
tendency. I can give an example.
There has been) a claim for a Jhar-
kand State in Bihar, If thelr interests
are not well-protected, people would
want to get them, which we do not
support. Similarly, in North Bengal,
round about Darjeeling, there is a big
chunk of tribal population and there
are certain sections there who have
been demanding that there should be
a separate State of their own. We
feel that their fears can be allayed if
regional committees are formed with-~
in the set-up of the over all State
legislature with certain restrictive
rights, as in the case of Pun-
jab, They will see that their interests
in the over-all State are properly pro-
tected and the demand for a separate
State could not get so much support.
According to my amendment, Parlia-
ment is given the right, where neces-
sary, to form regional committees.
It is very restricted in scope. Regional
committees are formed only in Pun-
jab and Ardhra Pradesh and there is
a developmen:! committee proposed for
the bigger Bombay State. Here, we
find that a compromise has been arriv-
ed at without consulting the people.
But, I am not disputing that now.

I only want this clause of a gene-
ral nature. According to the condition
of a particular areg it should be left
for the Parliament to decide to set
up regional committees. There has
been, I understand, general agreement
among a big section of the people of
Punjab for the proposal. Similarly,
in the new Andhra Pradesh, the agree-
ment of the two sections which will
constitute Andhra Pradesh has been
taken. I do not know if the people
want it. So, Perliament has to keep
in view the interest of the people of
a particular area and it should have
the power to form regional councils.
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It will add to the welfare of the
linguistic minorities who form a big
chunk of the population. I hope the
Minister will accept my amendment.

Shri N. C. Chatterjee: Mr. Deputy-
Speaker, Sir, I want to speak on my
amendment No. 114, Amendment No.
114 seeks to change certain words in
page 11, line 7, clause 22. Clause 22
Bays:

“For article 371 of the Consti-
tution, the following article shall
be substituted, namely:—

371. (1) Notwithstanding any-
thing in this Constitution, the
President may, by order made
with respect to the State of
Andhra Pradesh or Punjab, pro-
vide for the constitution and func-
tions of regional committees of
the Legislative Assembly of the
State, for the modifications to be
made in the rules of business of
the Government and in the rules
of procedure of the Legislative
Assembly of the State and for any
special responsibility of the Gover-
nor in order tc secure the proper
functioning of the regional com-
mittees’.”

There ] want to say that the Presi-
dent should not be given this power
but the Parliament may, by law with
respect to the State of Andhra Pra-
desh or Punjab, provide for the con-
stitution and functions of regional
committees,

Then I have got amendment Nofl
115 which seeks to insert after clause
(1) of new article 371, another clause
(1A) which reads like this:

“(1A) With respect to the State
of Punjab provision may be made
for the establishment of two or
more separate  Development
Boards for the different regions
and for the equitable allocation of
funds for developmental expendi-
ture over these regions, and also
for an equitable arrangement pro-
viding adequate facilities for the
development of Hindl and for
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technical and vocational education
subject to the requirements of
the State as a whole”.

There is another amendment,
amendment No. 116, standing in my
name and the name of Shri V. G.
Deshpande, by which also we wani te
substitute the words “Parliament may
by law” for the words ‘“President
may by order” in clause (2) of this
article. We want to say: “Parliament
may, by law with respect to the State
of Maharashtra” instead of “Parlia-
ment may by order made with respect
to the State of Maharashtra” which
will now be, I take it, “Bombay”.

Sir, two days back I made my sub-
missions as to why I was opposed to
this reglenal formula business in Pun-
jab. I will summarise my submissions
for the consideration of this House.
Firstly, I am afraid that this regional
formula will accentuate communal
differences and create more cleavage
in the Punjab. My second point is
that this regional formula, as it has
been framed and placed on the Table
of the House by the hom. Minister,
militates agailnst the basic principles
of democratic government and strikes
at the root of the constitutional set-
up for State Governments as ewwvis-
aged by thls Constitution. Thirdly, I
contend that it has not evolved a way
for convenient transaction of govern-
mental business as it alleges to be.
It is a mere profession but that is
not a fact, because, if it was so, cer-
tainly much more unwieldy States
like the State of Uttar Pradesh or
the new State of Madhya Pradesh
would have had such regional com-
mittees.

My next point is that it will intro-
duce into the Constitution of India
for the first time after India a
independence, a diarchical form eof
government which is very unworkable
and which, from experience we know,
always creates difficulties, impedi-
ments, creates cleavages and does not
at all conduce to smooth working of
a democratic government. The next
point that I want to mention is that
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it will really weaken the principle of
joint responsibility of the State Cabi-
net. We know that is the fundamen-
tal principle on which a democratic
‘governmert based' on  parliamentary
methods is set up. Cabinet respon-
sibility means joint responsibility of
_the entire Cabinet which reflects the
people of the entire State. But here,
Sir, it will be a diarchy, a loose fede-
ration of two sub-States, and there-
fore I am opposed 4o it.

But my next point is more funda-
mental. I madé it the other day and
I want again to re-emphasise it. I
~would appeal to my hon. frierd the
-Minister for Legal Affairs, who appre-
ciates this point, to give due
consideration to it. Is it right, is it
consistent with democratic principles,
is it in accordance with the spirit of
our Constitution tp vest supreme over-
riding powers in the Governor? It
will be really undemocratic, it will
be unconstitutional. When 1 say this,
I want to point out that it will not be
_right for this Parliament to say: ‘not-
withstanding acything in the Consti-
tution of India, the President may by
order direct that {he Governor of Pun-
.jab, .or the Governor of some other
State, may completely override the
clearest expression of the democratic
will expressed by the elected repre-
sentatives of the people’. Supposing,
Bir, three-fourths or two-thirds of the
Members say that a particular thing
shall ‘be the law with regard to Pun-
jab 1n respect of a matter which is
exclusively within the State List glven
in the Seventh Schedule, yet, I point
out, that can be not merely negatived
but that can be sabotaged and the
Governor's will shall be the law. I
am submitting, Sir, it will be retruv-
grade and what is more important, it
will be an unconstitutional provision.
Never, even in the worst days of
British despotsm before India got her
“Independence, was a Governor glven
this power. You know, Sir, in cer-
tain cases—powers in emergencies or
lasting_for a couple of months—the
@overnor-General was . given powers
ot make certain proclamations. Even
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that had been challenged from court
to court, but never in ordinary times
was any power given, that if there is
a difference beween a regiotal com-
mittee and the State Legislature then
the State Legislature’s will can be
negatived by the Governor and the
Governor’s decision with regard
what shall be the law in respect of
cirtain specific matters shall he bind.
ing upon the State Legislature and
upon the State iisell.

Then, I am also opposed to the
rigid demarcation of specific functions
or specific allocation of jurisdictions
between the two regional committees,
which will mean two parallel legis-
laures. That will lead to conflict. I
am quite aware that Hariana Prant,
or the Hariana Region, is backward.
Everything should be done to stimu-
late its growth, and its economic
prosperity. :

Shri Bansal (Jhajjar-Rewari): How?
In what manner?

Shri N. C. Chatterjee: Kindly read
my amendment.

Shri Bansal:
amendment.

Shri N. C. Chatterjee: You have not
read it. If you have read it, you ought
to know that there should be a De-
velopment Board and that is the best
thing to do. As a matter of fact, you
cannot have it by this kind of proce-
dure that there shall be demarcation
of functions, that certain things shall
be allocated to one Hariana Regional
Committee and they can work against
the will of the legislature itself, My
main point is this, that this regional
committee procedure will breed some
kind of diarchy, will make the Con-
stitution of Punjab and the Constitu-
tion of any other State unworkable.
It will not be conducive to the
smooth working of the Constitution,
and I agree with Dr. Jaisoorya when
he said—because he had direct know-
ledge of Andhra-Telangana—this kind
of thing will bring more disharmony
and will not bring harmony with
regard to any eentroversy. I want to

I have read your



"'5 955 Constitution

again emphasise that the werdict of
_the States Reorganisation . Commission
should not be se* at naught. Nothing
has been said excepting this
ipse -dixit to negative or challenge
. the deliberate findings of the’ States
Reorganisation - Commission. That is
" a clear finding by all the three Com-
missioners: that there is no real

‘langnage problem in the State of
Punjab. Then they say—
“The Punjabi and the Hindi

languages as spoken in Punjab
are akin to each other and are
both well understood by all sec-
tions of the people of the State.”

Then, they go on to say—

“Nobody has seriously argued
before us that the present set-up
presents any difficulty so far as
the communicational needs of the
people are concerned.”

{Mr. SPearEr in the Chair]

3-31 .M.

They, have also given certain facts
and the facts are .mportant. They
have pointed out at the top of page
142 (paragraph 521):

“The line of demarcation bet-
ween the Punjabi and the Hindi
spoken in the State has, therefore,
been more theoretical than real
In recent years, moreover, with
the large-scale influx of Purijabi-
speaking people from Western
Punjab into all the districts of
the State this line has been fur-
ther blurred.”

Then they deal with the Akali Dal
memorandum regarding the demand
for a separate Punjabi-speaking State
or suba and they are saying that they
are rejecting it on a definite ground.
The ground is this: there ©cre no
distinetive cultural zones in the State.
*Mhat is a fact and that fact has been
arrived at after a good deal of deli-
beration by these three gentlemen. I
submit, Sir, basically the demand for
a- partition or division or the alloca-
tion of the State into distinctive
Tegions is not cultural, but is a cem-
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munal one and the States Reofgani-
sation Commission say that the
demand, to a large extent for a
Punjabi-speaking State is really com=- _
munal and cultural and lmguistic

. arguments have been pressed into

service merely to camouflage the real
motives.

Sir, I am afraid the same thing is
applicable to this demand for Regional
Committees and I want the hon. House
to remember one basic fact. That fact
is this that in the Punjab there is
really no language problem. In
paragraph 527, in one sentence they
summarise their conclusion. The
Commission says:

“The problem of language in
the Punjab is principally’ one of
scripts and in this battle of scripte
sentiment is arrayed against senti-
ment.”

Sir, I said two days back and I am
repeating it that there is no gquestion
of opposition to any community or
any script. Every script is sacred.
There is no question, of any hias

" dgainst anyone. Opposition to this

regional formula basis is based on
these grounds which are formulated.
But life is not logic and I would have
withdrawn all opposition if I am
honestly convinced that this regional
formula has solved or is going to
solve the communal or other prob-
lems of the Punjab. It is not going
to do anything of the kind. I am not
going to use strong language as has

" been used in the resolution which has

been passed by the Maha Punjab
Samiti yesterday that it is something
like a fascist demand. But I am say-
ing with due deliberation that it is
undemocratic, it is unconstififtionsl.
I am saying with full responsibility
that it‘is retrograde and I am afraid
it will not bring either the communi-
ties nearer or will really help to bridge
the gulf existing in the Punjab. I
wish I could say frankly that it was
going to do that. But the greatest
difficulty that is being experienced is
that millions are opposed to it
Opposeldl to what? Opposed to this
!nsic principle that you are going te
impose ome script upon people whe
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do not want to accept that script. Do
not try to impose any script. If any-
body ridicules any script I am against
it. Strike him down; do not try to
impose that script on people who do
not want to have that script.

1 am opposed tc clause 10 of the
scheme ‘which reads:

“The official language of each
region will, at the district level
and below, be the respective
regional language.”

They are opposed to it. Why? In
the Punjabi zone you are making
Gurmukhi script the official language.
Why should that script and that
script alone be used at the district
level? Why do you not give people
the choice between either the Deva-
nagari seript or the Gurmukhi seript?
Both are dear, both are sacred to
them. Why do you not give the
choice?

Then, as my hon. friend Pandit
Bhargava pointed out clause 9 is
rather illogical.

“The Sachar formula will con-
tinue to operate in the area com-
_prising in the existing Punjab
State, and in the area now com-
prised in the PEPSU State, the
existing arrangement will continue
until they are replaced or altered
by agreement later.”

These two kinds of formulas side
by side are not right and are being
resented by large sections of people.

Sir, in paragraph 534 of their
Report the Commission have given
certain facts and I hope the facts are
correct. We know they are correct.
They point out:

“With the large-scale dispersal
of Punjabi-speaking people from
the Punjab (Pakistan) ‘in the
eastern Punjab and with the colo-
nisation of the area under the
Bhakra project, the division bet-
ween the two linguistic zohes in

-the Punjab is progressively
becoming less and less real,

-
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Therefore with this widespread

‘dispersal of people speaking this

language these artificial distinctions
have gone. You may accept it as a
bilingual State, but if you make it
bilingual do not have these artificial
differénces and this mdicl.al zoning
business.

The other day when I made my
humble comments, the hon. Home
Minister pointed out that I am not
quite correct in saying that it will be
something like a fusion of two sub-
States. Now clause 1 of this scheme
says:

“There will be one legislature
for the whole of the reorganised
State of the Punjab, which will
be the sole law-making body for
the entire State, and there will be
Governor, aided and advised by a
Council of ministers responsible
to the State Assembly for the
entire field of administration.”

Sir, prima facie it seems all right.
But what I am saying is this. What
you are giving in clause 1.you are
taking away by clause 2 and the
subsequent clauses. Now, clause 2
says:

“For the more convenient
transaction of the business of
Government with regard to some
specified matters, the State will
be divided into two regions,
namely, the Punjabi-speaking and
the Hindi-speaking region.
Clause 3 says:

“For each region there will be
a regional cormmittee of the State
Assembly consisting of the mem-
bers of the State Assembly be-
longing to each region including
the Ministers of that region but
not including the Chief Minister.”

Clause 4, which is very important
says:

“Legislation relating to specified
matters will be referred to the
Regional Committees. In respect
of specified matters proposals
may also be made by the Regional

-
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Committee to the State Govern-
ment for legislation or with
regard to questions of general
policy not involving any financial
commitments other than expen-
diture of a routine and incidental
charactes.” ’

So, really there are two legisla-
tures for the two regions. You are
really partitioning the State List and
the Concurrent List and allocating
specific powers for these regional
committees.

What I am pointing out is that they
are really partitioning the State List
and the Concurrent List and arrogat-
Ing certain powers to the regional
committees. Therefore, we are really
setting up two legislatures. As I
pointed out, the most dangerous
clause, the most difficult clause to
accept, is clause 5 which reads thus:

“The advice tendered by the
regional committees will normally
be acoepted by the Government
and the State legislature. In case
of difference of opinion, reference
will be made to the Governor,
whose decision will be final and
binding"”.

[Mr. DEPUTY-SPEAKER in the Chair]
3-41 p.M.

The other day, I pointed out what
this means. If a regional committee
consisting of, say, 50 members say
this “this shall be the law" and then
if it goes to the legislature where,
say, 100 members may say, “this shall
not be the law”, then, what the 50
members have said might become the
law. What 100 members wanted can-
not become the law and it cannot
take legislative effect. Their legisla-
tive judgment will be negatived.
What will happen is that their opi-
nion will be negatived, and there will
be a reference to the Governor. As I
pointed out, this power to the Gover-
nor is not merely vetoing power, not
merely & suspensory power, not mere-
ly a power to hold up, but it is a
substantive power. It is a positive
power. It is a power whereby, in
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his own right, the Governor can really
legislate.  Therefore, the Governor
can outvote the legislature. He can-
not only veto the powers of the legis-
lature but he can pass legislation over
the head of the legislature. So,
what is the good of having this farce
of election and saying that the Punjab
legislature will have 180 members or
so? If what 120 members out of this
number say cannot becorhe the law
for the State, what is the use? I can
understand certain amount of local
autonomy or local expression of
wishes being ascertained and then the
whole thing being placed before the
legislature, and ultimately, the judg-
ment of the legislature of the State
being accepted as the final thing.
But that is not possible here. Ac-
cording to this regional formula, that
judgment is not going to be accepted.
On the other hand, the formula says
that it shall not be accepted even if
120 members out of, say, 160 mem-
bers, want that “this should be the
law”. That will not be the law and
the Governor's voice shall prevail
The Governor's decision will be the
law.

If I am wrong, I shall be very
happy to be corrected. But this is
how I read the formula. In oese of
any difference of opinion in respect
of legislation relating to specified
matters enumerated in clause 6, re-
ference shall be made to the Governor
of the State and the Governor's deci-
sion shall be final and binding. There-
fore, practically, in regard to local
self government, the constitutional
powers of municipal corporations,
improvement trusts, district boards
and other local authorities, public
health and sanitation, development,
economic planning, the Governor is
given legislative power. This is just
simply like saying that ‘Notwith-
standing anything contained in the
Constitution, the President may, by
order, make,” etc. This is what the
regional committees have been given.
Really, by a non obstante clause, as
we call it in forens¥c language, you
are really giving the executive, the
power to drive the steam roller and
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level down all the constitutional safe-
guards. Notwithstanding anything in
the Constitution, notwithstanding the
fact that the State legislature, under
vthe Constitution, shall have the com-
plete power, under article 246, to enact
a law in respect of all matters in the
State List, you are giving the powers
to the Governor. In Punjab, the
legislature has no such power. They
shall not have the power. If there
is any difference Wetween a regional
committee and the State legislature,
then the Governor shall make the
law with respect to all matters
..enumerated in items (i) to (xiv) in
-clause 6 of the formula.

I am submitting that this is uncon-
-stitutional and this Parliament should
not allow this kind of constitutional
mockery to be enacted in the name
of a Constitution (Amendment) Bill.
Is this a Constitution (Amendment)
Bill if you say that notwithstanding

. anything in the Constitution, the
- President, by order, or the Governor,
by order, may do such and such a
thing? The Governor may do—what?
- —completely over-ride the Constitu-
. tion, completely sabotage the Consti-
tution, completely undermine the
fundamental principles of democratic
* Government. He can completely set
at naught the very basic frame-work
of the State legislature, and disrupt
the legislative distribution of powers
envisaged in the Constitution of India.
1 am submitting that this will not be
right and that this will not be proper.

Mr. Deputy-Speaker: 1 do not want
‘to stop the hon. Member, but I might
point out that there are several hon.
‘Members waiting to speak.

Shri Bansal: He has spoken a num-
‘ber of times on this subject. Others
wa'm to speak.

8hri N. C. Chatterjee:
igoon. I think Lhave already made my
‘dmportant submission. About clause
8, 1 wanted to get some light and I
4ried to get some light, but I could

I will finish
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not get it. This clause says as fol-
lows:

“The demarcation of the Hindi
and Punjabi regions in the pro-
posed Punjab State will be done
in consultation with the State
Government and the other inter-
ests. concern

I do not know what the other inte-
rests are. They have not been madé
clear at all. Therefore, I submit that
this is also vague. All that I am
pointing out is this, Assuming ithat
the hon. Minister is convinced of this
formula, will this treaty of New

‘Delhi lead to the EI Dorado and to

the ' redumption of the Punjab and
will it lead to the many problems of

Andhra-Telangana being solved? If

it does, then have it, You placed it
before Parliament in the shape of a
Bill. As I pointed out, the Chair

b

ought to know better, because 1 was _

not there when the Regional Formula
was prepared. But I find that it might
not have been the intention at all of
the members of the negotiating parties
that provision should not be made by
statute empowering the
to constitute a regional
committees or two regional commit-
tees. I maintain that the irtention
was, as it ought to be, that the Parlia-
ment should have the power, the
facility, the opportunity and the right
to discuss those matters.

It is no use of thinking of the
Scottish’ convention. That set-up is
entirely different. England and Scot-
land were fused together. Before then
they were two independent coun-
tries and they sat down and said, “We
shall have a convention in regard to
Scottish matters”. So, that is an en-

tirely different thing. My basic ob-

jections are that this arrangement will
not really end communal disharmony,
but it may disrupt even the little unity
or cohesion that is there. It will not
merely make it difficult for the nor-
mal transaction of business but it
shall weaken the principle of joint
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- responsibility of a cabinet Govern-
ment and it will vest undemocratic
and unreasonable powers in the Gov-
«ernor, and these things will make this
formula or this so-called Constitution
retrograde and unconstitutional.

Constitution

The Minister pointed out that I was
‘advocating some kind of sub-State in
this country’ 1 was not here then.
But 1T may say that I never said any-
thing like that. I never demanded
such a thing. I was opposed to it
Any kind of sub-federation or any
kind of sub-State is out of the ques-
tion. This sub-state theory will, as a
matter of fact, accentuate centrifugal
forces and it will make more diffi-
cult the evolution of the right type
of regional patriotism which is so¥
essential for the purpose of keeping
our unity intact.

 Shri Bansal: Mr. Deputy-Speaker, I
rise to speak on amendment No. 203
which stands in the names of a large
number of my hon. friends and my-
self.

Pandit Thakur Das Bhargava: Am-
endment No. 203 is for clause 22A.
"We are discussing clause 22 now.

Mr. Deputy-Speaker: I am afraid
that the time being short, we shall
have to include clause 22A also along
with elause 22. I am in the hands of
the House. I have no objection to
taking that clause separately, but
there would be no time. So, I think
<lauses 22 and 22A may be taken to-
#ether,

Several Hon. Members: Yes.

Mr. Deputy-Speaker: Shri Bansal
may proceed.

Shri Bansal: I rise to speak on am-
endment No. 203 which stands in the
names of a large number of my hon.
-friends headed by Pamflit Thakur Das
Bhargava. I have heard with great
patience what the hon. Member Shri
N. C. Chatterjee had to say about the
regional formula as applicable to Pun-
‘jab. As vou know, I am one of those
who, in the beginning, were opposed
to any regional formula. But the logic
of events, the matter in which the
TReorganisation Commission’s report
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was received in my State and the
various events that took place after
that, brought re and many of my
friends rcund to whe point of view
that we will have to evolve some
formula which will meet the demands
which were being stressed so forceful-
ly not only by the people of
Hariana but also by the people of the
rest of the Punjab. My hon. friend,
Shri Chatterjee, just now said that
this formula is undemocratic. I want
to know what is undemocratic about
an agreement that has been arrived
at voluntarily by all sections of the
community.

Shri N. C. Chatterjee: Not all.

Shri Bamsal: 1 was surprised that
Mr. Chatterjee, of all people, des-
scribed this formula as a communal
formula. I can understand any
nationalist member, any member from
this side of the House,....

Shri N, C. Chatterjee: I am as much
a nationalist -as you are,

* Shri Bansal: ....declaring it as a
communal formula, but the President
of the Hindu Mahasabha calling a
democratic settlement arrived at after
mutual  consultation among the
various groups of a State a com-
munal formula beats - me. I would
request my hon. friend to weigh his
words before he,L makes such state-
ments on the floor of the House. He
very painstakingly leads us through
the labyrinth of constitutional
abracadabra. What does clause 22
say in regard to the Governor's
position? It says that the President
will have the power to frame rules to
provide for the constitution of region-
al committees etc. and invest the
Governor with certain powers, It is
have
powers .which will have nothing to do
with the Constitution. No, sir, it is -

‘mnever said so here, All that is being

said here is:

“ ...the President may, by
order made with respect to the
State of Andhra Pradesh or
Punjab, provide for the consti-
tution and functions of regional
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committees. ..... for the modifica-

tions to be made in the rules of
business of the Government ard
in the rules of procedure of the
Legislative  Assembly of the
State and for any special respon-
sibility of the Governor in order
to secure the proper functioning
of the regional committees.”

I do not know how the Constitution
is being violated and how the Gov-
ernor will be placed in a position
of vetaing the constitution and ruling
over the State disregarding the
provisions of the Constitution. All
that is proposed here is that the
Governor will come under certain
rules which will be framed by the
President. Ultimately it boils down
to this that this Parliament and the
Governor will be working within the
frame-work of those rules,

Mr. Chatterjee has said that this is
not a cultural formula and that these
two regions have nothing separate as
far as culture is concerned. 1 would
submit to him that when this formulh
was hammered out, we did not have
so much of culture or religion in view.
All that we had in view was our eco-
nomic backwardness, particularly the
people of Hariyana, 1 said in this
House very forcibly that the only con-
sideration which weighed with the
people of Hariana was that they
wanted to safeguard their position
economically and to see that in any
future set-up, justice would be done
to them and they would not be kept
as backward as they had been all
these years. That is the thread which
runs through the regional formula; I
do not know how all these other im-
plications can be brought in, as has
been done by my friend here quoting
from some memorandum published by
the Punjab Mahasamiti.

Before I turn to the amendments I
would just like to invite your atten-
tion to the different kind of treatment
that the Government themselves are
meting out to the people of Punjab
amd the people of other States, name-
lv, Andhra and the pew State of
Bombay. From clause 22, I see that
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while for Punjab everything about
the regional formula has been kept
vague—all that has been said is that
the President will frame rules ete—
as far as Andhra is concerned, you
will find in sub-clause (2)...

Shri Pataskar: Sub-clause (2) relat-
es to Bombay.

Shri Bansal: As regards Bombay,
separate development boards have
definitely been provided here. Sub-
clause 2(a) reads:

“the establishment of three se-
parate development boards for
Vidarbha, Marathwada and the
rest of the State...”

Shri Pataskar: I
amendment to that.

have moved an

Shri Bansal: Later on my hon.
friend has tabled an amendment
which states that there will be sepa-
rate development boards for the Vid-
arbha, Marathwada, the rest of Maha-
rashtra, Saurashtra, Kutch and the
rest of Gujarat. I do not know why
the State of Punjab has been dif-
ferently treated from the State of
Bombay even with regard to develop-
ment boards. Our amendment, I may
say, goes a bit further than what has
been provided for the State of Bom-
bay. Through our amendment, we are
seeking to provide in the Constitution
two or three things which, in my view
are the objectives of the regional
formula. The first thing that we want
to provide very clearly in the Consti-
tution is that we want the Punjab
Government to take the full res-
ponsibility to develop the Hindi-
speaking region namely, Hariyana and
develop it in matters in which it is
backward.

Pandit Thakur Das Bhargava: Ean-
gra also.

Shri Bansal: Yes, Hariana and
Kangra should develop in all matters
in which they have been kept back-
ward. This is provided by the first
part of our amendment. The second

‘part provides that there will be sepa-

rate development boards and also the
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manner in which they will be consti-
tuted. The third part of our amend-
ment says that the Governor of the
State of Punjab will report to the
President the working of these deve-
lopment boards.

Our amendment seeking to insert a
new article 371B, particularly part (2),
says: that apart from special alloca-
tion of funds for purposes of special
development, equitable allocation of
funds for development expenditure for
these two regions shall be also made.
1 am most concerned about this parti-
cular aspect of this amendment. As
1 had occasion to say in the past, our
Hariana region has been kept back-
ward. There are historical reason
and there may be other reasons into
which I need not go now. But, the
fact remains that out of the various
allocations that are given by the
Central Government either in the
form of loans or grants, the bulk of
them is always taken away by the
Punjabi-speaking Punjab.

4 B.M.
Recently I had occasion to go into
this, particularly in relation to such

grants as are given for the develop-

ment of industries. Last year, out of
the allocation of about Rs. 37 lakhs
which was given for the development
of small-scale industries, I doubt very
much whether even as much as two
per cent would have been spent in my
part of the State. When 1 enquired
of the officers concerned as ‘to how
this happened, 1 was told that there
are no applicanis in the Harlana re-
gion who come forward for grants or
loans from that fund. I tried to in-
vestigate into that and only day before
yesterday I received a letter from one
of the applicants who has applied for
a paltry sum of Rs. 3,000|- as loan for
a particular industry. He showed me
a letter addressed to him by the Dis-
trict Development Officer which stated
that under instructions from the Dir-
ector of Industries, Punjab, no fur-
ther applications are to be entertained
for the time being. When the com-
plaint is made that proper allocation
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is not made, we are told that there
are no applications. When there are
applicants we are told that no appli-
cation will be entertained. I took up
this matter with the Director of Indus-
tries; not only this individual matter
but the general question of develop-
ment of industries in the Hariana
Pranth and particular towns in my
constituency. To my surprise, al-
though I had taken up this matter
some three months back, no satisfac-
tory reply has come so far and only
yesterday you must have seen from a
reply given by the hon. Minister for
Consumer Industries that the one in-
dustrial estate that will be established
in Punjab will be in Ludhiana and the
reason why it will be established in
Ludhiana is that it will improve indus-
tries in that part while the purpose of
establishing industrial estates is not to
improve the industries but to help
in the establishment of new industries.
How these things happen, I am not
in a position to say. But the obvious
conclusion to which we have a right
to arrive is that the present set-up
in our State, dominated as it is by
the Punjabi-speaking element, sees to
it that Hariana does not get its due.

On the last occasion I had pointed
out that in my district headquarters,
namely, Gurgaon and Rohtak, all the
officials or most of the officials hap-
pen to be from a particular part of
State. The Home Minister, who was
listening to my speech, thought that
1 was exaggerating. The very next
day he happened to go to Gurgaon and
there the Deputy Commissioner of that
place somehow, to his great discom-
fiture, as it turned out later on, re-
fewed to my speech, thinking that the
hon. Minister will say something
critical about what I have said.
But instead of that, the hon. Deputy
Minister pointed out to him, “while
in Delhi I thought Mr. Bansal was ex-
aggerating; after comicg here I find
that he ls cent per cent. correct. 1
find in your establishment from you
downwards to your chaprasi, every-
body answers the description which
was given by Mr, Bansal in the
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[Shri Bansall : _
House”. Even after that nothing has & WM aE ¥ gF s A% AT 0%
happened to remedy our grievances, sarEr ¥ SEIET S e 3:7 '

Then, my hon. friend, Mr. Chatter- T A T ug e o e R AT
jee, said that the same type of deve- o .
lopment boards as are provided for . w':? q’r': _?_? W qm* ﬁiﬁ%\
Bombay should do for Punjab. 1 don't goghag AN fRa | G e

think he has read the amendments k| Lt w99 ZW | 39 a9 gt
which -have been tabled by us care-

fully because there it has been point- FAMET T AR ATYES & HT G4 g +

ot industries but for other. purposes AT o fto e A T TR
1 T T . . - .
also like, for instance, the safeguard- A A A IE A wa fF Dawa
ing of our interests in the various WIAAT UF agd. & fwedr @9 g
Legislatures, these regional commit-’ A = et e AT &
tees are absolutely essential. My hon. {ﬂ-{ ST T T ¥ ?W. » ‘
friend, Mr. Bhargava, will tell you H g e 1 g4 T!’-"Tﬂm B FAET
l‘::w we hat;: t?::l'eiredt :n ;‘l:; ‘;al:t:stion' TRYT FHAT WAL TH g WIAH Grar
represen n the islatures. S ————
How many representatives from Pun- .ﬁ; ﬁ_#ﬁﬁ ﬂ, FaH
jab have we in the Council of States?’ g WA TE § AT oA F Jama
_ Pandit Thakur Das Bhargava: None. - BT ¥ A H A1 IEA AT
Out’ of the eight, nobody comes from #1 ¢ ag fad 99 A=arET O F1E
our part of the country. P 5 oA ax feg wemwr an
_ s;:;: Btmsalh hYbut:r'eH? abetl‘:er A AT F A F WIE AN qB T FAA§
position to enlighiten the House on that IS S s
quesiion. How many of the repre- < s ?iﬁq GRERIE IE
sentatives of Hariana are there in the HTHTE 9T T"E\T"l ag Tﬁﬂl"ﬁﬁ'f #T 3
Legislative Council of Punjab? The e a—;g‘f 7 gl % ﬁ; a3 faaT
provision of a development boa:d will f 3‘% e
no. meet such a situation and it is for T Sl w1 SAIRT g1
these' reasons that we demard the T A s ar A S AT
formation of regiona! councils and EITFIZ‘(F{fZEF FrERAT  qATET W ,ﬂ.&
we presg upon the House not to be .
suided by the theoretical considera- 3‘"' g T dara F waw A gﬂ"l‘tirr
tions 'so eloquently expressed by my & faa Fafw quqr‘,’f ﬁﬂ'ﬂ'ﬁ'ﬁﬂﬂi
pon. friend, Mr. Chatierjee, but to fey af: ﬂ
consider this demand in the spirit in W T EF | n aﬂﬁ
which it ha; been made by the fm frar
séople of Hariana. And not only that. s
Thig demard has been voluntarily 4-fT a1 7 TNFN 4Y aga g d
agreed upon by ;‘en‘l'ﬂﬂmt“ Se‘;‘;‘ﬂﬂtﬂs ": & A T & o wa f g W
the inhabitants e entire e of .
Punjab, as will be clear to you frém . _W ¥ faars & q s s £
¢he long and distinguished list of the Y gz Al A1 aay Fa . g
movers of this amendment. MEIINFNF T IAF Avw
oft yrrere fagrerei (srerT) mgi ﬁiw#rawmzﬁw*aﬁt
areqd warad, fygy & @1a & ogw & aaa AwT a9 2% § Wi s4TadT
TS A d AgArida & & q9 9T @A grIzddfaaw A gd

i Haw Jar <gr ¥ ot form 7 gu fedt T e oY frdt ETRSY & g7 4F *r
U8, GTTe 3H 4 g w7 1 & a1 gt 1-ag fnfed i et
AP 49 w9 ¥ g F fad qw v A & TS & WA ¢ A et
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AT O W Fenfdr Wi ATt

& garw § oY foww @ty ¥

WY g AT F A 5 farere anfEy
# A I GTE AT a9 AL T qWA

fom ®1 fr w19 wTEE At oT 9 R

fRd ¥ e ST ge FL AR € 1
F 1 %70 38 ¢ fF J2f aF fa=ra &
wadz §, SWTEAT  faune awed wd i
qreAfEist s s & av ot aifas

HqTIIX 97 4@ a1 AEArE §

wyat fa nfa ¥ amme ot A
& a1 dwfdts & w9 %1 g fave
Feornfedts & omg A s EEA § W 9
¥ g9 ¥ fog ww 7 Sy @ IS
g\ fadsw F¥wwa 3¢ d Sy aef
wiand & fAg  Fwmew ymE W@ &

ST Foe T &, W F WL A

ot Jgmig @ §, Sw AT awg g R
i gt ax 37 wmaTel F7 gEe § 9
®Y Iwfq wFsT &1 o g gy
atqd aTdi &1 99 ¢, g9 9 8
o g7 A ady wpfoad agurd o
atfr ey S a1 agard e
& 1 ff weslt § qwme @1 frw e
I HATA TG a1 e gt AT wAww
§ agi oo g gon fafe & 3,
fafn & @wamw & st 7 Far, W
™ fam ¢ oo A wre feFz &
o 3, T oY SR Fewmrdy fafa
Forer &Y ok A penay § a1 9F F R
W gy 1 el reEt $Y wi
T4} A AT & 7 & o9 ¥ o w4 ggAr
WATEHT § | 4T I §H 1 €A FT A4
. seT 1 AR F v | o

s 7 & wrarg e e s fay
FrooF AR O s WAL

W WY Jed & fae |, St
LR RS Ear ARl
wmar g & ff Soof W 9w w1 Ad
"R
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=T FY e At A fafy
§ g0 faelt a1 gwdt, Fo OaF ar
oy Y fofr & adi fovadt o wdfh,
FE A A T F A faer e vt
v ag feafa @ g domdr A AN
fafsg s sremEm S acaFa g 7 -
HAT /TG F1GAE F A AT AT
@ & & w519 &1 9w & fafe &%
@A B TR |

Ud @ AT FeAd ® |64
WY AT F HGAN THF F@ A
AT 7 W FE T S w7
Eﬁé:mm T g, wfcaifes.
" o§ 1L @ AW TeE §
Wit & 4 s e fFoEw @
® S A1 T | HUAR @A
W FEAdt T3 AT § 91 6§
a:‘r%mqﬁaaa“r@ﬂ? T 15 §, AT
afgewm qu fFar @ 8, @1 wORr
YAy FrqenfeEt oeq 7 @ fgmy w99-
wafeelt gg & @ wafa & a%4r & 1.
&7 FAfNE o7 1 934 5 wq g7 T
T 41 790 & 41 o g A o A A,
TF AT T FOAT A7 A, VIO g4T
¥ ara gamx fesd Foaw g, 91 san
X g1 AT gW A uw gk g

T EE W W F R g

F1 T F § 41 597 9 8 7

=Y Jeolf 4 a1 f agi o Oawa
ER{AT Y 5® F Freor vansz fomifa
fafazt &1 s 481.EFT + F 7 §HAL
f&ag a3 wifaw aslw & wifes ag
a1 <§ra ¢ o femn s wr g1 8%
¥ gy ¥ ¥ f5 sarde feuifafafedy
F G ™, F drn T & awy
wuﬁéaaﬁimfmw;%ﬁa
Awg v g 5 gl Az swargy, |
W wel ag & s A ag f e o,
qua sifwd & ag ar qua wAY
qeqisd wE Fyt & 1 fEw w1 I3
&G § 7 o1 fwedlza ndmwe g,
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[t sare faremare]

Iq F T FN § | % Fafae wem
WA | 99 A FTFEAT S Far g ?
dfadfer = @ 2, 7 a9

warae it & g FeT § | 7 & Foeify-

fafwdt fearse e &t 2 1 &, TR
w0 doe sfea S a@ N AT HT
sfsfea gt gt a9 = W
T § W OF TR G=T EY AT,
@ dE A wer fr 3y dweg §
7 =1 F fad o v ot w6
fafafes dwifet &1 & e 7
I A ATEAICEY FY &) g 7 7w
IE, W F fod ww A owgmiETd
st &7 faan @ fe maA deT F20
T FY g | E 7 AT I W ARl
Frawg AfFgmddgroen @
o o aman ), T 9g A fewdex
a7 TR E 7 T SR g
T & A= 3 a3 ¥
& A o " fafae Y teanw
QT FH F@T ¢ | % fAfae teamw
FWTE AR A I F F9C 0 F@T
21 woirde WY Y 3 I sifaew <
QIATRH 9 FTH FETE W 4fx dqeq
qifsarie & A 3 1§ 13 9 o
i A T &g T | S Fiedre-
A AT FT o o qrar< A A,
at 7 #gar 5 mad Ay fedexaw
1 39 ¥ faars Favkar a1 @ a@
af & F oam ® wfiw s,
# gawar § fe ow wew @ o g
# 8 guean fF ot oot o 5 ow
T 9 § w6l @ e draw w)
T TawaE

=t Jeoif A a7 W #7r fF Jomw
“FYfaET ®wfawrT 3 wT gw 4 qEi-
g &  fourdfes g Y aiE
fear © g aY duTHEl BT SATET OfEET
AT AR & | TR F AT F oY gAY

I § 99 F WA g TS
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WT6 T T TRy €, an feRwgreeTy-
STH WA § & @ ey v qwm
TG TF T AT F GHE 94 |
St w18 Qoee wrafas w1 f28 14 § 98
FaRTHe & ¥ §, 9§ Frgidt woEEy
& oo &, & &, W oY i AseR
N AN ad g saFfedgw
AFET dETH ® G2 a2 oFE w
SUTET ¥ SATAT ATEHT 2T ATRX § |
YT ISl T TAATH IT F G T
aifg@ | s Fat Agw w Y
FalY, AT AE /T OSYET AR AV
SRR 1 IR AR 9T & frdrd
T AR &, A TR e
Y oft feafez &, o= 2 gt Qefufaeg-

A Y feafe @ wnfed 1 gw @ awmw

wTT FT TR A FT AR |
frA dTie dsm TN IRTY
wqreT frERTd W Y i fed
gq oY w2y & B Jomer wrsfaw wan
I ZH U OF T & g@ar faserd
% arft o # w1 Wt A Iget @
faareas] a8 @ & | @ 7 @z
T o ey @@ g @t e
fafrezt A fordErd @@ & Wik s
fafrer #t fordard @ & @
A & freterd @ @ € Afe
g 9T | FTHT HT F@T ¢ | gEtad
ggi A A P g A w A Wy
o T ¥ T L, oF T W
TG WA % FY, WgH TR AT HTR
¥ wmwmasg

famwm g foem A, T &
wZ g a1 feet gEl sRuw F e ¥
AT F FIX FTO 68 T § AR I W
T W ST A g A A W
o ¥ dum & W g W auw o
fr dafet & feemfat wr ot
& oW o g B sff daw 7 A 5w
o fem fF agf o wofRd &
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Wt T T g | ] 37 w1 T aee
war 1 & gaan § e wre & 9T ane-
aifcdt & &vr w9 & oY ag wgi T
wifex @ @t dwfd & A% &
AT et WY W w g G
qER A o FEY TG T I H A
W TAET A qRT | wifET Aty
¥ A v e g At ¥
AT 9T, 7§ €Y qHT AT | WK W
€9 a@ ¥ SR G a1 T I #Y
w7 gAY W W Ay qff
A 9@ T gAR F9 § fF felr a
# qg ok, fg=<r ¥ qug < Kur @y

[Mr. Speaker in the Chair.]

R 30 F A W 98 w9 99 @
t i s peiifoarfosm som fear
ar @ & et &1 waw rwr d
¥ 7t 9w o1 @ § e dar
@ FAr ot} fem o, fehr @y
gaa faar @ 1 & TEwar g 5w
RN ETFETE A @ W
ouaq 2 H w9 3w A SrRfaw wrerHf
T SUTAT A QTR HAT AT AT A0
st o) oft F01 9= g TRfew
Tl FoSUEr ¥ w@rEr W &
arRfaE AT F FIH- CENA
€ I F wEe A we WEr B
A A Mrawfa ol it &
foga & & e g fs 997 W &
aga 79 fear @, el & R &
sgaaoer gfd sw A fedr 7 agw
gy frar @ 1 et o & oo & v
g g aga gy vl w0, WA
Tga TG M | TF g GOy AT A
R THAATA 8, A T A G Hfaar
3§, A FEA FTARER 08, g =
® T T WA I G F AT
fgear off a3 wix dordY ot ¥ W ow
T & w9 | F e TIgEr §
fr afere g woeT 3l wTeTeY & Wt
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w R wmo @
o & weT & &, SR ag & WA | e
T wot e W@ e W §
fgdt a1 wore wrew € 6. @ Wy
a3 Wi gW R %Y wie &
THES AT TF, A W 1 & § alw
T S =i A § 3 W wgam
& 1 ol WTeT w9 FE @ N
AT 95, AW A EHY ISM ey gy

7 foar f g i &Y 3 s
VT w4, Wt ar gad e G
AT F FANT AE F G S A
WX TR AW @ AR A
e 2 faan ) few o A Tgt oy
fis ot Aoy a1 &, it fis <t sy
WY 4, I A T R |l
W @ N A @ ow
I F AT Y S B P g A )
N ag ¥ & g ¢ 5 S wiw
W A | F awmar g fe fed ain
dare ¥ @ATT A gAI g F off Qe
wfeare T &, 92 99 I &Y T qaF
JA LR Mg gEmT T F WA
# gawar § fF gara o ot w1
FFaT & ) & wgT g g 5 W@ A
fer it s s o9 wiT s
AT $Y ST & | T TF W9
§ % IR wwR G w8
ft r aoRt wmEr A @Rl
fagr ot ww s Aet & Sy
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[= an7e arg faaee]

wifew cdgs 9 W1 5§ o
At W AE g AR el wrgmd
9T 3w Y ifim FF A2 wgn 5
W o F1ag o T R grawE
WY Y R I e AR A W
et St A T # aga sqrar fadw
T | ST WY 4g Fgdl (6 A ay gy
g T30 ol Ay damdt @Y #§ awwa §
f& oz w2 o W TREFTT W AR Y
wAm ) § woR wWeem gee st
A=l wEw ¥ awr 9 & wpmhE ¥
wifier FTT AR § e W@ & o
& 3¢ & afwrdy <o e Tfed
W Tt ¥ st s o FAr i |
& fr & 7 oS wy ¢ v gl WY
AR A e Qi WA
HES g o a%d § W A I ¥ wiw
we i ag 1@ % e S doamfa
@SrogorasA § awm ¥

Mr. Speaker: Dr. Jaisoorya. Ten

minutes.
Shri U. M. Trivedi (Chittor): Those

who preceded us got half an hour.

Mr. Speaker; On Andhra?

Shri U. M. Trivedi: Not on Andhra.
On clause 22 relating to article 371.

Mr. Spesker: Hor. Member also
wants to speak on the same clause?

Sardar Hukam Singh (Kapurthala-
Bhatinda): Shri Chatterjee got more
time and he wants he should be given
the same time. :

Mr. Speaker: 1 cannot understand.

Shri U. M. Trivedi: I know your
difficulty. Those who begin take more
time.

Pandit Thakur Das Bbargava: We
have given notice of amendments so
far as Punjab is concerned and so
far as this formula is concerned. We
should be allowed to discuss it. I do
pot understand how Shri Chatterjee
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and Shri Trivedi claim more time than
those who are really affected. I do
not want that they may not be given
time, but we should get.more time,
We are directly affected.

Shri U. M. Trivedi: I do not grudge
Pandit Thakur Das Bhargava getting
as much time as he needs, but I do
not want him to say that I have no
right tg speak . . .

Pandit Thakur Das Bhargava: I
have not said so.

Shri U. M. Trived: ... about Pun-
jab, about India. I think I am a citi-
zen of this country and I represent
India and I have got every right to
speak about the Punjab or any other
part of India.

Shri Hem Raj (Kangra): We should
be given more time as we have given
notice of amendments.

Dr, Jalsoorya (Medak): You have
heard the case for Punjab. I am wvery
much in sympathy with amendment -
203 in the name of Pandit Thakur Das
Bhargava and a large number of other
hon. Members. I think this is a very
fine amendment. If the draft of re-
gional committees for Andhra and
Punjab were based on this, many of
the constitutional difficulties would
disappear.

Actually, what is the proposal here?
It is proposed tp amend article 371
like this:

“Notwithstanding anything in
this Constitution, the President
may, by order made with respect
to the State of Andhra Pradesh or
Punjab, provide for the constitu-
tion and functions of regional com-
mittees of (not and) the Legisla-
tive Asgembly of the State, for the
modifications to be made in the
rules of business of the Govern-
ment and in the rules of procedure
of the Legislative Assembly of the
State and for any special res-
ponsibility of the Governor in
order to secure the proper func-
tioning of the regional commit-
oos.”



5979 Constitution

There is not a word here intended
to infringe upon the inherent auto-
nomy and sovereignty of the legisla-
ture. According to this, all that the
President can do is to tell you how the
regional committee shall be constitu-
ted, how in the legislature the rules
of business shall proceed and what
the Governor shall do.

After much humming and hawing
we were most kindly given a draft of
what the Government considers the
regional committee should be  with
regard to Telengana. It is based very
much, not in everything, on the Pun-
jab formula. Now, if you look at it
exactly, the whole trouble arose like
this that the States Reorganisation
mentioned: “There is such a thing as
the Scottish formula, but we are not
willing, we do not think it advisable
to recommend it."” It is exactly be-
cause the Commission said it was not
worthy of recommendation, the Gov-
ernment fell back upon that because
they were caught in a wvery tight
corner. The tight corner came like
this, that all the recommendations of
the Commission fell through. They
recommended balanced Bombay that
fell through. In order to have balanc-
ed Bombay they said, you must

~geparate Vidarbha. They also, because
of that, said Telengana should be
separate. There was no reason what-
soever to have a separate Telengana.
The Telengana people never dreamt of
it until the States Reorganisation
Commission suggested it. That is the
funiest part. Having got into that
quandary, they fell back upon the
so-called Scottish formula.

Actually, if you see the original
draft of the Government with regard
to, Telengana, you will find it did not
have olause 4 as you have in the Pun-
jab formula. This was ap improve-
ment, a decided improvement, ihis
clause 4 that was brought in here as
compared with the first draft. But
where the snage comes in is here. It

EByS:

“rhe advice tendered by the re-
glonal committee will normally be
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accepted by the Government and
the State Legislature.”

If it is accepted by the Government,
it is nothing wrong according to, the
Constitution, but you cannot force the
State Legislature to accept someihing
which it does not debate or which it
does not approve. The term “normally
be accepted” is a very British term be-
cause the convention is very different
there. What is normally accepted and
abnormally accepted? 1 request the
Government to delete the words “State
Legislature”. This can be overcome
by the splendid formula that has been
given here in amendment 203 by Shri
Bansal and others. Shri Bansal has
already spoken on it

In Maharashtra we suggested a
development board. Most correct
thing. Similarly, now if you want to
give a regional committee to Telen-
gana, then the Karnataka people will
say: “We have joined Mysore. e
must also have a regional committee.”
Then Marathwada will say: “We have
joined Maharashtra. We must have a
regional committee.” If you look st
it logically, it is illogical to have a re-
gional committee only for Telengana
and not for Karnataka or some other
place. It is absurd. But as I told
you, if we are now in a tight. corner—
we know the inside history now the
Government was browbeaten into

5980

Shri Mohiuddin: May I remind the
hon. Member that Marathwada and
other people have not wanted. They
have refused to accept it

Dr. Jalsoerya: I said they are =ntl-
tled to it by the same logic. That is
the point.

Shri U. M. Trived: If you do not
want to divide the people, there are
people wishing to divide them.

Dr. Jaisoorya: All I am saying Is
this. You cannot trample upon OF
tamper with the constitutional rights
of the Assembly. This is a point on
which I want you to convince me. This
is a point which I say will go on creat-
ing difficulties of the smaller group
badgering and blackmailing the major
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group. But if you have this amend
mrmt which I have only read today—
and I must confess I am extremely im-
presed ' with the logic and with the
cedt and precise definition that has
buehr given here—instead of what has
béen given to us or laid on the Table
with regard to the regional committee
for Telengana, I think it will be very
much better, I think that will solve
most of our problems, because we have
the right to demand that Telengana
ghould be protected and  developed
properly.

With regard to the list of items
which the regional committees will
deal with, I would like tg point out
that in the list, co-operatives been
included as one of the items, But 1
would suggest that co-operatives
should be an all-State responsibility.
They should not be a  regional res-
ponsibility, because we want a uni-
formity .in the development of, and
also  in the policy of developing, co-
operatives. 1 have a very large ex-
perience of co-operative work, and I
would sincerely suggest to you ‘that
the co-operatives must be a State-
wise, organised and ‘uniformised’
movement, Hence, I would suggest
the deletion of the term ‘co-operaiive
societies’ from this list; you may give
all the other things to the regional
committees.

As far as I can see, so far as the
future of Inda is concerned, I am
attaching great importance fo the
development of co-operatives, That
cannot be sectional or regional, but
State-wise; that cannot be small, but
big. In the next three or four years,
1 hope to see the co-operative move-
ment becoming a central movement,
Centrally controlled, because, as you
will.gee, now that the co-operatives
are being developed, the whole finan-
cial structure is going to be the res-
pensibility- of the Reserve Bank.
Therefare, 1 hope to sep the co-opera-
tives becoming a very powerful, large,
Centralised, single and unified move-
ment. ] suggest that you think over
it, _name!y'whether you' should not
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tuke co-operatives as 'a complewb'
Central subject. .

Thatisanthatlhnwmhll:
You have got to assure me thit the
sovereignty, that is to say, the evnxﬂ-
tutional sovereignty of the Asgemblies
and the legislatures is not. vitiated or
tampered with. The other things do
not interest me.

Mr. Speaker: Now, Ch, Ranbir
Singh.
Pandit Thakur Das Bhargava rose —

Mr. Speaker: I shall call Pandit
Thakur Das Bhargava also.

I am first calling those who have
tabled amendments.

Pandit Thakur Das Bhargava: 1
have got several amendments.

Mr, Speaker: [ shall call the hon.
Member. But before that, Shri Pata-
skar wants to speak.

Shri Pataskar: 1 do not propose
to take very long, because ultimately,
the reply to the debate will come from
my colleague the Home Minister.

I just want io explain amendment
No. 211 which stands in my name, In
clause 22, provision has been made
by the Joint Commitiee for the esta-
blishment of separate development
boards for Vidarbha, Marathwada and
other areas. I would like to make it
clear at the very outset that this has
been done, not because there are any
fissiparous  tendencies or any inter-
ference from outside the State, but
because of the intention to remove
any apprehensions which, on account
of historical causes, may have found
some place in the minds of some

people.

For instance, Marathwada formed
part of the original State of Hyderabad
Naturally, the people in that reglon
had their own problems and difficu.ties
in that State. So was the case of
Vidarbha which also formed part of
another State. Whether it was here or
there does not matter, but the people
there also had certaln difficilties,
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When, after such a long time, they
were going to be joined to a bigger
State,—which, as it was then contemp-
lated, was the State of Maharashira—
naturally, they had their own appre-
hensions that probably in the matter
of development—which is now the most
important consideration before every
section of our Indian people; in fact,
we are going to discuss shorily the
Second Five Year Plan which is in-
tended for one and all—they may not
get an equitable share. So, there was
an anxiety on the part of the residents
of various areas, not merely on lin-
guistic grounds, but on other grounds
also, that they should have an equi-
table and proper share of the develop-
ment funds, and that they should have
opportunities to  develop their own
areas. This has nothing to do with
any flssiparous tendency.

Looking at it from this point of
view, and also looking to the history
of this guestion, the Joint Committee
had decided that some special provi-
slon should be made for the establish-
ment of separate development boards
for the areas of Marathwada and Vid-
arbha. But  subsequently, we have
passed the States Reorganisation Bill,
where we have decided that there shall
be a bigger State of Bombay. People
call it a bilingual State, but I do not
call i; so. in fact, I deliberately avoid
referring to it as a bilingual State, be-
cause, after all, it is a national State,
and it is to be administered as such,
and it belongs to all; it belongs not
only to people speaking one language
only, but to people speaking all lan-
Buages,

Shri Eamath: So is every State.

Shri Pataskar: Not only this, but
I say further that any advanced S*ale
s bounded to be a State having so
languages,

Bhri Eamath: So
Pradesh.

is Madhya

Shri Pataskar: If a State is back-
ward, then it may have only a few
languages. I do not want, however,
l emler into an arguroent with those
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who do not want it. But what I would
like to point out is this.

In view of the fact that we have got
pow such a State as the big State of
Bombay, and also considering the
fact that there is some history behind
every region which is going to be in-
cluded in the present State of Bombay,
we thought that a provision of this
nature should be made, For instance,
as we all know, Saurashtra once zon-
sisted of so many Indian Sta.es, and it
had its own problems. It had its own
revenue laws, and its own difficulties.
For the first time, it is now coming
into the State of Bombay. Its deve-
lopment problems are bound to be dif-
ferent from those of other areas.
Similar is the case of Kutch, which is
now a Centrally administered area.

It was, therefore, found necessary,
in order that there may be no un-
necessary apprehensions in the minds
of people, to have a provision of this
nature. 1 can say without any fear
of contradiction, that, generally. at the
present moment, people all over are
more concerned with the development
programmes of the regions in which
they live than with anything else, It
ig to set at rest any apprehensions that
may be there, that we made this pro-
vision—there may be justification, or
there may be no justification for the
apprehensions; 1 dgp not mean to say
that we are going into the Bombay
State with any fissiparous tendencies:
that is not the'object, it is wrong *e
interpret it that way; but if at 21l
there are any apprehensiocs In  the
minds of any people, they should be
set at rest. So, it has been provided
here that consistent with the wéelfare
of the State as a whole, the nezds of
these areas will have to be taken into
account.

So, it has been provided here in this
amendment:

“the establishment of separate
development boards for Vidarbha,
Marathwada, the rest of Maha.
rashtra, Saurashtra, Kutch and
the rest of Gujarat”.

All these areas have been mentioued
hera Yecause of historical reasvas;
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their land tenures, their land problems,
their' development problems, etc. are
all bound to be different. Even assu-
ming there had been no provision of
this pature, yet, the new State of
Sombay, I am ‘sure, would have cons-
tituted,—as they would have had
to—separate development boards for
these different areas.

But, in order to remove any scope
for any apprehensions being entertain-
ed by any section of people in this
big State of Bombay, it has been pro-
vided that there will be these separate
development boards.

We have proceeded further than this,
when we have said that a report on
the working of these boards will be
placed each year before the State
Legislative Assembly. We do not
want anybody to come and complain
subsequently that they were neglect-
ed, and no attention was paid to their
region. So, we have said that the re-
ports will come up for discussion be-
fore the whole of the Legislative
Assembly of that State. Then in sub-
clause (b), we have provided:

*“equitable allocation of funds
for developmental expenditure
over these three divisions, subject
to the requirements of the State
as a whole.”

Primarily, the interests of the State
as a whole will have to be kept in
view while we are trying tc develop
these areas. This provision was

mecessary from another point of view

also,

It is rather unfortunate that ever
since the Report of the States Re-
orpanisation Commission was out, and
in fact, even earlier, there had been
certain things on account of which
people had begun to think as to what
might bappen to them if they happen-
ed to be a majority or minority in one
State or the other. Now that this
Parllament has come to the decision,
and I, for my part, whole-heartedly
say, the correct decision, that there
should be a big State of Bombay—be-
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cause Bombay is the centre to which
we people from Gujarat or Maharash-
tra look as the main city and town
from which everything must flow for
the development of these regions—
naturally, it has been thought neces-
sary to remove any . apprehensions
in the minds of people, should such
apprehensions happen to exist subse-
quent to this. On account of the un-
fortunate previous history, there have
been some misgivings either on  the
ground of majority or minority, or on
one ground or the other. So, we want
to declare emphatically from here that
it is for the purpose of removing any
such apprehensions in the minds of
people in any area, whether it be
Gujarat, or Vidarbha or Marathwada,
that a provision of this nature has
been made here. 1 hope that the
time may not come when the Presi-
dent may have to  exercise these
powers at all. I am sure that the
Bombay State itself will try to do
something about this. I am sure f{t
will certainly do because it wants to
consolidate its position and maintain
the progress and advancement of the
State. It is merely to remove the
apprehensions. Probably, unfortu-
nately, certain things were there in
the past. It is from that point of view
that this amendment has been moved
and I am sure it has been supported
even by some who had opposed the
regional formula, some of my friends
like Mr, Chatteriee and other people.

Shri Eamath: I want a clarification.
Among the six areas referred to in
this amendment there are two which
are described as, the rest of Maha-
rashtra and the rest of Gujerat. The
hon. Minister would please enlighten
the House as to which of these two
areas will be included in Bombay
State.

Shri Pataskar: 1 believe we have
arrived at such a happy stage that 1
would not like to enter into any con-
troversy about any place. We have
included, so far as I could see all the
areas. :

Shri Kamath: Define the areas. The
rest of Maharashtra, the rest of Guje-
rat; how will they be included?
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Sawrashtra is all right. The point is,
rest of Maharashtra. It is a consti-
tional provision. How will you define
the boundaries?

Shri Pataskar: We from Bombay
city expect no difficulty whatsoever.

Shri U. M. Trivedi: I had given
notice of an amendment. Unfortuna-
tely the amendment was of the type,
which according to the office, need
not be circulated, '

Mr. Speaker: It was unnecessary.

Shri U. M. Trivedi: Although it may
be unnecessary, 1 have to say some-
thing upon it, The impression might
be created that I had nothing to say
en this.

Mr. Speaker: I am sure every hon.
Member has something to say on it.

Shri Kamath; Because the Govern-
ment formula was, Maharashtra sepa-
rated from Bombay. Matter of consti
tution is involved.

Shri C. C. Shah (Gohilwad-Sorath):
Development Boards are required for
areas which are not developed and
which are backward areas. Bombay
City does not require development
Board by itself. It has the Corpora-
tion, the Improvement Trust and the
Port Trust

Mr. Speaker: Order, please. All hon.
Members need not talk simuiltane-
ously. Mr. Kamath's question will
be looked into. When I call any hon.
Member he may speak. Pandit Thakur
Das Bhargava.

Ch, Ranbir Singh (Rohtak): Earlier
1 was called.

‘Mr. Speaker: The non. Minister aiso
referred to Pandit Thakur Das Bhar-
gava's amendment. Afterwards I will
call Ch. Ranbir Singh.

The following amendments to clauses
23 and 22A of the Constitution (Ninth
Amendment) Bill, 1956 have been in.
dicated by Members to be moved
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subject to their being otherwise ad-
missible:
Clause No. No. of amendment
22 24, 55, 36, 37, 82, 211
(Govt.), 83, 121, 133

46, 87, 88, 114, 11§
116.

22A 203.

Bhri K. K. Basu: I beg to move;
* Page 11—
for lines 6 to 14, substitute:

“371. (1) Notwithstanding any-
thing in this Constitution, the
Parliament may, by law, with
respect to any State provide for
the constitution and functions of
regional committees for the pro-
tection and safeguard of the rights
and special privileges of any
linguistic minority and the tribal
people and their well-being and
may authorise the President to
make such modifications in the
rules of the business of the Gov-
ernment of the State and in the
rules of procedure of the Legisla-
tive Assembly of the State and for
any special responsibillty of the
Governor in order to secure the
proper functioning of the regional
committees”.

Pandit Thakor Das Bhargava: I
beg to move:
(i) Page 11, line 7T—

for “made” substitute—

“in accordance with the pro-
visions of the Second Schedule of
the Constitution (Ninth Amend-
ment) Act”.

(i) Page 11, line 8—
omit “or Punjab”.
(iii) Page 11, line 13—
for “Governor” substitute “Central
Government”.
Shri Hem Raj (Kangra): 1 beg to
move:
Page 11—
after line 14, add:

“Provided that for the more
convenient transaction of the
business of Punjab Government
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with regard to the regmnal com-
mittees, the Punjab State shall
be divided into three regions,
piz.; the Punjabi-speaking (west-
ern), the plains third speaking
{southern) and the Himalayan
Hindi-speaking {north-eastern)
The demarcation of these ré-
gions will be done in consultation
with the State Government and
the wishes of the inhabitants of
the areas concerned.” °

Shri Pataskar: I beg 4o move:
Page 11—

(i) line 17, for . “Msharashtra”
substitute “Bombay™;

(ii) for lines -19 and 20, sub-
stitute— .

“(a) the estabhs‘hmeuz of sepa-
rate development boards for
Vidarbha, Marathwada, the rest
of Maharashtra, Saurashtra, Kutch
and the rest of Gujarat";

(iii) lines 25 for “these tliree
divisions” substitute - “the ' said
areas”; and

(iv) lines 30 and 31, for “the
three divisions” substitute “the
said areas”.

Shri Hem Raj: T beg to move:
(i) Page 11— '
after line 32, add:

“(3) Nothwithstanding anything
in this Constitution, the President
may by order made with respect
to the State of Punjab, provide
for any special responsibilty of the
Government for—

(a) the establishment of a spe-
cial deve opment board for the
Himalayan Hindi-speaking
(nertn-eastern) region of the
Stcte, with a provision that a
report of the working of the
board will be placed each year
befors the State Legislative As-
sembly;

(b) the special allocation of
funds for the develgpmental ex-
penditure over this region, by the
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. Central Government over and

above the equitable allocation of
funds by the State Government,
for a minimum period of ten years
or for a lopger period; and

(¢) an equitable arrangement
providing adequate facilities for
technical education and vocational
training and adequate opportuniti-
es Tor employment in services
under the control of the State
Government.”

(ii) That in the amendment
proposed by me and others, print-
ed as No. 83 in List No. 9 of
amendments—

in the proposed clause (3), for
“the Government” occurring for
the first time, substitute “the Gov-
ernor”.

Shri Bhaki Darshan
North-East): I beg to move:
Page 11—

after line 32, add:

“(3) Notwithstanding anything
in this Constitution, the President
may by order made with respect
t. the State of Uttar Pradesh,
provide for any special responsi-
bility of the Government for—

(a) the establishment of a Spe-
cial Development Board for the
five Himalayan districts of the
State, viz. Dehradun, Tehri-Garh-
wa , Garhwal, Almora and Ngini-
tal, which may be grouped under
a common name Uttarakhand’
with a provision that a report of
the working of the Board will be
placed each year before the State
Legislative Assembly; and

(b) the special al ocation of
funds for the dewvelopmental ex-
penditure for this region by the

“Central Government over and
sbove the allocation of funds by
the State Government.”

{(Garhwal
Distt.—East cum Moradabad Distt.—
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Shri V. G, Deshpande: I beg teo

move:

(1) Page 11—
for lines 6 to 32, substitute:

“371, The Parliament may by
law made with respect to the
States of Andhra Prallesh, Pun-
jab and Bombay provide for any
special responsibility of the Gov-
ernor for—

(a) the establishment of sepa-
rate development boards for diffe-
rent regions with the provision
that a report on the working of
each of these boards will be pla-
ced each year before the State
Legislative Assembly;

(b) the equitable allocation of
tunds for developmental expedi-
ture over these regions subject
to the requirements of the State
as a whole; and

(c) an equitable arrangemant
providing adequate facilities for
the technical education and voca-
tional training and adeguate op-
portunities for employment in
services under the control of the
State Governm=nt in respect of
all regions subject to the require-
ment of the State as a whole.”

(ii) Page 11—

(i) line 6, omit “Notwithstand-
ing anything in this Constitution™;
and

(ii) line 15, omit ‘Notwith-
standing anything in this Consti-.
tution”™.

(iii) Page 11, lines 6 and 7,—

for “the President may, by
order” substitute “the Parliament
may, by law”.

Shri N. C. Chatterjee: 1 beg to

move:

(i) Page 11, line T—

for “President may, by erder”
substitute *Parliament may, by
Jaw”.
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(1) Page 11—
- after line- 14, insert: -

“(1A) With respect to the State
of Punjab provision may be made
for the establishment of two or
more separate Development
Boards for the different regions
and for the equitable allocation
ot funds for developmental ex-
penditure over these regions, and
also for an equitable arrangement
providing adequate facilities for
the development of Hindi and
for technical and vocational
education subject to the reguire-
ments of the State as a whole”.

(iii) Page 11, line 16—
for “President may by order”
substitute “Parliament may by
law”.
New Clause 22A
Pandit Thakur Das Bhargava: I beg

to move:

Page 11—
after line 32, insert:

224, Insertion of new articles
371A and 371B.—After article
871 of the Constitution, the fol-
lowing articles shall be inserted,
namely:—

“371A. Special safeguards for
the Hindi speaking Region—(1)
It shall be the special responsibi-
lity of the State of Punjab to
develop the Hindi speaking re-
gion and bring it into line with

‘the Punjabi speaking region

within a period of five years in
all matters of social and economic
progress by giving weightage in
employment in public services
and representation in legislature
and local bodies, provision for in-
creased allotment of water and
power, allocation of sufficient
amount of funds, for establish-
ment of cottage and other indus-
tries, special grants for increased
communication facilities and full
opportunities for spreading edu-
cation of all kinds including tech-
nical and vocational training,
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(2) For the efficient discharge
of the special responsibility men-
tioned in the preceding clause and
generally providing for the social
and economic needs of the Hindi
speaking region a special board
consisting of one member of the
Planning Commission appointed
by the Central Government as
its President, the Chief Minister
of the State, one Minister from
the Hindi speaking region, and if
he is not the Development Minis-
ter of the State, the Develop-
ment Minister of the State, shall
be constituted, It shall be the
duty of the Board to arrange for
necessary funds, ways and means
and to_suggest schemes, measures
and programmes of work and to
look to the speedy implementation
of the same,

(3) The Governor of the State
of Punjab shall report to the
President after every two years
on the progress and implementa-
tion of the general and special
safeguards provided in this Act
for the Hindi speaking region
and the President shall give such
directions as he considers pro-
per to secure the due fulfilment
of the general and special safe-
guards mentioned in the constitu-
tion or this Act or in any other
law,

371B. (1) Two separate develop-
ment Boards one each for the Hindi
and Punjabi speaking regions shall
be established and the report of the
working of each of these Boards shall
®be placed each year before the State
Legislative Assembly.

(2) Apart from special allocation
of funds for purposes of special deve-
lopment equitable allocation of funds
for development expenditure for
these two regions shall be also made

separately.”

Mr. Speaker: All these amend-
ments are before the House.

Bill
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#ToagHz T fau 1| N
N gaawra 3 A faed, WA
o It @€z & faw @ W
. Wwgdz ¥ FC T §, TEwHER
FiaTR & fau gy #t {ERaw

“{a) the establishment of three
separate development boards....;

(b) the eguitable allocation of
funds for developmental expendi-

(c) an equitable arrangement
providing adequate facilities for
technical education and vocational
training, and adequate opportu-
nities for employment in services
under the control of the State
Government, in respect of all the
three divisions "
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Sardar Hukam Singh: Mr, Speaker,
8ir, I feel very much encouraged to-
day when I stand to speak on this
regional formula. Our Prime Minister
observed the other day that the Pun-
jabis were sturdy, strong and healthy
but one defect with them was that
they were always fighting against each
other, always pulling against each
other. But today 1 find that even the
Punjabis have unanimity so far as this
regional formula is concerned. Shri
N. C. Chatterjee has spoken against
it, Shri U. M. Trivedi says he is going
to speak and he is opposed to it.

Shri U. M. Trivedi: If allowed.

Sardar Hukam Singh: Even if he is
not allowed I am admitting that he is
opposed to it. But both do not belong
to Punjab. So far as Punjab is con-
cerned, every hon. Member who re-
presents any constituency here has sup-
ported this regional formula today
and, of course, it would go a long way
ir bringing about that harmony which
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we have been seeking for so long a
time.

Shri Chatterjee has used every ad-
jective that he could find in any book
or in any constitutional treatise. He
says it is undemocratic, unconstitu-
tional, illegal and everything that he
could lay his hands upon. But he has
not given us any solution of the prob-
lems that Punjab was suffering from.
He always claims that there is a
large section, a majority of people
who have not liked it and de
not accept it. He says that this re-
gional formula has not solved any of
the problem that Punjab was suffer-
ing from. It is very strange that even
when arithmetic cannot support him
he continues to argue in the same
strain, As proposed by the States
Reorganisation Commission, that
Maha Punjab, or whatever it would
have been, would have contained 171
lakhs of people. Eleven lakhs of
people from Himachal Pradesh do not
want to be merged into Punjab, not
even a man, They had declared their
intention so unequivocally, Then
Pandit Thakur Das Bhargava has said,
and other hon, Members from Hariana
Prant have supported it, that 60 lakhs
of people from Hariana Prant are in
favour of this regional formula, They
do not want anything else,

Pandlt Thakur Dag Bhargava:
More than 60 lakhs.

Sardar .ﬂuh.m Singh: I am sup-
porting him even if he says, 70 lakhs.
65 lakh® or 75 lakhs, whatever figure
he may like to give, of people have
supported it. Then there are 55 lakhs
Sikhs—everybody is united on that
point—who also support it. They
form more than 130 lakhs. Out
of 171 lakhs, if 131 lakhs are iIn
favour of this and they are opposed
to the proposal sponsored by the SRC,
is not the formula a right one? He
said again and agmin that the majo-
rity of people are against this. That
only reminds me of the saying that
“Even though vanquished he would
argue still.” He would not be con-
tent even with this. But I can assure
him that even the remaining 40 or
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45 lakhs or at least a good number
out of them, are in favour of this
formula, and who support it. They
may not be as vocal as he is, but
many of them support this formula.

Then, Shri N. C. Chatterjee read in
extenso some paragraphs from the re-
port of the SRC and tried to argue
that there is no lafiguage problem,
that there are no distinct language
zones and that the demarcation line
between Punjabi and Hindi-speaking
people has been cleared by the mig-
ration of Punjabi-speaking people.
Certainly, these were the bases which
were taken for granted by the SRC,
but what solution did offer?
What result did they come to? Ulti-
mately, in paragraph 533 of the re-
port, after arguing all the points, the
Commission ‘said:

“An arrangement such as that
contemplated under the Sachar-
Gyani formula, based on the re-
cognition of the bilingual charac-
ter of this area would provide, in
these circumstances, a more effec-
tive golution of the problem....”

What is this formula which was
ultimately arrived at? ‘This formula
presupposes that there are two dis-
tinct zones—Punjabi-speaking and
Hindi-speaking, This formula pre-
supposes that Punjab has its own
script—Gurmulkhi script. If  there
has been migration frém West
Punjab, that migration was ® not of
Hindi-speaking people but of the
Punjabi-speaking people. Therefore,
those districts where Punjabi was
spoken, are getting an additional in-
crease in the number of Punjabi-
speaking people. Therefore, there is
no doubt about that matter. Some
displaced persons have come over to
the Hindi-speaking areas, but we are
not talking of them, because they form
about 5 per cent in certain areas,
about 7 per cent in certain other
areag and about 10 per cent in certain
other areas. Nowhere in any district,
which is Hindi-speaking are those
displaced persons more than 10 or 12
per cent. Can it be argued that the
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State has become bilingual? and that
everywhere people are mixed up?

This formula does not proceed ' n
the. supposition that every Hindu is
a Hindi-speaking person and that
every Sikh is a Punjabi-speaking
man. But that is the misconception
that Shri Chatterjee harbours and he
wants to perpetuate that for all time
to come, Now, he says that Gurmukhi
should not be imposed on the Hindi-
speaking people. But Pandit Thakur
Dasg Bhargava also says—I have got
every regard for him—why he should
be asked to read Punjabi, I mnever
said that he should read Punjabi. I
have never asked the Hariana peo-
ple to go in for the Punjabi language.
If it is their desire, they might do it
or not. But then, could any Bengali
say that Bengali is being imposed on
him?

Pandit Thakur Das Bhargava:
When did I say that I am opposed to
Punjabi-speaking people? 1 am not
opposed to Punjabi-speaking people
at all.

Sardar Hukam  Singh: Pandit
Thakur Das Bhargava must be re-
minded of his old speeches in 1948
in the Constituent Assembly.

Mr. Speaker: If he has changed
now, what is the objection of the hon.
Member?

Sardar Hukam Singh: I have abso-
lutely no objection. He said that
Punjabi was being forced on them.
We have not done like that.

Pandit Thakor Das Bhargava:
Circumstances were different then in
1948,

Mr, Speaker: All that has disap-
peared. Now, he is agreeable.

Sardar Hukam Singh: Shri N, C,
Chatterjee has argued that this for-
mula is unconstitutional an undemo-
cratic and it sets aside all principles
of democracy; he said that it throws
over-board the principle of joint
responsibility. 1 wonder how he has
argued all this. If we look to the
subjects that have been enumerated
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in the formula, we will see that
they are subjects relating to eco-
nomic development, education and
health, There is nothing besides these
subjects.

Now, Pand#t Thakur Das Bhargava
has brought .forward a lengthly
amendment—amendment No. 203.
I entirely agree with it, because the
basis is correct. This is the symptom
of the disease from which Hariana
has been suffering. It has not been
treated very well. But one thing is
regrettable. I support him when he
says that those people have been suff-
ering, But he leaves me when I tell
that I have alsp suffered. He
would desert me; b, would not
support me. I say I am suffering from
the same disease; I am a wvictim of
the same disease. But, when I cry, he
says that it is communal, waste of
time and so on. I am glad that he has
come round to this proposition. If I
had put forward this sometime ago,
I would have been dubbed communal
and creating fissiparous tendencies. If
I say that I have not been treated
fairly in services, he says that I want
to divide India and create fissiparous
tendencies. I am glad that all these
Congressmen have come up with this
proposition for equitable distribution
of gervices and of funds.

I want to tell my friend Shri Bhar-
gava that Hariana is getting some-
thing more than these development

boards that he wants, if he looks into -

that formula. Mr. Chatterjee has
argued that if the regional committee
passes a resolution, their advice
would be binding on the legislature
and even if the whole legislature say
that they do not agree to it, they will
have to submit to it. I cannot under-
stand this. There would be 93 Mem-
bers in the Punjabi zone and 60 Mem-
bers in the Hariana zone. Any sub-
ject is taken up, discussed and decided
by a majority in the regional com-
mittees. If that is the case, how can
it turn to some other course when the
whole Assembly sits? In the regional
committees the 93 Members and the
60 Members will be sitting separately
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and in the Assembly they will be sit-
ting together. After all, the Assembly
does not come from the heavens. It
consists of the 93 Members and the
60 Members who have already taken
a decision in the regional committees
by a majority.

Pandit Thakur Dag Bhargava: They
are not opposed to it.

Sardar Hukam BSingh: They can
never come into conflict, So far as the
distribution of funds, finances etc. are
concerned, they have to decide these
matters jointly; it would be for the
legislature as a whole to take deci-
sions. Mr. Chatterjee has taken up all
these 12 subjects and made much of
them. We have accepted in the larger
interests of the country something
which is much short of our demand.
PEPSU, which had the majority of
Sikhs as a single section, has been
wiped out and thrown out of the map.
We wanted a Punjabi-speaking State.
When the whole of India has been
divided on a linguistic basis, Punjab
has been denied that. Even now in
this formula Punjabj is not given a
regional status as any other language
has, because there is opposition to it.
There are difficulties and I appreciate
the difficulties of the Government
when they cannot give us the status
of an official language. I realise that
the two sons of the same mother—
the Hindus and the Sikhs—are fight-
ing against each other pn 1 ~r2 opposed
to each other. They deny their mother

. They come round and ask,
“Why should this be Imposed on us™
This is very cruel. This is the first
instance in the whole history that
speakers of the same language disown
that for political purposes and then
come round and pose as nationalists.
If others own their language they are
dubbed as Communalists, because they
say that their mother tongue should
be the official language.

I once gave that example. We are
two sons of the same mother—the
Hindus and the Sikhs. If, on accoun;
of his own neglect or some miscon-
ception, he tries to kill the mother, 18
it not my duty that I shoula save e
mother? If the mother is saved, both
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will be nourished; both will be bene-
fited out of it. He is mistaken at that
moment, but he will come round and
find that it is to his good. What is it
that Mr. Chatterjee wants? He wants
them to ‘have the option. What would
be its result? If this is not made the
ufficial language, every home, every
cottage in the border will be bilingual.
This has given impetus to those people
who want to say that their language,
their mother tongue is not Punjabi
and in every home in the border
where two brothers are living, this
will accentuate the differences. I am
sure, and I put it before the Members
of Parliament, that this is a passing
phase. If this is made the official
language, as it is proposed to do, then
certainly after a short time, after the
lapse of a small period, both will live
together in harmony and will come
round and consider themselves as real
brothers and there will be no diffi-
culty at all.

I have only to request Pandit
Bhargava that he should not press his
amendment for the setting up of a
development council because those
powers, all of them, would be covered
under the regional formula that he is
getting and Hariana will have much
more power. 1 should say, they are
the people who have gained most in
this bargain. The difficulty is they
have some grievances and my friends
from Jullundur are snatching away
the rights of the Hariana Hindus.
Now when the Hariana will stand on
their legs, there will be a conflict
between the Hariana Hindus and
Jullundur  Hindus. Therefore, there
ig  trouble.  Otherwise, we  have
nothing to lose in this bargain. We
will only get what we ought to get;
nolking beyond that. We are not get-
ting anything more. It is really a dis-
pute between the Hariana Hindus
and the Jullundur Hindus. Therefore,
they have to settle this. Let them
scttle it even now. We will be satls-
fied Let Mr. Bhargava give up the
regional council and let Mr. Bansal
say that be does not require it. This
is reallv a quarrel between them,
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The difficulty is that so far as I am
concerned, Mr. Bhargava will never
side with me though I always help
him, When it is a good case and when
he is suffering from a grievance, I will
side him but he never sides with me,
That is the difficulty. He goes in sup-
port of the case of Jullundur. I
would be glad if this can be incor-
porated in some law or the Consti-
tution. But I do not ask for it
though I could have asked for it. It
is the agreement that is required and
that is more important than the
constitutional provision or anything of
that sort. We can modify the Consti-
tution according to our desire; but
these desires cannot be modified
according to the Constitution. If we
sever from each other, if differ-
ences are there, certainly no consti-
tutional safeguard will save us. Now
we have agreed. Let us work it peace-
fully, harmoniously and constitu-
tionally.

Shri U. M. Trivedi: I have a dif- |
ferent grievance. All these gentle-
men from the Select Committee had
a chance to speak. You, Sir, and Mr.
Bhargava were not there. But Mr.
Chatterjee, Dr. Jaisoorya and other
gentlemen who took part in the dis-
cussion were members of the Select
Committee. I did not get a chance
to speak.

Mr. Speaker: 1 will give you five
minutes.

Shri U. M, Trivedi: When I have
heard the speeches of Ch. Raghubir
Singh, Pandit Bhargava and that of
Sardar Hukam Singh I felt that there
must be something radically wrong
with our ways of thinking and their
ways of thinking must be correct, and
the way that Sardar Hukam Singh
always puts his cases takes the wind
out of anybody; he puts it so nicely
that one forgets his own argument.

Pandit Thakur Das Bhargava has
told us that he is standing for this,
that he is standing for that, that Hari=
ana is suffering and that is why he sup-
ports the regional formula. I do not
think he is speaking from his heart.
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Otherwise, he would have spoken for his
amendment Ne.:36 in which he wants
‘the omission of the word ‘Punjab’ from
the operation of the regional formula.
Therefore, he is not agreeable to the
formula.

Pandit Thakur Das Bhargava: My
hon. friend has not understood the
aneaning of the amendment. If he
will look into the amendments, he
will find that I am committed to the
regional formula.

Shri U. M. Trivedi: Sometimes, it
strikes me ‘that this question of minori-
‘ties is not ‘merely a question of Pun-
jab or Andhra or Telangana. It is a
question of the whole country. The
country at large, we find, has been
clamouring for it. It is only at the
last moment that we came to the deci-
sion that at lesst Gujerat should not
be divided and they should stand to-
gether. Although they will be entire-
iy different linguistically and the
“Gujeratis are in a minority, this regi-
onal formula is not clamoured for in
Bombay. Why it has not been clam-
oured for? We have the Parsis in the
minority. Hardly one lakh of people
«<came to Bombay and settled down
there. The Parsis have not suffered
on account of the Hindus doing any-
‘thing. The Parsis have risen high
and established themselves. They are
doing business and are great patriots
.of our country, because we allowed
~them to live as freely as possible. Why
Adoubt each other and why be scep-
tical about the bona fides of the cther?
“What Mahatmaji said at the Round
“Table Conference, I will read out
‘Here are his words, which are entire-
1y applicable to what Ch. Ranbir
‘Singh said just now. He said, we do
mot want anything, let the Assemblies
g0, we want money, we want money,
“The words are these:

*“T will not deprive Sir Hubert
Carr and his associates of the
‘feeling of satisfaction that evi-
dently actuates them, but in my
-opinion what they have done is to
:sit by the carcass and they have
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performed the laudable feat of
dissecting that carcass.

As representing the predomi-
nmant political organisation in
India, I have no hesitation in say-
ing to His Majesty’s Government
and to those friends who seek to
represent the minorities mention-
ed against their names, and indeed
to the whole world, that this
scheme is not one designed to
achieve responsible Government
though undoubtedly it is designed
to share power with the bureau-
cracy.”

Here, I shall say, share power with
the Government. That is the only
object which has actuated certain
members from the Punjab to thus
bring about a communal award, in a
different light, in a different manner
before the country. It is"a disgrace
to us; it is a shame to us. We should
be afraid of doing it at this stage of
our Constitution when we have
advanced so far. When article 371
was originally framed, it was framed
with a desire to help only the Part
B States in India. These Part B
States have gone to the wind and all
the Part B States have disappeared
from our Constitution. Yet, here, we
are trying to perpetuate certain things
which we hate from the bottom of our
heart. This communal spirit flows in
our views. We cannot get rid of that
obsession. We have to guard against
this, Minorities may be of different
types. Our Constitution has provided
safeguards in articles 29, 30 and 355—
whatever safeguards are necessary for
the good government of our country.
It is not necessary for us to impose the
turther safeguards which are now being
imposed on us, by the backdoor, through
this regional formula to which not a
single Hindu was a party. The Cong-
ress claims to be a non-communal, the
Congress claims to be secular, the
congressmen claim to be followers of
Maghatma Gandhi. The Congress ought
not to have had any hand in these
negotiations which ought to have

‘been between the Hindus and Sikhs

and independently of Hindus ought not
to have come to the conclusioms S0
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which it has arrived at. I wish to
register my very emphatic protest
here on the floor of the House. I
will ask this House to see that the
regional formula does not form part
of the Constitution of our country.
The regional committees as they are
envisaged and the special powers
which are given and the subjects
which are being transferred to them
will always negative the progress of
our country. Even looking at this
from the constitutional point of view,
even looking at it as a politician, I
will urge upon my friends Pandit
Thakur Das Bhargava and Sardar
Hukam Singh to forget it. Even umn-
wittingly, Sardar Hukum Singh had
to say that the Sikhs were in a majori-
ty in the PEP.S.U. and Sikhs have
been deprived of that majority. It is
that feeling that has deprived his well
placed arguments of their weight, that
gives away the case and the cat is
out of the bag. This is the same thing
as what Ch. Ranbir Singh said. When
he was speaking, he only harped on
‘my Hariana', and he did not apply
his mind and think: “I am an Indian,
I am a Punjabi. Let my Punjab pro-
gress and let there not be dissensions
among the various communities.”

Pandit G. B. Pant: We are all pres-
sed for time and I fee] that it is not
necessary for me to take much time
of the House.

So far as this regional formula for
the Punjab is concerned, it has been
supported by every hon. Member be-
longing to the Punjab. I regard them
as better representatives than any
other Member coming from any other
part of India so far the Punjab is
concerned. I, I think, can reasonably
presume that they faithfully reflect at
least the majority opinion of the
Punjab.

8hri N.'C. Chatterjee: Question.

Pandit G. B. Pant: In the circum-
stances, I am sorry that I am not pre-
pared to attach any undue welght to
any criticisms that may have ema-
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Shri Chatterjee would at one time

* have preferred sub-States in the Pun-

jab. I do not know.. .

Shri N. C. Chatterjee: It is not cor-
rect. I have already corrected the-
Home Minister when he made such a
suggestion in the Joint Committee, T
never wanted sub-States. Isaid at a
very nebulous stage of the discussions
that he started with the Akali Party—
it came to me of course in a very loose-
state—that I did not like those sub-
States.

Pandit G. B. Pant: What did wou
say then? May I know what you
said?

Shri N. C. Chatterjee: T remember
it quite well.

Pandit G. B. Pant: That is why I
am saying: would you let me know
what you said if I do not remember it
well? Well, I do remember it better
I think. Somretimes, debtors have bet-
ter memories than creditors, listeners:
have better womories than speakers.
Such happens to be the case here too.

But for law and order, he would
have been prepared to divide Punjab-
into two, giving to each the other
subjects to be administered by itself.
He was then perhaps in a generous-
mood, or perhaps he hag been influen-
ced hy considerations which were not
present when we had a talk between
us previously. However, he is entitled
to change his opinion. If I do not, he
should not blame me for not being
equally pliable and adjustable. My
feeling is that the regional formula is
and represents the best arrangement
that can possibly be devised fot the
Punjab. It keeps the unity and the
integrity of the Punjab intact, It
would have put an end to any feeling
of frustration that might have linger-
ed in any quarter previously. It would.
have enabled every one to apply him-
self to comstructive work with all’
earnesiness, with faith and hope. In
the circumstances, it would have led
to the inauguration of a new era of
progress in the Punjab.
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Here, it is a matter of regret to me
that many bogeys, many phantoms
were conjured up when this formula
was first published. People who were
opposed to it belong more to the sec-
tion of opinion which is represented
here by Shri Chatterjee and Shri Tri-
vedi. 1 will have to live for many
years more—I do not know if such a
span of life will be given to me—to
be converted to the opinion that they
are greater and better nationalists,

- greater democrats than Jawaharlalji
or others, who are reputed as model
democrats not only in this country but
also outside. He knows rightly or
wrongly the organisations to which-he
belongs and to which Shri U. M. Tri-
vedi belongs have given an impres-
sion to .most of the people in this
country, and to everyone at least who
is not a Hindu, that they are opposed

- to other interests. )

Shri N. C. Chatterjee: Entirely
Wrong.

Ss.rl U. M. Trivedi: By your propa-
ganda.

Pandit G. B. Pant: If our propa-
ganda succeeds, then your actions
support them. Otherwise, no propa-
ganda can by itself sway people and
mislead them.

Shri N. C. Chatterjee: Question.

Pandit G. B. Pant: Well, if questions
could in any way overturn the tables,
then the world have stuck to questions
and given no answers so far. But that
has not been the case.

So far as this formula is concerned,
it is my regret that because of the un-
friendly attitude displayed by certain
individuals, this formula had not been
appreciated in the manner we had
expected it would be. What is there
in it? It gives only scope to every
region to develop that region—there
is nothing more than that and that
too, subject to the control and supervi-
sion of the entire legislature.

Pandit Thakur Das Bhargava was
speaking of linguistic minorities some
time ago. He also spoke about the
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Punjabi and the Hindi languages just

a few minutes back. 1 was really

_amazed to hear that he thinks he be-

longs to the minority language group
in the Punjab. I wonder if he will
accept that. If not, then it comes to-
this that the majority language group
is so divided that special safeguards
are needed, not on the ground of lan-
guage, not on the ground of religion
or creed, but on the ground of persors

.belonging to the same language, speak-

ing the same language, following and
observing the same religion, not being
able to share the spoils, maybe, or the
fruits, maybe, of the labour of others
or their own equitably between them-
selves. That is more dismal than any
story that has been unfolded in this
House during the last four or five
months.

We have heard of rivalries between
States and States. We have heard of
differences between communities and
communities, But here, today, we are-
seelng the spectacle of persons belong-
ing to the same religion, to the same
State, speaking the same language, dis-
playing such an amount of distrust in
each other that they want weightage
in representation in legislatures, they
want weightage in services, and what
not. I do not know where we are rrallw
intending to go to. Is there any limit
to our negation, rejection and uttar
disregard of the elementary cannons of
‘democracy? Nothing could have:
amazed one more than what has been:
said.

1 snow the iron has entered the-
soul of Shri Thakur Das. He has been
hurt by the little progress that his
part of the Punjab has made. Well,.
let us gird up our loins, let us apply
ourselves to the task and see that we-
go forward with the determination to-
make up for the leeway, to cover up-
the gap and to show that we have
mettle in us which can prove that if"
we $o determine we can surpass and
beat our neighbours. That I can ap-
preciate. But this desire to have a.
weightage in legislatures in the States
{g something which is really, I will not
use a strong expression, repugnant to-
the spirit of the age. We have thought:
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:and we are thinking in terms of India,
failing that of the States to which we
‘belong, It is the duty of everyone whg
As in public life to see there is no dis-
parity between different parts of the
same State, that the backward tracts
are brought up on to the level of the
forward ones. That duty is cast on
everyone. But let us not on that ac-
«count sink low because then we will]
be dragging others down and we will
not be able to lift our head high. That
is not the way to achieve the purpose
which we all have before us. I claim
that this Regional formula is a
benevolent one. It is not only accept-
able for political reasons but it is to
‘be valued all the more for the spirit
of amity, goodwill, comradeship,
neighbourliness and friendliness
wwhich is capable of generating and
fostering. That is for which you have
to labour. That is, after all, the key-
stone on which the structure of de-
mocracy rests. So, let us forget and
forgive whatever may have happened
so far, Let us apply our minds to the
-great undertaking in which we all are
-engaged today. The Five Year Plan
should absorb all our energies. We
should not waste a minute or an ounce
of our energy. Let ug then lift our-
selves and let us try to lift others.
-

As to the language, I think Punjabi
‘and Hindi are so very akin to each
other that if there were no prejudices
on either side, I could not at all anti-
cipate any difficulty in the two bro-
thers meeting each other and reaching
a solution that would be completely
-gatisfactory to each and both. There
is no inherent difficulty. By itself it
is a very easy proposition, but when
you create a haze, a mist that no light
can penetrate, then it is lost, for the
time being, in darkness and yeu can-
mot grasp and reach it. But I still ap-
peal to the Hindus and to the Sikhs of
the Punjab. I remember that our
“Deputy-8peaker had made an appeal
immediately after the publication of
the Regional formula to all Punjabis
to the effect that they should meet
together and place their house in
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order. It s no credit, it is no matter
of pride to any Punjabi, whether he
be a Sikh or a Hindu, that they should
not be able to settle their differences
and to resolve their quarrels. Why
should not they be able to do so? It
is not a credit to any one. And the
complaint that others in Delhi have
to intervene again and again in mat-
ters pertaining to the Punjab, again, is
not an index of a healthy public life
in the Punjab. It must be possible
for the people there to settle between
themselves and to see that nobody has
the temerity to interfere with their
decisions and with their affairs, 1
should like them to stand on their
legs and to do everything according
to their liking. .

We have been able to evolve a for-'
mula, and I am thankful to all those
who co-operated with us. Let us now
give a trial to this formula. Let us
see how it works. I am certain that if
there are any misgivings or doubts in
any quarter, they will be completely
dispelled once a practical trial is given
to the propositions contained in  that
formula. It is a pity that there has
been such a spirit of separatism ab-
road in the Punjab.

Shri N. C. Chatterjee was complain-
ing that we had kept Himachal apart
from the Punjab. Can he create en-
thusiasm in any one for joining the
Punjab when the people living in the
Punjab are showing such a spirit of
intolerance if nothing worse? They
are not able to live as brothers in one
household. They say they will part.
The parting words of today's speech
of Pandit Thakur Das Bhargava were:
“Well, if you do not satisfy our needs,
our demands, our requirements, our
aspirations, our wishes, then we will
leave the Punjab or at least we will
separate from the rest of the Punjab”,
Can you bring Himachal into Punjab
like that? Is that the way to enlarge
the frontiers of the Punjab, Punjab
which occupies a strategic position in
our country?
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1 am afraid I have taken up more
time than I had intended. This for-
mula has a special fascination for me,
and whenever I happen to speak
about it, I almost forget myself. 1
can only appeal once again to all my
colleagues from the Punjab and also
from other parts of the country to
make up for the last time, to make up
for the many weeks and months that
have been wasted in bickerings, fric-
tion and a virtual tug-of-war. Let us
all unite together and establish further
that spirit which will enable all to
help not only the Punjab but also the
entire country.

Punjab is the foremost province in
our country. We rely on it for the
defence of our frontiers. It is not
only in the interest of the Punjab but
also of the entire country that Punjab
should be strong, that Punjab should
be united and that all living in the
Punjab should be actuated by a spirit
of tolerance, friendliness and a pas-
sion to live and work for everyone in
the Punjab, for the uplift and pro-
gr&:sdthe?nniabisandhrthem
tection and the advancement through
the Punjab of the whole of India.

sr. peaker: 1 will now put
amendment No. 211 to the vote of the
House.

The question is:

Page 11—

(i) line 17, for “Maharashtra”
substitute “Bombay”;

(ii) for lines 19 and 20, substitute:

“(a) the establishment of sepa-
rate development boards for
Vidarbha, Marathwada, the rest of
Maharashtra, Saurashtra, Kutch
and the rest of Gujarat;”

(iii) line 25, for “these three divi-
sions” substitute “the said areas”; and

(iv) lines 30 and 31, for “the three
divisions” substitute “the said areas”,

The motion was adopted.
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Mr. Speaker: The next amendment
that I shall put to the House is
amendment No. 203 of Pandit Thakur
Das Bhargava. Is he pressing his
amendment?

Pandit Thakur Das Bhargava: No.
I beg leave to withdraw it

The amendment was, by leave,
withdrawn.
Mr. Spepkcr: Are there any other
amendments?
Pandit Thakur Das Bhargava:

Amendment 55 has to be put to the
House.

Mr. Speaker: The question is:
Page 11, line 7T—
for “made” substitute:

“in accordance with the provi-
sions of the Second Schedule of
the Constitution (Ninth Amend-
ment) Act.”

The motion was negatived.

Mr. Speaker: Are there any other
amendments?

.Shri N. C. Chatterjee: Nos. 114, 118
and 116.

Mr. Speaker: The question is:
Page 11, line 7—

for “President may, by order”
substitute “Parliament may, by law™.

The motion was negatived.
Mr. Speaker: The question is:
Page 11—
after line 14, insert:

“(1A) With respect to the State
+ of Punjab provision may be made
for the establishment of two or
more separate Development
Boards for the different regions
and for the equitable allocation
of funds for developmental ex-
penditure over these regions, and
also for an equitable arrangement
providing adequate facilities for
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the development of Hindi and for
technical and vocational educa-
tion subject to the requirements
of the State as a whole.”

The motion was negatived.
Mr, Speaker: The question is:
Page 11, line 16—
for ‘President may by order”

substitute “Parliament may by law”.

The miotion was negatived.

Mr. Speaker: 1 will now put all the
other amendents to Clause 22 to the

vote of the House.

The gquestion is:
Page 11—
for lines 6 to 14, substitutes:

“371. (1) Notwithstanding any-
thing in this Constitution, the
Parliament may, by law, with res-
pect to any State provide for the
constitution and functions of re-
gional committees for the protec-
tion and safeguard of the rights
and special privileges of any lin-
guistic minority and the tribal
people and their well-being and
may authorise the President to
make such modifications in the
rules of the business of the Gov-
ernment of the State and in the
rules of procedure of the Legisla-
tive Assembly of the State and
for any special responsibility of
the Governor in order to secure
the proper functioning of the re-
gional committees”.

The motion was negatived.
Mr. Speaker: The question is.
Page 11, line 8—
omit “or Punjab”

The motion was negatived.
Mr. Speaker: The question is:
Page 11, line 13—
for “Governor” substitute “Central

Government”

The motion was negatived.
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Mr. Speaker: The question is:
Page 11—
after line 14, add:

“Provided that for the more
convenient transaction of the busi-
ness of Punjab Government with-
regard to the regional committees,
the Punjab State shall be divided
into three regions, viz, the Pun-
jabi-speaking  (western), the-
Plains Hindi-speaking (southern)
and the Himalayan Hindi-speak-
ing (morth-eastern) regions.

The demarcation of these re-
gions will be done in consultation
with the State Government and
the wishes of the inhabitants of
the areas concerned.”

The motion was negatived.
Mr, Speaker: The guestion is:
Page 11—
after line 32, add:

“(3) Notwithstanding anything.
in this Constitution, the President
may by order made with respect
to the State of Punjab, provide
for any special responsibility of
the Government for—

(a) the establishment of a special’
development board for the Hima-
layan Hindi speaking (north-eas-
tern) region of the State, with a
provision that a report of the
working of the board will be-
placed each year before the State
Legislative Assembly;

(b) the special allocation of
funds for the developmental ex-
penditure over this region, by the
Central Government over and
above the equitable allocation of
funds by the State Government,
for a minimum period of ten years:
or for a longer period; and

(c) an equitable arrangement
providing adequate facilities for
technical education and vocational
training and adequate opportuni-
ties for employment in services.
under the control of the State
Government.”

The motion was negatived.

6o30-
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Mr. Speaker: The question is:
That in the amendment proposed by

Shri Hem Raj, printed as No. 83 in
List No. 9 of amendments—

-

in the proposed clause (3), for
“the Government” occurring for the
first time, substitute “the Governor”.

6 SEPTEMBER 1956 (Ninth Amendment)

Bill
(b) the equitable allocation of
funds for developmental expendi-
ture over these regions subject to -
the requirements of the State as
a whole; and

(e) an equitable arrangement
providing adequate facilities for
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The miotion was negatived.

‘Mr. Bpeaker: The question is:
Page 11—
after line 32, edd:

“(3) Notwithstanding anything
in this Constitution, the President
may by order made with respect
4o the State of Uttar Pradesh, pro-
~vide for any special responsibility
«©f the Government for—

(a) the establishment of a Spe-
«cial, Development Board for the
five Himalayan districts of the
State, viz, Dehradun, Tehri-Garh-
wal, Garhwal, Almora and Naini
“Tal, which may be grouped under
common name ‘Uttarakhand’ with
a provision that a report of the
working of the Board will be
placed each year before the State
Legislative Assembly; and

(b) the special allocation ol
funds for the developmental ex-
penditure for this region by the
Central Government over and
above the allocation of funds by
the State Government.”

The motion was negatived.
‘Mr. Speaker: The question is:
Page 11—
for lines 6 to 32, substitute:

“37]. The Parliament may by’

law made with respect to the
States of Andhra Pradesh, Punjab
and Bombay provide for any
special responsibility of the
«Governor for—

(a) the establishment of sepa-
rate development boards for
different regions with the provi-
sion that a report on the working
of each of these boards will be
placed each year before the State
Legislative Assembly;

the technical education and voca-
tional training and adequate
opportunities for employment in
services under the control of the
State Government in respect of
all regions subject to the require-
ment of the State as a whole.”

The motion was negatived.
Mr. Speaker: The question is:
Page 11—
{i) line 6, omit “Notwi‘_th.standinz
anything in this Constitution™; and
(ii) line 15, omit “Notwithstanding
anything in this Constitution”. ~
The motion was negatived.
Mr. Speaker: The question is:

Page 11, lines 6 and 7—
for “the President may, by order”
substitute:
“the Parliament may, by law.”

The motion was negatived.

Mr. Speaker: There are no other
amendments. Clause 22A is not press-
ed by Pandit Thakur Das Bhargava.

This group of clauses is over and
now let us go to the last group con-
sisting of the other clauses and the
Schedule.

Clauses 23, 24, 26 to 29, the Schedule
and eclamse 1

Mr. Speaker: The selected amend-
ments to clauses 23, 24, the Schedule
and clause 1 are as follows:

Clause 23—132 (Govt), 179.
Clause 24204, 205, 183 (Govt.),
Q.

The Schedule—79, 134 _(Govt),
135 (Govt.), 184 (Govt.); 80, 136
(Govt), 185 (Gowt).
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[Mr, Speaker] Shri C. R. Narasimhan: I beg to
Second Schedule (New)—58, 81, move:
123, 124, Page 12—

Clause 1—212
(Govt.), 62, 38.

These have been indicated by Mem-
bers to be moved, subject to their
being otherwise admissible.

Clause 23— (Insertion of new article
372A)

Pandit G. B. Pant: Sir, I beg to
move:

(Govt), 128

Page 11, line 40—

for “October” substitute “Novem-
ber”.

Shri Eamath: Sir, I beg to move:

Page 12,—
. after line 6, insert—

‘(1A) Every such order shall,
befove promulgation, bhe laid
before both Houses of Parliament.”

Clapse 24 — (Insertion of new article
378A)

Shri C. B. Narasimhan: Sir, I beg
to move:

(1Y Page 12, lines 14 to 16—

for “existing at the date of com-
mencement of the Constitution (Ninth
Amendment) Act, 1956” substitute:

“gg constituted under the pro-
visions of sections 28 and 29 of
the States Reorganisation Act,
1956."

(ii) Page 12, line 17—

for “five years and six months from
that date” substitute:

“five years from the date
referred to in the said section 20",

Pandit G. B. Pant: Sir, I beg to
move:

l’m 12, line 17—

for “six months” aubstmr.te “fve
months”.

after line 19, odd:

“Provided that this shall not
affect the provision in section 29
of the States Reorganisation Act,
1956 relating to the elections to:
fill the seats allotted to the
assembly constituencies into which
the transferred territory eof the
former State of Hyderabad is
divided.”

The Schedule
Shri Anandchand: I beg to move:

Page 14—

for lines 18 and 19, substitute:

‘Article 3.—(a) For part (a), sub-
stitute—

“,3) form a new State by sepa-
ration of territory from any State
or by uniting two or more States
or parts of States or by uniting
any Union territory to any State
or part of any Staie;”

(b) In the proviso, omit “speci-
fied in Part A or Part B of the
First Schedule”.’

Pandit G. B. Pant: I beg to move:
(i) Page 14—

after line 18, ingert:

‘Article 16.—In clause (3) for
“under any State specified in the
First Schedule or any local or
other authority within its terri-
tory, any requirement as to resi-
dence within that State” substi-
tute—

“under the Government of, or
any local or other authority
within, a State or Union terri-
tory, any requirement as to resi-
dence within that Stute or Jnics
territory™.’

(ii) Page 15—
after line 1, insert:

‘Article 217.—In sub-clause (b)
of clause (2), omit “in any State
ipeetﬂed in the First

b
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Shri Datar: I beg to move:
‘Page 16—
after line 11, insert:

‘Article 304—In clause (a),

after “other States”, insert “or the
Union territories”.

Shri Anandchand: I beg to move:

Page 16—
after line 30, insert:

‘Article 330.—In clause (2),
after “State” wherever it occurs,
ingsert “or Union territory”.
Pandit G. B. Pant: I beg to move:

Page 17—
after line 13, insert:

‘Article 362.—Omit “clause (1)
of”.’

Shri Datar: I beg to move:

Page 18—

(i) line 2, for *“Part VIII” sub-
stitute “article 240”; and

(ii) line 8, for “Union terri-
tory"” substitute “Union territory
specified in that article.”

New Second Schedule

Pandit Thakur Das Bhargava: I
beg to move:

(i) Page 18—
after line 31, add:

“AN OUTLINE OF THE SCHEME
FOR REGIONAL COMMITTEES IN
THE PUNJAB STATE

1. There shall be one legislature for
the whole of the reorganised State of
the Punjab, which will be the sole
law-making body for the entire
State, and there shall be one Governor
for the State, aided and advised by a
Council of Ministers responsible to
the State Assembly for the entire
fleld of administration.

2. For the more convenient trans-
action of the business of Government
with regard to some specified matters,
the State shall be divided into two
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regions, namely, the Punjabi-speak-

ing and the Hindi-speaking regions.

3. For each region there shall be a
Regional Committee of the State
Assembly consisting of the members
of the State Assembly belonging to
each region including the Ministers-
from that region but not including-
the Chief Minister.

4. Legislation relating to specified’
matters shall be referred to the-
Regional Committees. In respect of

- specified matters proposals may also

be made by the Regional Committees
to the State Governments for legisla-
tion or with regard to questions of”
general policy not involving any
financial commitments other than
expenditure of routine and incidental’
character.

5. The advice tendered by the
Regional Committees shall normally
be accepted by the Government and
the State Legislature. In case of
difference of opinion, reference shall’
be made to the Governor whose devi—
sion will be final and binding.

6. The regional committees shall
deal with the following matters:

(i) Development and economic
planning, within the framework of
the general development plans
and policies formulated by the
State Legislature;

(ii) Local Self-Government,
that is to say, the constitutional’
poyers of municipal corporations,
improvement trusts, distriet
boards and other local authori-
ties for the purpose of local self-
government or village adminis--
tration including P_-nchnyats;

(iii) Public Health and sanita--
tion, Local hospitals and dis-
pensaries;

(iv) Primary and secondary”
education;

(v) Agriculture;

(vi) Cottage and small-scale-
industries; _

(vii) Preservation, protection:
and improvement of . stock and'
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prevention of animal diseases,
veterinary training and practice;

(viii) Pounds and prevention of
.cattle trespass;

(ix) Protection of wild animals

.and birds;

(x) Fisheries;

(xi) Inng and Inn-keepers.

(xii) Markets and fairs;

(xiii) Cooperative societies; and

(xiv) Charities and charitable
institutions, charitable and reli-
gious endowments and religious
institutions.

7. Provision shall be made under
-the appropriate Central statute to
empower the President to constitute
‘regional committees and to make pro-
vision in the rules of business of
“Government and the rules of proce-
dure of the Legislative Assembly in
order to give effect to the arrange-
ments outlined in the preceding para-
graphs. The provisions made in the
rules of business and procedure for
‘the proper functioning of regional
<committees shall not be altered with-
-out the approval of the President.

8. The demarcation of the Hindi
and Punjabi regions in the Punjab
State shall be done in consultation
with the State Government and the
other interests concerned.

9. The official language of each
region shall, at the district level and
‘below, be the respective regional
language.

10. The State shall be bi-lingual
recognising both Punjabi (in Gur-
mukhi seript) and Hindi (in Devnagri
:script) as the official languages of the
State. ’

11, The Punjab Government shall
«£stablish two separate departments
for developing Punjabi and Hindi
‘languages, -

12. The general safeguards proposed
Hor linguistic minorities will be appli-
«caple to the State of ,Punjab like
«other States. )
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13. Special safeguards for the Hindi
speaking Region.—(1) It shall be the-
special responsibility of the Punjab
State to develop the Hindi speaking
region and bring it in line with the
Punjabi-speaking region within a
period of five years in all matters of
social, political and economic progress
by giving weightage in employment
in public services and representation
in legislature and local bodies, provi-
sion for increased allotment of water
and power, allocation of sufficient
amount of funds for establishment of
cottage and other industries, special
grants for increased communication
facilities and full opportunities for
spreading education of all “kinds
including technical and vocational
training.

(2) For the efficient discharge of
the special responsibility mentioned
in the preceding sub-paragraph and
generally providing for the social and
economic needs of the Hindi speak-
ing region a special Board consisting
of one member of the Planning Com-
mission appointed by the Central
Government as its President, the
Chief Minister of the State, one
Minister from the Hindi speaking
region, and if he is not the Develop-
ment Minister of the State, the Deve-
lopment Minister of the State, shall
be constituted. It shall be the duty
of the Board to arrange for neces-
sary funds, ways and means and to
suggest schemes, measures and pro-
grammes of work and to lock to the
speedy implementation of the same.

(3) The Governor of the Punjab
State shall report to the President
after every two years about the pro-
gress .and implementation of the
general and special safeguards pro-
vided in this Act for the Hindi
speaking region and the President
shall, by such directions as he con-
siders proper, secure the due fulfll-
ment of the general and special safe-
guards mentioned in the Constitution
or the Act or any other law.

14. (1) Two separate Development
Boards one each for the Hindi and
Punjabi speaking region shall be



6039 Cons\ti:utt’on

established and the report of the
-working of each of these Boards shall
be placed each year before the Legis-
lative Assembly of the State.

(2) Apart from special allocation
-of funds for purposes of special deve-
‘lopment for the Hindi speaking
‘region, equitable allocation of funds
tor development expenditure for these
-two regions for every year shall also
‘be made separately.”

(ii) That in the amendment pro-
-posed by me printed as No. 58 in List
No. 6 of amendments—

in the proposed paragraph No. §
for “the Governor” substitute—

“the Central Government".

Shri Bahadur Singh = (Ferozepur-
“Ludhiana—Reserved—Sch. Castes): I
Pbeg to move:

(i) That in the amendment pro-
posed by Pandit Thakur Das Bhargava,
-printed as No. 58 in List No. 6 of
amendments—

after paragraph No. 8, insert—

“gA. The Sachar formula will
continue to operate in the area
comprised in the existing Punjab
State, and in the area now com-
prised in the Pepsu State. The
existing arrangements will con-
tinue until they are replaced or
altered by agreement later.”

(ii) That in the amendment pro-
posed by Pandit Thakur Das Bhargava,
printed as No. 58 in List No. & of
amendments:

after paragraph No. 12, insert:

“12A. In accordance with and in
furtherance of its policy to pro-
mote the growth of all regional
languages, the Central Govern-
ment will encourage the develop-
ment of the Punjabi language.”

Clause 1— (Short title and

Commencement).

<hri B. N. Data: I beg to move:
Page 1, line 3—
for *“Ninth" substitute “Seventh”.
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Pandit G. B. Pant: I beg to move:

Page 1, line 5,

for “October”

f substitute
“November”.

Shri R. D. Misra (Bulandshahr
Distt.): My amendment No. 62 is the
same as No. 125 moved by Pandit
Pant.

Shri C. B. Narasimhan: I beg

move:
Page 1, after line 5, add:

“(8) The provisions of this Aot
shall have' retrospective effect in
so far as it may be required for
the constitutional validity of any
of the provisions of the States
Reorganisation Act, 1956.”

Mr. Speaker: These amendments
are now before the House. Now, the
discussion may proceed.

Shri Anandchand: My amendment
80 is about article 330. 1 had written
to the hon. Minister in the Ministry
of Home Affairs. I think there is a
lacuna. Unless we make this amend-
ment and insert Union Territories we
could not make the reservations for
the Scheduled Castes. I think this is
an inadvertant omission. It is in the
Schedule. I have said that article 330
may include Union territory also.

Mr. Speaker: 1 think the hon.
Minister is accepting this.

Shri Datar: Yes.

Shri C. R. Narasimhan: My amend-
ments are 204 and 205. The Govern-
ment is likely to accept these amend-
ments. I have suggested these amend-
ments to avoid a conflict. As the
Constitution Amendment Act comes
into force later than the ' States
Reorganisation Act, its provisions are
bound to prevail over those of the
States Reorganisation Act wherever
they may be conflicting. As the draft
stands. now, the entire Hyderabad
Legislature as it exists at the moment
when the Constitution Amendment
Act comes into force will continue for
a period of 5} years without any
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election. The provision in section 31
of the States Reorganisation Act
regarding the election of the members
from Hyderabad may then become
ultra vires. The proviso suggested is
by way of abundant caution.

Shri Datar: Government's amend-
ments are Nos. 134, 135 and 136.
Amendment No. 80 is being accepted
by Government. Amendment No. 159
of Shri Shree Narayan Das, with
some slight change, is being accepted
also. Then there are Government
amendments Nos. 184 and 185.

So far as Shri Shree Narayan Das's
amendment is concerned, Govern~
ment is accepting it with a slight
verbal variation, as follows:

Article 143.—In clause (2)---
(a) omit “clause (i) of”; and
{(b) for “said clause” substitute
“said proviso”.
These are all the amendments.

Mr. Speaker: Let Shri Shree
Narayan Das move his amendment.

Shri Shree Narayan Das: Sir, I beg
to move:
Page 14—
after line 33, insert:
‘Article 143—In clause (2)—
(a) omit “clause (i) of”; and

(b) for “clause” occurring for
the second time, substitute *‘pro-

‘yiso”.)!

Mr. Speaker: The question is:
Page 16—

after line 30, insert:

‘Article 330—In clause (2),
after “State” wherever it occurs,
ingert “or Union territory”.

The motion was adopted.
Shri Datar: There is clause 24.

Mr. Speaker: We are getting
through the amendments ficst.
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Shri Datar: There are two amend-
ments to clause 24, Nos. 204 and 205.

Mr. Speaker: 1 have noted every
one of them. If any hon. Minister or
Member feels that I have omitted
anything, they can bring it to my
notice.

I see that amendments Nos. 204 and
205 have been moved by Shri Nara-
simhan. I myself had a doubt whether
there will be an election in Telangana
or not. When I read the language
here, it appeared as if even for
Teldngana there will not be an elec-
tion in 1957, Is it so? The language
is capable of that meaning.

Dr. Rama Rao (Kakinada): As it is,
it is clear that there will be no elec-
tion for Telangana and for the whole
of Andhra Pradesh.

Mr. Speaker: The whole of Andhra
Pradesh should include Telangana.
For five years, there will be no elec-
tion there. Is it so?

Shri Datar: The necessary provi-
sion has been made in the States
Reorganisation Act.

Shri C. E. Narasimhan: My amend-
ment safeguards the States Reorgani-
sation Act against the Constitution.

Pandit G. B. Pant: It only says
that after the formation of Andhra
Pradesh, that State will continue as
such for five years and six months.

Mr. Speaker: On the date on which
Andhra Pradesh comes into-being, the
Telengana members today will become
members of Andhra Pradesh Assemb-
1y. Therefore, they will continue for
another five years without interrup-
tion, without any trouble, although
they have already enjoyed a term
of four years and nine months or
eight months.

Shri Datar: That is the reason why
a reference is being made to sec-
tlons 28 and 29 of the States Reorgu-
nisation Act.

Mr. Speaker: If the hon, Minister
is satisfled, I am satisfled.
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Skri K. K. Basu: This forms part of
the Constitution. Whatever might be
contained in the States Reorganisation
Act, the election in Andhra Pradesh
will be conducted according to the
provisions - of article 378A. As you
have rightly said, Sir, on 2nd
November the Leglslatwe Assembly of
Andhra Pradesh includes the mem-
bers of the existing Andhra State and
also members of the Telengana part.
On 1st November this comes into
being. On 2nd November, what is the
Assembly of Andhra Pradesh? It
includes members of the Telengana
part also. In the margin it is ‘Andhra’
but they have adopted the words
‘Andhra Pradesh’ in the body, which
means the whole of Andhra Pradesh,
that is including the present Andhra
and the Telengana part. So there is
bound to be confusion.

Shri C. R. Narasimhan: Not arter
accepting my amendments.

Mr., Speaker: The amendments of
Mr. Narasimhan, Nos. 204 and 205
make it clear. By his amendment No.
204, for the words “existing at the
date of commencement of the Consti-
tution (Ninth Amendment) Act, 1956”

he wants tg substitute “as constituted:

under the provisions of section 28 and
29 of the States Reorganisation Act,
1956." Under these sections the Telen-
gana members will become members
of the Pradesh and then they will
also undergo elections later on.

Bhri Datar: The election is irrespec-
tive of Telengana. That is under the
States Reorganisation Act. And then,
what is done is the period is fixed,
and that period is not from the ap-
pointed day but the date after the elec-
tion is held. So, both should be read
together,

Mr. Spezker: Therefore, shose amend.
ments, that is Nos. 204 and 205, refer-
ring to the States Reorganisation Act
and to sections 28 and 29 thereof make
it clear. Very well. I shall now put
these two amendments (204 and 205)
to clause 24 to vote.
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The question isa:
Page 12, lines 14 to 16—
for “existing at the date of com-
mencement of the Constitution.
(Ninth Amendment) Act, 1956” sub-
stitute:

“as constituted under the pro-
visions of sections 28 and 29 of the
States Reorganisation Act, 1956".

The motion was adopted.

Mr. Speaker: The question is:
Page 12, line 17—
for “five years and six months from
that date” substitute:
“five years from the date refer-
red to in the said section 29”.

The tion was adopted
Mr. Speaker: In view of the adoption
of amendment No. 205 it is not weces-
sary to put amendment No. 133 to the
vote.

Now 1 shall put Government amend-
ment No. 132 to clause 23.

The question is:
Page 11, line 40—
for “October” substitute “Novem-
ber”.
The motion was adopted.

Mr. Speaker: I shall now put Gov-
ernment Amendments 134, 135 and
136 to the Schedule to vote. The first
is No, 134. '

The question is:

Page 14—

after line 18, insert:

‘Article 16—In  clause (3) for
“under. any State specified in the
First Schedule or any local or other
authority within its territory, any re-
quirement as to residence within that
State” substitute:

“under the Government of, or
any local or other authority with-
in, a State or Union territory, any
requirement as to residence with-
in that State or Union territery”.

The motion was adopted.
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Mr. Speaker: Now I shall put amend-
ments Nos. 135 and 136.

\
The guestion is:

. Page 15—

after line 1, insert:

‘Article 217.—In sub-clause (b) of
clause (2), omit “in any State speci-
fied in the First Schedule”’

The motion was adopted.

Mr. Speaker: The guestion is:

Page 17—

after line 13, insert:

‘Article 362—Omit “clause (1)
of"!
The motion was adopted.

-Mr. Speaker: The next is Shri Shree
‘Narayan Das’s amendment, No. 159,

The hon. Minister has an amendment
to that. What is his amendment?

Shri Datar: Amendment No. 158 by
Shri Shree Narayan Das may be
accepted subject to this slight change.

I beg to move: '

In amendment No. 139 by Shri
Shree Narayan Das, for part (b)
substitute:

‘(b) for “said

“said proviso".'

clause™ substitute

Mr. Speaker: I shall put to the vote
of the House amendment of Shri
Datar to the amendment No, 159 of
Shri Shree Narayan Das.

The question is:
In amendment 159, by Shri Shree
Narayan Das, for part (b) substitute:
‘{b) for “said clause” substitute
“said proviso”.
The motion was adopted.

Mr. Spezker: There are two other
amendments—Nos. 184 and 185.

The question is:
Page 16—
after line 11, inseri:

‘Article 304—In czuse (a),
affer “other States”, imsert “or the
Union territories”.’

The motion wa.s adopted.
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Mr. Speaker: The question is:
Page 18—

(i) line 2, for “Part VIII” substi-
tute “article 240"; and

(iiy line 3, for “Union territory”
substitute “Union territory specified
in that article”.

The motion was adopted.

Mr. Speaker: 1 will now put the
amendment of Shri Shree Narayan
Das, as amended by Shri Datar’s
amendment. {o the vote of the House.
The question is:

Page 14—
after line 33, insert:

‘Article 143.—In clause (2)—

(a) omit “clause (i) of’; and

(by for “said clause”, substitiute
“said proviso”.

The motien was adopted.

Mr. Speaker: Before we take up
clause 1, the Enacting Formula and
the Title, we may perhaps dispose of
the other clauses. Shall I put them
one by one or in one group?

Shri Kamath: Sir, 1 would like to
raise a point of order, I do so with
considerable reluctance but T am im-
pelled by my anxiety—and I am sure
you are more anxious than 1 am—to
see that so far as the Constitution
(Amendment) Bill is concerned the
Rules of Procedure are strictly observ-
ed. I would invite your close atten-
{ion to rule 126 read with rule 167;
or, rather rule 167 read with rule 128.
Rule 126(2) reads as follows:

“The Speaker may, if he thinks
fit, put as one question group of
clauses to which no amendments
have been moved.”

Provided there are no amendments
moved to them, it can be done.

Rule 167, which we have amended
recently, may also be read. What did
that empewyr you to do? That em-
powers you to put those clauses, to
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which no amendments have been
moved, together, as a group. When
smendments are moved to a particular
clause, I think the Rules of Procedure
debar you, unfortunately, from
putting those clauses as a group. And
what applies to ordinary Bills, applies
more strongly, a fortiori, t o Bills
amending the Constitution. Even the
amended rule makes it impossible to
put all the amended clauses together,
as a group....
Mr. Speaker: 1 follow.

Pandit Thakor Das Bhargava; What
is against adopting these?

Why cannot they be adoptgd to-
gether?

Shri Kamath: The rules stand in
the way.

Mr. Speaker: Rule 126 relate: gen-
erally to Bills and amendments. There
is a special chapter, Chapter XII re-
lating to Bills seeking to amend the
Constitution. There, in rule 167 it is
said: R

“Provided that the Speaker may,
with the concurrence of the
House, put clauses or schedules
together to the vote of the House
in which case the result of the
voting shall be taken as applicable
to each clause or schedule sepa-
rately and so indicated in the pro-
ceedings.”

The hon. Member knows that wher-
ever there is a special provision ft
over-rules the general provision. It is
also stated in rule 171:

“In all other respects, the pro-
cedure laid down in these rules
with respect to other Bills shall
apply.”

Shri Kamath: May I submit, Sir,
again, in the special provision under
_rule 167 there is difference in 1tne
language, difference in the wording
between the first part and the pro-
viso. The first part, how does it read?
It reads thus:

“Each ¢ mse or schedule, or
clause or  #ypedule as amended..”
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That we can understand. But the
proviso refers to clauses or schedules
only. It does not say ‘“clauses or
schedules as amended”. That provi-
sion is not here. Therefore, where a
clause is amended this provision can-
not apply. The first part refers to
clauses or schedules as amended but
the proviso refers only to clauses or
chedules and not cl or schedules
as amended. That is the difficulty
that our rules pose before us.

Mr Speaker: I do not find “clauses
or schedules as amended” in the pro-
viso, There can be a doubt, but there
is alsn, as the hon. Member knows,
what is known as Stare decisis; that
is, we have been adopting a particular
course, interpreting a- particular rule
in a particular manner. That will con-
tinué, After all, these are rules of pro-
cedure and not substantive rules laid
down creating rights or removing
rights. Under those circumstances, on
a prior occasion we oput the clauses
together and we shall put them to-
gether now also.

Shri Kamath: Two wionss do not
make a right.

Mr. Speaker: We very often make a
right so far as procedure is concern-
ed. Now, we have passed clause 25
yesterday along with clauses 11 tg 16.
Now I will put the rest“to the vote
of the House.

Shri Kamath: The clauses may be
put together, and then the Schedule
may be put. All the clauses and the
Schedule cannot be grouped together
and put.

Mr. Speaxer: They can also be
grouped together under the rules.

Shri Kamath: The rule says “Claus-
es or Schedules”. .

Mr, Speaker: But there are the
words “Provided that the Speaker may
put the clauses or Schedules to-
gether”. - In this context “or" means
“and”.

116.
vote
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Shri Kamath: Then, I have no ob-
jection. I only pointed out the diffi-
culty. The rules may be amended at
the next sitting of the Rules Com-
mitee.

Mr. Speaker: Before 1 put the ques-
tion, 1 may, in case there are any
amendments that have not been dis-
posed of, put all of them to the vote.

The question is:

Page 12—

after line 6, insert:

“(1A) Every such order shall,
before promulgation, be laid
before both Houses of Parliament.”

The miotion was negatived.

Mr. Speaker: The question is:

Page 12—

after line 19, add:

“Provided thnt_ this shall mnot
affect the provision in section 29
of the States Reorganisation Act,
1956 relsting to the elections to
flll the seats allotted to the as-
sembly constituencies into which
the transferred territory of the
former State of Hyderabad is
divided.” -

The motion was negatived.

Mr. Speaker: The question is:

Page 14—

for li.ne; 18§ and 19, substitute:

‘Article 3.—(a) For part (a),
substitute: ,

“(a) form a new State by

separation of territory from any

State or by uniting two or more

States or parts of States or by

upiting any Union territory to

any State or part of any State;”

(b) In the proviso, omit

“gpecified in Part A or Part B

of the First Schedule”.’

The miotion was negatived.

Mr. Speaker: The question is:

That in the amendment proposed by
Pandit Thakur Das Bhargava printed
as No. 58 in List No. 6 of amend-
ments—

in the proposed paragraph No. § for
“the Goveruw™ substitute:

6 SEPTEMBER 1956

(Ninth Amendment)
Bill
“the Central Government”
The miotion was negatived.
Mr, Speaker: The question is:
That in the amendment propgsed by
Pandit Thakur Das Bhargava, printed
as No. 58 in List No. 6 of amend-
ments—
after paragraph No. B, insert:

“8A. The Sachar formula will
continue tp operate in the &rea
comprised in the existing Punjab
State, and in the area now com-
prised in the Pepsu State. The ex.
isting arrangements will continue
until they are replaced or altered
by agreement later.”
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The motion was negatived.
Mr. Speaker: The question is:

That in the amendment proposed by
Pandit Thakur Das Bhargava, print-
ed as No. 58 in List No. 6 of amend-
ments—

after paragraph No. 12, insert:

“12A. In accordance with and in
furtherance of its pelicy to pro-
mote the growth of all regional
languages, the Central Govern-
ment will encourage the develop-
ment of the Punjabi language.”

The motion was negatived.
Mr. Speaker: The question is:
Page 18—

after line 31, add: —

“AN OUTLINE OF THE SCHEME
FOR REGIONAL COMMITTEES IN
THE PUNJAB STATE

1. There shall be one legislature
for the whole of the wreorganised
State of the Punjab, which will be
the sole law-making body for the en-
tire State, and there shall be one
Governor for the State, aided and ad-
vised by a Council of Ministers
responsible tuo the State Assembly
for the entire fleld of administration,

2. For the more c)r.venient transac-
tion of the business of Government
with regard to some specified
matters, the State shall be divided
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into two regions, namely, the Punjabi-
speaking and the Hindi-speaking
regions,

3. For each region there shall be
a Regional Committee of the State
Assembly consisting of the members
of the State Assembly belonging to
each region including the Ministers
from that region but not including
the Chief Minister.

4. Legislation relating to specified
matters shall be referred to the
Regional Committees. In respect of
specified matters proposals may also
oe made by the Regional Committees
1o the State Governments for legisla-
tion or with regard to questions of
general policy not involving any
financial commitments other than ex-
penditure of routine and incidental
character.

5. The advice tendered by the
Regional Committees shall normally
‘be accepted by the Government and
the State -Legislature, In case of
-difference of opinion, reference shall
be made to the Governor whose deci-
sjon will be flnal and binding.

8. The regional committees shall
deal with the following matters:

(i) Development and economic
‘planning, within the framework of
the general development plang and
policies formulated by the State
Legislature;

(ii) Local Self-Government, that
is to say, the comstitutioral powers
-of municipal corperations, improve-
ment trusts, district boards and
other local authorities for the pur-
poses of local self-government or
village administration including
Panchayats; -

(ili) Public Health and sanitation;
Local hospitals and dispensaries;

(iv) Primary and secondary edu-
<ation;

) Agriculture;

6 SEPTEMBER 1956 (Ninth Amendment) 6052

(vi) Cottage and small-scale in-
dustries;

(vii) Preservation, protection and
improvement of stock and preven-
tion of animal diseases, vetertnary
training and practice;

(viii) Pounds
cattle trespass;

(ix) Protection of wild animals
and birds;

(x) Fisheries;

(xi) Inns and Inn-keepers;

(xil) Markets and fairs;

(xiii) Cooperative socleties; and

(xiv) Charities and charitable
institutions, charitable and religious
endowments and religious institu-
tions,

7. Provision shall be made under the
appropriate Central statute to em-
power the President to constitute
regional committees and to make pro-
vision in the rules of business of
Government and the rules of proce-
dure of the Legislative Assembly in
order to give effect to the arrange-
ments outlined in the preceding
paragraphs. The provisions made in
the ruleg of business and procedure
for the proper functioning of regional
committees shall not be altered with-
dut the approval of the President.

8. The demarcation of the Hindi and
Punjabi regiong in the Punjab State
shall be done in consultation with the
State Government and the other
interests concerned.

and prevention of

8. The official language of each
region shall, at the district level and
below, be the respective regional
language.

10. The State shall be bi-lingual re-
cognising both Punjabi (in Gurmukhi
script) and Hindi (in Devnagri script)
as the official languages of the State.

11. The Punjab Government shall
establish two separate departments
for developing Puujabi and Hindi
languages.
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12. The general safeguards proposed
for linguistic minorities will be ap-
plicable to the State of Punjnb like
other States.

13. Special safeguards for the Hindi
speaking region.—(1) It shall be the
special responsibility of the Punjab
State to develop the Hindi-speaking
region and bring it in line with the
Punjabi-speaking region within a
period of five years in all matters of

_ social, political and economic pro-
gress by giving weightage in employ-
ment in public services and representa-
tion in legislature and local bodies,
provision for increased allotment of
water and power, allocation of suffi-
cient amount of funds for establish-
ment of cottage and other industries,
special grants for increased communi-
cation facilities and full oppportu-
nities for spreading education of all
kinds including technical and wvoca-
tional training.

(2) For the efficient discharge of
the special responsibility mentioned in
the preceding sub-paragraph and
generally providing for the social and
economic needs of the Hindi-speaking
region a special Board consisting of
one member of the Planning Commis-
sion appointed by the Central Govern-
ment as its President, the Chief
Minister of the State, one Minister
from the Hindi-speaking region, and

"if-he is not the Development Minister
‘of the State, the Development Minis-
“ter of the State, shall be constituted.
It shall be the duty of the Board to
arrange for necessary funds, ways and
means and to suggest schemes,
measures and programmes of work
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and to look to the speedy implementa-
tion of the same.

(3) The Governor of the Punjab-
State shall réport to the President
after every two years about the pro-
gress and implementation of the
general and special safeguards provid-
ed in this Act for the Hindi-speaking.
region and the President shall, by
such directions as he considers proper,
secure the due fulfilment of the
general and special safeguards men-
tioned in the Constitution er the Act
or any other law.

14, (1) Two separater Development
Boards one each for the Hindi and
Punjabi speaking region shall be es-
tablished and the report of the work-
ing of each of these Boards shall be
placed each year before the Legisla-
tive Assembly of the State.

(2) Apart from Special allocation of’
funds for purposes of special develop-
ment for the Hindi-speaking region,
equitable allocation of funds for deve-
lopment expenditure for these two re-
giong for every year shall also be made
zeparately.”

The mrotion wus megatived.
Mr, Speaker: Now, the question is:

“That clause 17 as amended;
clause 18; clause 1% as amended;
clause 20; clauses 21, 22 and 23 as
amended; clauses 26, 27, 28 and 29;
and the Schedule as amended,
stand part of the Bill

The Lok Sabha divided®: Ayes: 324~
Noes:. Nil.
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Menon, Shri Damodare

- Minimata, Shrimati

Mishra, Shri Bibhuri
Mishra, Shri L. N.
Mishra, Shri Lokenath.
Mishrs, Shri M. P.
Mishrs, Shri 5. N.
Misra, Shn R. D.
Misrs, Shri S. P.
Mehiuddin Shri,
Moitrs, Shri M. K.
Mararka, Shri

More, Shri K. L.
Mudaliar, Shri C. R
Mukerier, Shri H. N..
Mukne, Shri Y. M.
Murthy, Shri B. 8.
Musafir, Giani G, 5.
Mushar, Shri
Muthukrishnan, Shri
Maidu, Shri N. R,
Nair, Shri C. K.
Nanda, Shri
Narasimham, Shri C. R.
‘MNakar, Shri P. S.
Nathwani, Shri N. P.
Nehsu, Shri Jawaharlsl
Nehru, Shrimati Shivrejvat
Nehru, Shrimati Uma
Nijalingappa, Shri
Pande, Shri B. D.
Pannalal, Shri

Parekh, Dr. J. N.
Parikh, Shri 5. G.
Parmar, Shri R. B
Pataskar, Shri

Patel, Shri B, K.

Patel, Shri Rajeshwar
Patel, Shrimati Maniben
Patil, Shri Kanavade
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Radha Raman, Shri
“Raghubir Sahai, Shri
Raghubir Singh, Ch.
Raghunath Singh, Shri
Raghuramaiah, Shri
Raj Bahadur, Shri
Rajabhej, Shri P.N.

" Ramachander, Dr. D.

Ramanand Shastri, Swami
" Ramananda Tirtha, Swami

Ramaseshaizh, Shri
Ramuswamy, Shri 5. V.
Rem Dass, Shri
Ram Krishan, Shri
Ram Saran, Shri
Ram Shankar Lal, Shri
. Ram Subhsg Singh, Dr.
Ranbir Siogh, Ch.
Randaman SinghShri
Rane, Shri
Runijit Singh, Shri
Rao, Dr. Rama
Rso, Shri P. Subba
. Rao, Shri Seshagiri
Razo, Shri T. B. Vittal
Raeut, Shri Bbola
Ray, Shri B. K.
Reddy, Shri B. Y.
Reddy, Shri Viswanatha
Rishang Keishing, Shri
Roy, Shri Bishwa Nath
Rup Narain, Shri

Sahaye, Shri Syamnaadan

. Sahu, Shri Rameshwar
Saigal, Sarder A. 5.
Saksena, Shri Mohanial

- Samanta, Shri 8. C.

Mr. Speaker: The
ried by a majority of the total mem-

motion is car-
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Sanganna, Shri
Sankarapandian, Shri
-Sarma, Shri D. N.
Sarmah, Shri Debeswar
Satish Chandra, Shri
Sen, Shri P. G.

Sen, Shrimati Sushama
Sewal, Shri A. R.
Shah, Shri C. C.

- Sheh, Shri Raichandbhai
Shah, Shrimati Kemlendu Mati

Shahnawaz Khan, Shri
Sharma, Pandit K. C.
Sharma, Shri D. C.
Sharma, Shri R. C.
Shastri, Shri Algu Rai
Shivananjeppa, Shri
Shobha Ram, Shri
Shriman Narayan, Shri
Shukla, Pandit B.
Siddenanjippa, Shon
Singh, Shri D. N.
Singh, Shri D. P.
Singh, Shri H. P.
Singh, Shri L, Jogeswar
Singh, Shri M. N.
Singh, Shri T. N.
Singhal, Shei . C.
Sinha, Dr. 5. N.
Sinhs, Shri A. P.
Sinha, Shri Anirudba

- Sinha, Shri B. P,

Sinha, Shri G. P.
Sinha, Shri Jhulan
Sinha, Shri K. P.

Sinha, Shri Nageshwur Prasad

SinPs, Shri S.
NOES
NIL

The motion was adopted.
clauses 26, 27, 28 and 29; and
Schedule, as amended, were added (o

bership of the House and by a majo-

rity of not less than two-thirds of the

Members present and voting.

« Clause 17,. as amended; clause 13;
clause 19, as amended; clause 20:
clauses 21, 22 and 23 as amended:

Division No. 1.., .

. A bdullabhai, Mulla
Abdus Sattar, Shri
Achal Singh, Seth
Achiot Ram, Lala
Achuthan, Shri
Agarswal, Shei H. L.
Agrawsl, 5h 1'M L
Ajit Singh, Shri

AYES

Akarpuri, Sardar

(Ninth Amendmcnt)

Bill
Sinha, Shri Satya Narain

Sinha, Shri Satyendra Naraysa
Sinha, Shrimati Tarkeshwari

Sinhasan Singh, Shri
Siva, Dr. Gangadhara
Snatak, Shri

Sodhia, Shri K. C.
Subrahmanyam, Shri T.
Subrumsris Chettiar, Shri
Sunder Lal, Shri

Suresh Chandra, Dr.
Suriya Prashad, Shri

Swaminadhan, Shrimati Ammu

Syed Mahmud, Dr.
Tandon, Shri
Telkikar, Shri
Tewari, Sardar R.B.S.
Thimmaish, Shri
Thomas, Shri A, M.
Tivary, Shri V. N.
Tiwari, Pandit B. L.
Tiwari, Shri R. §.
‘Tiwary, Pandit D. N.
Tripathi, Shri V. D.
Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva [Yat

Varoa, Shri B. B.
Venkataremasn, Shri
Verma, Shri B. R.
Verma, Shri

Vid yalankar, Shri AN.
Vyms, Shri Radhelal
‘Waghmare, Shui
Wilsoa, Shri ] M.
Wodeynr, Shri

the Bill.

Mr, Speaker: The question is:
“That clause 24, as amended,
stand part of the Bill".
The Lok Sabha divided: Ayes: 31i;
Noes: 16.

1642 P.M.

Babunath Singh, Shri
Badan Singh, Ch.
Relkrishnan, Shri
Balasubramaniam, Shr
Baldev Singh, Sardar
Balmiki, Shri
Banerijoe, Shri
Bansdlal, Shei
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Bargman, Shri
Barrow, Shri
Parupal, Shei P. L.
Basappa, Shri

Bhagat, Shri B. R.
‘Bhakt Darshan, Shri
Bharsti, Shri G. S.
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhatt, Shri C.

Bhawanji, Shri

‘Bheckha Bhai, Shri
Bhonsle, Shri J. K.
Bidari, Shri

‘Birbal Singh, Shri
Bogawat, Shri

Borker, Shrimati Anussyabui
Bose, Shri P. C.
Brajeshwer Prasad, Shri
‘Brohmo-Choudhuary, Shri
Chaliha, Shri Bimsiaprossd
Chandak, Shri
~Chandrasckhar, Shrimati
Charak, Th. Lakshman Singh
Chatterjee, Dr. Susilreanjan
‘Chararvedi, Shri
-Chaudhary, Shri G. L.
-Chavds, Shri

Chettiar, Shri Nagappa
Dabhi, Shri

Damodaran, Shri Netiur P.
Day, Dr. M. M.

Das, Shri K. K.

Das, Shri N. T.

Das, Shri Ram Dhani
Dav, Shri Ramananda
Das, Shri Shree Naraysa
Datar, Shri

Deb, Shri 8. C

Desai, Shri K. N.
Desai, Shri Khandubhai
D eshmukh, Dr. P. 5.
Ceahmukh, Shri K. G.
L esbpande, Shri G. H.
Dholakis, Shri
Dhulekar, Shri

Dhusiys, Shri

Digamber Singh, Shri
Diwsn, Shri R. 3.
Dube, Shri Mulchand
Dube, Shrl U, S.
Dubey, Shri R. G.
Dutt, Shri A. K.
Dwivedi, Shri D. P
Dwivedi, Shri M. L.
Bacharan, Shri [,
Bbencaer, Dr.
Elaysperurual, Shri
Fotadar, Pandit

Gadgil, Shri

Gam Malludors, Shri
Gandhi, Shri Pergee
HSandhi, Shri V. B,

Constitution
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Ganga Devi, Shrimati
Ganpati Ram, Sbri
Gautam, Shri C. D,
Ghose, Shr 5, M.
Giri, Shri V V.
Gohain, Shri

Gopi Ram, Shri
Gounder, Shri K. P
Gounder, Shri K. 5.
Govind Dass, Seth
Guha Shri A. C.
Hari Moban, Dr.
Hasda, Shri Subodh
Hazarika, Shri J. N.
Heda, Shri
Hembrom, Shri
Hem Rsj, Shri
Hukam Singh, Sardar
Hyder Husein, Ch
Ibrahim, Shri

Iqbal Singh, Sardar
Iyyunni, Shei C. R.
Juin, Shri A. P.
Jain, Shri N. 5.
Jajware, Shri
Jangde, Shri
Jatav-vir, Dr.

Jena, Shri K. C.

Joshi, Shri A, C

Joshi, Shri Jethalal

Joshi, Shri Krishnachatya
Joshi, Shri Liladhas
Joshi, Shri M. D.

Joshi, Shri N. L.

Joshi, Shrimati Subbmdia
Jwala Prmshad, She
Kajrolkar, Shri

Kazmi, Shri
Keshavaiengar, Shr:
Keskar, Dr.

Khan, Shri Sadath Al
Khedkar, Shri G. B
Khongmen, Shrimati
Kirolikar, Shri
Kottukappally, Shri
Krishna Chandra, Shr.
Krishnamachari, Shei T.
Kureet, Shri B. N.
Lskshmayys, Shri

Lal Singh, Sardar
Lasksr, Shri

Lotan Ram, Shri

(Ninth Amendment)
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Malvls, Shri B. N.
Malviys, Pandit C. N,
Malviys, Shri Motilsl
Mandsl, Dr. P.
Masuriya Din, Shn

Mehta, Shri Balwant Sinha
Menon, Shri Damodara
Minimats, Shrimati
Mishra, Shri Bibhuti

Mehru, Shri Jawabarisl
Mehru, Shrimati Shivrajvati
MNehru, Shrimati Uma
Nijaliogepps, Shri

Pande, Shri B. D.
Pannalsl, Shri
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Rapachander, Dr. D,
amanand Shastri, Swami

I rmananda Tirths, Swami
Rumaseshaish, Sbri

R spaswamy, Shri 5.V,
Rum Dass, Shri

Ram Krishma, Shri
Ram Saran, Shri

Ram Shankar Lal, Shri
Ram Subhag Singh, Dr.
Rrobir Singh, Ch.
Randaman Singh, Shri
Rane, Shri

Raniit Singh, hri

R, Shri P, Subba,

Reo, Shri Seslagiri
Rant, Shri Bbola

Rey, Shri BE,

R:ddy, Shri Viswanaths
Roy, Shri Bihwa Nath
Rop Narsin, Shri
Suhayn, Shri Sysmnandan
Sahu, Shri Rameshwar
Saigal, Sa~dar A.S,
Saksena, bri Mohanlal
Samante, Shri S.C.
Serguana,  bri

Sarkarzy andisn, Shri
Sarma, kri Debendra Nath
Sarrcak, Shri Debeswar
Sarieh Chandra, Shri
Ser, bri P.G.

S:1,3 yrimeti Sushama

Pasy, Shri K.K.

Bren Dun, Shri
Becvaraghasamy,  Shri
Chstieries, Shri Tushar
Dussratha Deb, Shri
Gurvpadaswamy, Shri M.S.

Mr. Speaker: The motion i carried
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Sewal, Shri AR.
Sheh, Shri C.C,
Shah, Shri Raichandbbai
Shah, Shrimati Kemlenda Mati
Shahnawsz Rhan; Shri
Sharma, Pandit K.C.
Sharma, Shri D.C.
Sharma, Shri R.C.
Shastri, Shri Algu Rai
Shivananjappa. Shri
“hobha Ram, Shri
Shriman Narayan, Shri
Shukls, Pandit B.
Siddananjappa, Shri
Sirgh, Shri D.N.
Singh, Shri D.P.
Singh, Shri H.P.
Singh, Shri L. Jogeswar
Simgh, Shri M.N.
Singh Shri T.N.
Simghal, Shri S.C.  *
Sinha, Dr. S.N.
Sinba, Shri AP,
Sinka, Shri Anirudha
inha, Shri B.P.
cinha, Shri G.P.
Sinha, Shri Jhulan
Sinha, Shri K.P.

Sinha, Shni §.
Sinha. Shri Sstya Narsyan
Sinba, Shri Satyendra Narsy

(Ninth Amendment)
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Sinhasan Singh, Shri

Siva, Tw. Gangadhara

Snatak, Shri

Sodhis, Shri K.C.

Subrshmanysm, Shri T.

Subramania Chettiar, Shri

Sonder Lal, Shri

Suresh Chandra, Dr.

Suriya Prashad, Shri

Swaminadhan, Shrimati Amons

Syed Mahmud, Dr.

Tandon, Shri

Telkikar, Shri

Tewari, Sardar, R.B.S.

Thimmaigh, Shri .

Thomas, Shri AM.

Tivary, Shri V.N.

Tiwari, Pandit, B.L.

Tiwari, Shri R.5.

‘Tiwary, Pandit, D.N.

Tripathi, Shri V.D.

Tragi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dt

Varma, Shri B.B,

Venkstaramam, Shri

Verroa, Shri B.R.

Verma, Shri Ramji

Vidyalankar, Shri A.N.

Wyas, Shri Radbelal,

Wilon, Shri LN

Wod Shri

Sinha, Shrimati Tarkeshwari
NOES
Kamath, Shri

Moitra, Shri M.K.
Mubkerjee, Shri HMN.
Mushar, Shri

Rao, Dr. Rama

The motion was adopted.

oy a majority of the total member-

thip of the House and by a majority
of not less than two-thirds of the

Members present and voting.

Clause 24, as amended, was added to

the Bill.

Mr. Speaker: Now clause 1.

The question is:

Page 1, line 5—

~_ for “October” substitute ‘“Novem-

ber”.

The motion was adopted.

"

Zaidi, Col.

Rao, Shri T.B.Vinal
Reddy, Shri B.Y.
Rishang Keishing,
Veersswamy, Shri
Waghmare, Shri

Shri

Mr, Speaker: The question is:
Page 1, line 3—
for “Ninth” substitute “Seventh™..

The motion war adopted.

Mr, Speaker: The questicn is:

Page 1—
after line 5, add.—
“(3) The provisions of this

Act shall have retrospective effect:
in so far as it may be required

for the constitutional validity of
any of the provisiong of the States

Reorganisation Act, 1956.

The miotion was negatived.
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Mr. Speaker: The guestion is:
“That clause 1, as amended,
stand part of the Bill",
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

‘The Enacting Formula and the Title
were added to the Bill

Mr. Speaker: The hon. the Home
Minister,

Shri K, K, Basu: Let us adjourn
now.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
No, no.

Mr. Sp of this,

Shri K. K, Basu: There are some
amendments carried out.

: We will dist

We will sit and finish it in one heou:
iomorrow.

Some Hon. Members: No, no.

Mr. Speaker:- Of course, there are
certain items here. Clauses 2 to I8
merely follow the previous Act.
Clauses 11 to 16 refer to the judiciary,
Clauses 17 to 20 relate to minotities
and Union Territories. Then there are
Regional Committees and the Sche-
dule. So far as the mincrities,
Regional Committees and the Terri-
tories are concerned, enough argu-
ment has been adduced all along here,
Barring this, there is nothing more in
this. I have made my speech. Hon.
Members may also make some
speeches, five minutes each.

Pandit G. B. Pant; Sir, I beg to
move:

“That the Bill, as amended, be
pagsed.”

1 do not intend to szay anything on
the merits of the Bill. But, I should
like to express my appreciation of the
valuable assistance I got from the
Secretariat and staff of the Home
Ministry and especially from Shri Hari
Sharma who had been associated with
the States Reorganisa.lon Commission
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from almost the beginoning, and with-
out whose assistance I would not have
been able to pMce the Bill before the
House or to persuade the Members to
accept it. I am grateful also to Shri
Sundaram.

Shri K, K, Basu: Sir, can we refer
to any person in praise because we
cannot say anything against them?

Mr, Speaker: Anyhow, they have
Lelped this House also.

Bhri K. K. Basa: I am not opposed
tc saying good things. If we say
anything bad you pull us up. It must
Le balanced on both sides.

Mr. Speaker: Normally, anybody
would appreciate any good word about
another.

Shri K. K, Basu: But that should
apply in the other case also.

Shri C, BR. Narasimban: Sometimes
during Budget 'discussions the Secre-
tariat is complimented,

Mr, Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Kamath: Mr Speaker, I am
glad that we have come to the end
of an arduous journey. But, at this
moment, I find even Ministers are
tired enough to forget their own
amendments.

However, I am not without regrets.
1 regret that some of the amend-
ments on which the Opposition was
united were not accepted by Govern-
ment. We have co-operated with them
in abundant measure and we had a
hope, an ardent hope be accepted. But
they have not had the courtesy, the
grace to accept certain amendments.
(Interruption). I would refer to the
renaming of Andaman and Nicobar
group of islands. We had various
amendments on it but we agreed to
give a united amendment but it was
turned down. Suggestions like Sub-
has Dwip and others, cven that to
name them as Jawahar and Subhas
Islands was negatived by the House.
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[Shri Kamath ]
1 fail to understa™ how my hon.
friends sitting opposite could veto a
suggestion to name them as Jawahar
and Subhas Islands. I leave them to
their own second thoughts or maybe
worse thoughts later on.

The second regret of mine is that
the salutary provision that was sought
to be incorporated in thig Bill to the
effect that our judiciary should be
above temptation, should consist ef
judges of integrity, independence and
strength, and should not deteriorate
in course of time and become the
handmaid of the executive was also
negatived by the House. We had only
sought to include in this a very whole-
some provision to the effect that
Judges of the High Court and the
Supreme Court should not be appoint-
ed after retirement, to execulive posts
under the Government of India or the
Government of any State, executive
posts including the Governorship or
head of a Mission abroad. If that had
been accepted, it would have gone a
long way to strengthen the judiciary
in this country. Already there have
been reports in the country that the
calibre of our High Court Judges has
not been the same as it was 10 or
15 years ago. 1 wish that amend-
ment of ours, on which all parties in
the Opposition were united, had been
accepted by the Government. I am
sorry even that has not been accept-
ed. To that extent 1 feel that this
amending Bill has failed to meet
our expectations.

One last word and I have done. My
hon. friend, the Minister in Law (In-
terruptions)—I am sorry, I should say
Minister for Legal Affairs; the old
designation Minister in the Ministry
of Law was in my mind, but the later
designation which he has acquired is
the Minister for Legal Affairs—moved
an amendment towards the fag end
of the debate, that was this afternoon
at about 4 o'clock or 4-30, which, to
my mind, lacks clarity. I would not
have quarrelied with it had it been an
ordinary Bifl, but this is a Constitu-
tion Amending Bill, a Bill which
seeks to amend the Constitution, which
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shall come into force in a few days.
It would be a bad precedent if in the
Constitution itself we seek to include
vague provisions, undefined provi-
sions, areas which have not been de-
fined and which nobody knows where
they are. There is no mention any-
where In the Constitution of Maha-
rashtra, no mention of Gujarat, of
Vidarbha, of Marathwada. Kutch we
know and Saurashtra, of course, we
have. These four areas are nowhere
mentioned in the Constitution. Sud-
denly today they are being used by
way of this amendment, but this
aspect should be borne in mind. When
it comes later on and Development
Boards etc., will be constituted, you
will have to define the areas in which
these Boards will function. Whemr
these Boards are constituted, next
vear, perhaps after the elections, the
Government will think about tbe
point that I raised today. Then
the question will arise, perhaps
before the new Bombay Assembly, as,
to what is Maharashtra, what Is
Vidarbha, what is Gujarat, what is
Marathwada. Therefore, fhe rest of
Maharashtra and the rest of Gujarat
have no meaning whatsoever untif
Gujarat and Maharashtra were already
there in the Constitution. So, the ex-
pressions “rest of Maharashtra” and
“rest of Gujarat” in amendment No. 211
moved by Shri Pataskar have no mean-
ing.

Lastly,......

Some Hon, Members: How many
“lastly” (Interruptions)?

Shri Kamath: T do not understand. this
ca-co-phonous cachinnation. This is a
Bill to amend the Constitution. T
thought hon. Members would-be more
serious in this matter. 1 am very
sorry they are treating it very lightly.

I would only refer to the point which
I raised half an hour ago, and that
was that we should have punctilious
observance of the rules which we our-
selves have framed. I do not want to
be in the least obstru tive. but I would
again appeal to you, Sir, that for the
future at any rate, amendments to
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rules 167 and 126 might be brought

forward in the Rules Committee and
later in the House, and the rules may
be amended suitably so that we may
get over the difficulty that we were
faced with today.

Shri Pataskar: So far as my amend-
ment is concerned, I believe all were
umanimous that there will be no diffi-
culty in understanding the words used
there. It is not the practice that every
word has to be defined. If one were
to do that, I do not .know what the
length of the Constitution will be. If
there is any lack of understanding
anywhere, 1 cannot help it.

Shri Kamath: I can only say that
the Minister has not understood me.

T & wd

# wfexr T (STEr-wEEgR-
gfawr) : w=a off, & semw wn
g frew fast oz @ fomr am@

Shri Frank Anthony: 1 feel that I
am bound to pay a very sincere
tribute to the Home Minister, I think
about two or three days ago, when 1
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felt that the Home Minister had

accepted only two-thirds of what I

regarded as a minimum essential safe-

guard, I offered him a two-thirds .
meed of thanks. Today, after what I

consider to be a very happy conclu--
sion to this question of safeguards for-
linguistic minorities, my meed of "
thanks is full, and full to overflowing.

I feel alsp bound to thank the Prime

Minister. I know well that although he

was not able to be present in this

House, he was watching these delibera-

tions with anxious care, and in spite
of his many preoccupations he was

able to find time to allow me to discuss

with him this question of safeguards.
for linguistic minorities.

Quite frankly, Sir, I feel that the -
Home Mipister deserves the thanks
not only of this House but of the
country. This has been not only a
historic, monumental Bill, but it has
been as difficult and as delicate as it
has been historic. And quite frankly—
I say this is no spirit of flattery—
tinless we had a person of the
uniquely outstanding capacity of the
Home Minister to pilot it, it would
never have gone through this House
with the minimum of controversy that
has characterised it. I was associated
with this Bill from the beginning and,
if anything, T was more struck with
his work in the Joint Committee than
anywhere else. Most of us were
conversant with some of the provi-
sions, But none of us was conversant
with all the provisions, except the
Home Minister. And that is what
amazed me, not only his clarity of
thought but his amazing grasp of
detafl. He was seized not only of
every clause but of every sentence inm
every clause. Whether it was a finan-
cial provision or a legal provision or
a constitutional provision or an admin-
istrative ‘provision, he was  .immedia-
tely ready with the correct interpreta-
tion of the nuance of meanings
attached to every clause. I was, guite-
frankly, very amazed. And, added to
it, was hiz consistent patience and
the charm with which he disarmed a
great deal of, otherwise, our potential
opposition. Sir, I must, on behalf at
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[Shri Frank Anthony]

any raie, I presume, of the linguistic
minorities, acclaim with gratitude and
-thanks the sympathy and generosity
‘with which the provisions with regard
to the minorities have been dealt
with. )

Shri K. K. Basu: Mr. Speaker, 1 wish
"1 could say the same things about the
hon. Home Minister as my friend,
:8hri Frank Anthony said.

Several Hon. Members: Closure.

Mr. Speaker: We are coming to the
vend. Let us wait for a few minutes.

Shri K. K. Basu: As he said, it was
~a monumental Bill. We would have
wished that certain good and noble
‘principles had been followed when the
country is being reorgamnjsed as a
tesult of the long-cherished movement,
-on the basis of linguistic redistribution
-of the States. We would have wished
that the principle had been followed
-in respect of all the States that are
~formed under the new set-up for which
‘we are going to pass this Bill.

In the case of the Bombay State,
they have followed a different principle
-—I do not know—perhaps because of
the movement of certain sections of
“the people and some representatives
‘here, they have formed a bilingual
~State and we find that a large section
~of the people of the bilingual State and
- people of Gujarat do not accept it. As
T have said, it is a decision of political
- expediency. We have also found an
.amendment today, an unusual amend-
ment of the Minister of Legal Affairs,
about the ‘rest of Maharashtra or the
rest of Gujarat’. I do not know what
the constitutional definition is or what
any definition of this is, in any law of
the land. We find the definition of the
:State of Maharashtra or the State of
Gujarat. I would ask him where wiil
fhe city of Bombay be. Which part of

-the city of Bombay will be ‘part of
Gujarat’? (Interruptiong)
Shri Patagkar: Dees he know that

~4here is an Improvement Trust for the
~rity of Bombay?

Shri £ K. Basu: The develophent
~trust, I believe, is something more
-than improvement trust and if this be
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the understanding of the Minister of
Legal Affairs, what the future law of
the land will be, I do not know. Any-
way, I hope that in the course of the
experience of the Party-in-power the
majority will bring forward the neces-
sary amendment in consonance with
the spirit of the Constitution and the
amendments that we have adopted.

-

There is one point which we would
like to urge and that is with respect to
the legislative councils. Two of the
States have opposed the continuation
of the lezislative councils because. they
are, if I may say so. a superfluous
nuisance for which the nation has to
pay monev when we need sn much

‘"money for the develooment oprojects.

We have increased the membership
from one-fourth tn one-third. As
Shri Chatteriee. in his note of dissent
says, these legislative councils are
nothing but sanctuaries for defeated
‘ministers or retired leaders of politicai
parties in power who find no place
as representatives of the people in
any legislature. Though there is now
this power to indrease
third, 1 wish the hon. Home Min-
ister will not brine forward an
amending provision to raise the mem-
bership. These legislative councils
have served no purpose in the good
governance or progress of the country.

In comclusion. I would sav this.
There are a good manv defects in this
amending provision. In spite of that,
by and large, we have co-operated
with the Movers and the Government
because we felt that there are a good
many provisions which 2o a long way
to satisfy the aspirations of the peopie
and also because the Government have
always been saving that thev want this
to be done quicklv in order that the
States may be reorganised early and
the next general elections mav be held
in 1937. I hooe the Government would
stick to the time-schedule and go to
the polls and met the verdict of the
people for the new developments, new
movements, new amendments or new
policies they are going to enunciate as
a result of the reorganisation of Lhe
States, whatever it may be,

it to one: ’
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In conclusion, I may say that, insnite
ot certain defects, there are some good
things. The bad provisions ought to be
changed in the near future. I also hope
that the States of Gujarat and Maha-
rashtra will be born in the near future.
Concluding, I hope the Government
would stick to the programme for the
next general elections and get the
verdict of the people as to the amend-
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ments and
proposed.

changes that

they have

Pandit G. B. Pant: Mr. Speaker, Sir,
I thank Shri Frank Anthony and all
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Bill

scheme that will be launched on the
ist uf November will receive the sup-
port and the willing co-operation of
all sections, all classes, all commu-
nities ard all political parties, and we
will see a new era in which all wil
combine together to work for the suc-
cess of the Second Five Year Plan and
for raising the standard of living of
the common man
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Mr. Speaker: The questior is:

“That the Bfll, & amende? ve
passed.”

Members of the House for their The Lok Sabha divided: Ayes: 312,
generous co-operation. I hope the Noes: NilL
AYES

[Division No. 12] [7-27. P.M.
Abdullabhai, Mulls Bose, Shri P.C. Ewcharan, Shri L
Abdus Sattar, Shri Brajeshwar Prasad, Shri Ebenezer, Dr.
Achint Ram, Lala Brohmo-Choudhury, Skai Elaysnerumal, Shei
Achuthan, Shri Chalihs, Shri Bimalsprosad Foteder, Pandit
Agarawal, Shri H.L. Chandak, Shri ' Gam Malludors, Shri
Agrawal, Shri M.L. Chandrasekhar, Shrimati Gandhi, Shri Ferose
Ajit Singh, Shri Charak, Th. Lakshman Singh Gandhi, Shri V.B.
Akarpuri, Serdar Chatterjes, Shri Tushar Ganga Devi, Shrimati
Altekar, Shri Chatterjee, Dr. Susilranisn Gunpati Ram, Shri
Amrit Kaur, Rajlumen Chatarvedi, Shri Gauters, Shri CD,
Anandchand, Shri Chaudhary, Skri G.L. Ghose, Shri S.M.
Anthony, Shri Frank Chaudhuri, Skri R.K. Giri, Shel V.V.
Asthana, Shri Chavda, Shri Gohain, Shri
Azad, Shri Bhagwst Jts Chettiar, Shri Nagappa Gopi Ram, Shri

Babunath Singh, Shel Dabhi, Shri Gounder, Shri K.P.
Badan Singh, Ch. Damodaran, Shri Nettar B. Gounder, Shri K.8.
Balkrishnan, Shri Das, Dr. MM, Govind Das, Seth
Bahaubrsm .awm Shri, Das, Shri K.K. Guha, Shri A.C,
Baldev Singh, Sarder Das, Shri N.T. Hari Mohan, Dr.
Balmiki, Shr Das, Shri Ram Dhani Hasda, Shri Subodh
' Banerjee, Shri Das, Shri Ramananda Hazarika, Shri J.N.
Bansilal, Shri Das, Shri Shree Narsyan Heda, Shri
Barman, Shri Dasaratha Deb, Shri Hembrom, Shri
Barrow, Shri Datar, Shri Hem Raj, Shri
Barupal, Shri PIL. Deb, Shri 8.C. Torehim, Shei
Basapps, Shri Desal, Shri K.N. Iqbal Singh, Sarder
Basu, Bhri KK, Desal, Skri Kbandubhai Iyyunni, Shri CR.
Bhagst, Shri B.R. Deshmukh, Dr. P.S, ain, Shri AP,
Bhakt Darshan, Shri Deshmukh, Shri K.G. Juin, Shri N.S.
Bharati, Shri G.8. Deshpande, Shri G.H. Jujware, Skri
Bhergava, Pandit Thekur Das Dholskia, Shri Jangde, Shri
Bhatker, Shri Dhulekar, Shri Jatav-vir, Dr.
Bhatt, Shri C. Dhusiye, Shri Jena, Shri K.C.
Bhawanl, Shri Digambar Singh, Shri Jena, Shri Niranjan
Bheekha Bhal, Shri Diwan, Shri R.S. Thunfhunwala, Shei
Bhorale, Shri J, K. Dube, Shri Mulchand Jogendra Singh, Sardar
Bidari, Shri Dube, Shri U.S. Joahi, Shri A.C.
Birbal Singh, Skri Dubey, Shri R.G. Joshi, Shri Jethaial
Biren Dutt, Shri Dutt, Shri ALK, Joshi, Shri Krishnecharys
Bogawat, Shri Dwivedi, Shri D.P, Joshi, Shri Liledhar
Borkar, Shrimati Anusayabai Dwivedi, Shri M.L. Joahi ,Shri MD.
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AYES—contd.

MNarasimhan, Shri C.R.
Maskar, Shri P.S.
Nathwani, Shri N.P.
Nehru, Shri Jawsharlal
Nehru, Shrimati Shivrajvad
Nehro, Shrimati Uma
Nijalingappa, Shri
Pande, Shri B.D.
Pannalal, Shri

Parekh, Dr. J.N.

Parikh, Shri 8.G.
Parmar, Shri R.B.
Pataskar, Shri

Patel, Shri B.K.

Patel, Shr Rajeshwar .
Patel, Shrimati Maniben
Patil, Shri Kanavade
Patil, Shri Shankergsuds
Pillai, Shri Thanu
Prabhakar, Shri Naval
Rachish, Shri N.

Radha Raman, Shri
Raghubir Sahai, Shri
Raghubir Singh, Ch.
Raghunsth Singh, Shri
Raghuramaish, Shri

Raj Babadur, Shri
Rajabboj, Shri P.N.
Ramachander, Dr. D
Ramanand Shastri, Swami
Ramanands Tirths, Swami
Ramaseshaish, Shri
Ramswamy, Shri S.V.
Ram Dass, Shri

Ram Krishan, Shri

Ram Saran, Shri

Ram Sbankar Lal, Shri
Ram Subhag Singh, Dr.
Ranbir Singh, Ch.
Randaman Singh, Shri
Rane, Shri

Ranjit Singh, Shei

Rso, Dr. Rama

Rso, Shri Seshagiri

Rao, Shri T.B. Vittal
Raut, Shri Bhola

Ray, Shri B.K.
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Satish Chandrs, Shri
Sen, Shri P.G.

Sen, Shrimati Sushama
Sewal, Shri A. R.

Shah, Shri C.C.

Shah, Shri Raichandbhsl
Shahnawaz Khan, Shri .
Sharma, Pandit K C.
Sharma, Shri D.C.
Sharma, Shri R.C.
Shastri, Shri Algu Rai
Shivanan jappa, Shri
Shobha Ram, Shri
Sheiman Narayan, Shri
Shbukia, Pandi. B.
Siddsoanjappa, Shri
Singh, Shri D.N.

Singh, Shri HP

Singh, Shri L. Jogeswa
Singh, Shri M. N.

Singh, Shri TM.

Singhal, ShriS.C.

Sinha, Dr. S.N.

Sinha, Shri Anirudhs
Sinha, Shr -BP

Sinha, Shri G.P.

Sinha, Shri Thulsn

Sinha, Shri K.P.

Sinha, Shri Nageshrwar Prased
Sinha, Shri §.

Sinha, Shri Sstya Neraysa
Sinha, Shri Satyendra Narays
Sinhe, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Siva, Dr. Gangadhars
Snatak, Shri

Sodhis, Shri K.C.
Subrashmanysm, Shri T.
Subramania Chettiar, Shn

Thirgni, Shfi
Thomas, Shri AM.
Tivary. Shei V.N.
Tiwar, Pandit BL
Tiwarl, Shri R.S.
Tiwarl, Pandn DN.
Tripathl, Shri V.D.
Tysgi, Shri

Ulkey, Shri
Upadhaysys, Shri Shiva Du
Varma, Shri B.B,
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AYES—contd.
Veeraswamy, Shri Verma, Shri BR. Wilson, Shri J.N.
Velgyudhan, Shri Verma, Shri Ramiji Wodeyar, Shri
Veokstaraman, Shri Vyas, Shri Radhelal Zaidi, Cal,
NOES
NIL

The motion was adopted.

Mr. Speaker: The motion is carried 741 P
by a majority of the total membership
of the House and by a majority of not
less than two-thirds of the Members
present and voting. The Bill, as
umended, is passed.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
Tth September, 19568,





